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LOK SABHA
Friday. March 25, 1860/Chaitra 5, 1882
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair|
ORAL ANSWERS TO QUESTIONS

Kashmir in National Grindlay Bank's
Map

+
Shri Ram Krishan Gupta:
'“’"{ Shri A. M. Tarlg: -

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 768 on the 10th Decem-
ber, 1959 and state:

(a) whether the National Grindlay’s
Bank Limited have since explained
the circumstances in which Kashmir
had not been shown as part of India
in their advertisement map; and

(b) if so, what are they?

The Pariiamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). The
Bank expressed its regreis and offered
to rectify the position in the Directors
Report on the Bank's working for the
year 1959.

. Shri Ram Krishan Gupta: May |
know whether the Bank has agreed to
revise its previous report also?

Shri Sadath All Khan: Yes, Sir, the
Bank has accepted rectification, and
the time being insufficient for the pre-
sent report they have decided that
the Bank's report for 1959 will not

#41(Ai) LS—1.
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therefore carry any map of India and
Pakistan.

Shri Ansar Harvani: Has the Bank
given any assurance that similar maps
will not be published in the copies
which will be published in Pakistan?

Shri Sadath Ali Khan: Yes, Sir.

Shri A. M. Tariqg: May I know if
they have given any assurance in
regard to the map for thcir report of
18607

Shri Sadath All Khan: If the Bank
proposes to include a map in its report
for 1960, we shall insist on Kashmir
being shown as the constituent State
of the Indian Union. So far the
occasion has not arisen.

Shri 8. M. Banerjee: 1 want to know
whether the Bank authorities explain-
ed as to the circumstances which led
them to publish such maps.

Shri Sadath Ali Khan: No, Sir, they
regretted their action and have
accepted our suggestions.

Shri Bangshi Thakur: May [ know
how many copies of it have been
printed and in respect of how many
years?

Shri Sadath Ali Khan: 1 am afraid
I cannot answer that question.

Shri Vajpayee: Are we to under-
stand that the Bank published thcee
maps due to some misconception on
their part?

Shri Sadath All Khan: That is what
they say.

Shri Braj Raj Singh: May I know
whether Government have now
impressed upon them that thcy will
publish the map showing Kashmir ax
the constituent umit of India?

Shri Sadath All Khan: The Bank
was asked to omit the boundary line

1
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between Kashmir and India and to
extend the Indo-Pakistan boundary in
the west right up to the northern end
of Kashmir to show clearly that
Kashmir is an integral part of India.

Shri Hem Barua: May I know whe-
ther any information has been received
from the Bank as to whether this was
done due to ignorance of facts or
active connivance on our case?

Shri Sadath All Khan: I am afraid
1 cannot give a deflnite reply to that
question.

Dandakaranya Scheme

+
Shri Subodh Hansda:
| Shri R. C. Majhi:
+ Shri S. C. Samanta:
1097, Shri P. G. Deb:
Shri Aurobindo Ghosal
Shri B. Das Gupta
Dr. Ram Subhag Singh:
L Shri Hem Barua:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether Dandakaranya Deve-
lopment Authority propose to set up
small scale industries;

(b) if so, the names of such indus-
tries to be set up; and

(¢) whether any of the industries
has been set up so far?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Yes.

(b) (i) Rice Husking;
(ii) Bamboo basket and mat making;

(ili) Weaving with semi-automatic
handlooms;

(iv) Extraction of Mohua, Niger
Seed and Mustard oil;

(v) Wood Working; and
(vi) Blacksmithy and Tin Smithy.

(¢) (i) A Wood Working Centre at
Boregaon.

(ii) A Paddy Husking Centre at
Kosaguda.

MARCH 25, 1960
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Shri Subodh Hansda: May I know
whether there is any proposal to set
up an industrial estate in Danda-
karanya?

Shri P. S. Naskar: Yes, Sir, there is
a proposal under consideration with
the Dandakaranya Development
Authority to set up an industrial
estate near Jaipur in Orissa.

Shri P. G. Deb: May I know whether
people from Orissa will be allowed to
set up their industries in this region?

Shri P. S. Naskar: Does the hon.
Member mean private parties?

Shri P. G.,Deb: Yes.

Shri P. S. Naskar: For the informa-
tion of the hcn. Member I may say
that in the Eastern Region we have
set up a Rehabilitation Industrial Cor-
poration, and it is one of their policies
to set up industries in ‘he Eustern
Region in the private and ih: public
sector, including the Dandakaranya
area. :

Shri Aurobindo Ghosal: May I know
what will be the number of persons
that will be engaged in these small
industries, and also whcther there is
potentiality of the local market to
consume those products?

Shri P. S. Naskar: At the moment,
as I said in my original answer to
part (c) of the question, the Woo”?
Working Centre at Boregaon has
potential of about eighty persons, ans\
this Paddy Husking Centre at Kosa-
guda about twenty-five persons. And
with regard to the others it is always
kept in mind that the local available
raw materials should be taken into
consideration; thc local market is also
taken into consideration.

Shri Hem Barua: May [ know
whether Government propose to allow
any choice between agriculture and
small-scale industries to the settlers
in Dandakaranya, or whether the
small-scale industries are meant to
supplement agriculture?

Shri P. S. Naskar: At the moment
we are trying to give the small-scale
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industries for the subsidiary income
of the settlers, because at present we
are taking the agriculturist families
there.

ot Tfeg Wi aaf - oW o™
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Shri P. S. Naskar: I will pass the
suggestion to the Dandakaranya Deve-
lopment Authority.

Shri Tridib Kumar Chaudhuri: The
hon. Minister just now mentioned
about the Rchabilitation Industries
Corporation for the Eastern Region.
May I know whether this Corporation
has any large-scale industry for
Dandakaranya under consideration,
because that Corporation was formed
for large-scale industries? Have they
any specific scheme with regard to
Dandakaranya?

Shri P. S. Naskar: I have no specific
information on this.

ot fpfer foow @ ol At ot A
aamar s agi 9T wgew B ey
T F N F@ § | § qg I
wTgen § fF ow Q9 & 99 o wfuw &

- afyw W w7 A %9 frear Gav faerar

27

o 1w gwn fag :
gm0 faomm war 7

Shri P. S. Naskar: Generally in
these industries they are getting the
daily wages, or in a case like paddy
husking which is more or less a
cottage industry, they get their own
paddy, and whatever prefit they
make it is their own.

ol

‘Some hon. Members rose—

Mr. Speaker: I cannot allow all
‘Members to put supplementaries on
all questions. Next question.

CHAITRA §, 1882 (SAKA)
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Manufacture of Rubber Chemicals

r Slu'l-gubodh Hansda:
°1098. { Shri S. C. Samanta:
|_Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how far the private firm that
obtained licence for the manufacture
of Rubber Chemicals has progressed;

(b) what are the requirements of
these chemicals in the country;

(c) whether this firm will be able
to meet the demands; and

(d) what is the foreign exchange
involved to run the industry?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-
ment is laid on the Table of the Lok
Sabha.

STATEMENT

(a) Orders have been placed for the
Capital goods for which the firm have
obtained the Import licence. The
factory is expected to go into produc-
tion during 1061.

(b) The present requirements are
of the order of 900—1000 tons per
annum of accelerators antioxidants.
These requirements arc expected to
rise upto 2500—3000 tons per annum
by the end of the Third Five Year
Plan.

(¢) The firm has been licensed for
a capacity of 2250 tons per annum and
it is expected to meet the needs of the
country.

(d) About Rs. forty lakhs.

Shri Subodh Hansda: May I know
whether the principal raw materials
that are required for the manufac-
ture of these rubber chemicals are
available in our country?

Shri Manubhai Shah: Most of the
raw materials, and some might have
becn to be imported.
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Shri Subodh Hansda: From the
statement I find that the present
requirement of chemicals in our coun-
try is 900 to 1,000 tons per annum.
May I know whether this is manufac-
tured in our country or is imported
from outside?

Shri Manubhai Shah: These are all
just now imported from outside. But
after the project goes into operation
it will manufacture about 2,000 to
2,500 tons of rubber chemicals, making
the country almost self-sufficient, leav-
ing something for export.

Shri C. D. Pande: May I know
whether there are any chemicals for
natural rubber, and the power-
alcohol produced rubber, and whether
there is self-sufficiency in the matter
of synthetic rubber?

Shri Manubhai Shah: As far as the
chemicals are concerned, they are the
same for natural and synthetic rubber,
and no chemicals for the rubber
industry are yet produced in the coun-
try in any substantial quantities. This
will be the first factory of its type.

Shri Vajpayee: May I know the
employment potential of the proposed
factory and its location?

Shri Manubhai Shah: It will be in
the Bihar area, as far as we know,
and the capacity will be about Rs. 2
crores.

Shri Vajpayee: What will be the
employment potential?

Shrl Manubhat Shah: About a
thousand persons.

Mr. Speaker: Next question, No.
1099—absent. No. 1100.

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda): Sir, there are two other
allied questions. If you permit, they
may be taken together. The numbers
are 1116 and 1119

Mr. Speaker: They may be answered
together if the other hon. Members
are here.

An Hon. Member: 1t is all by him,
Pandit Thakur Das Bhargava.
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Mr. Speaker: Very well.

Regularisation of Constructions by
Displaced Persons in Delhi

*1100. Pandit Thakur Das Bhargava:
Will the Minister of Works, Housing
and Supply be pleased to lay a state-
ment showing:

(a) the progress made in the regu-
larisation of constructions built by
displaced persons on land in their
unauthorised occupation in Delhi prior
to the 15th August, 1950 after the,
submission of the Third Report by
the Committee on Government Assur-
ances in Deccmber, 1956, particularly
in the following localiles:—

(1) Pusa Lane

(2) Subhash Nagar

(3) Main Faiz Road
(4) Nehru Parbat

(5) Ashok Nagar

(6) Guru Nanak Pura
(7) Tilak Nagar

(8) Ticoni Pahari

(9) Ahata Kidara

(10) Bapa Nagar

(11) Ranjit Nagar

(12) Moti Pahari
(13) Amrit Kaur Puri
(14) Moti Nagar on Rohtak Road
(15) Andha Mogul

(16) Motia Khan Dump
(17) Prem Nagar;

(b) the reasons for the slow pro-_
gress made in effecting such regulari-
sation; and

S

(c) the steps Government are tak-
ing or proposes to take to regularise
such constructions speedily?

The Deputy Minister of Works,
Housing and Supply (8hri Anil K.
Chanda): (a) to (c). A statement is
placed on the Table of the House.
[See Appendix III, annexure No. 5].

tting Displaced P«

Survey of Sq g P
on Public Lands in Delhi

*1116. Pandit Thakur Das Bhargava:
Will the Minister of Works, Housing
and Supply be pleased to refer to tt ‘g
statement laid in reply to Starr¢ §
Question No. 887, dated 15th Decen i
ber, 1959 and state:
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(a) the progress made in the con-
ducting of survey of 9,000 displaced
persons who were squatting on public
lands prior to the 15th August, 1850;

(b) when the survey would be com-
pleted and the result laid on the Table
of the House;

(c) how many pucca houses huilt
by displaced persons on public land
before 15th August, 1950, have been
included in the survey; and

(d) the action Government have
taken with regard to the regularisa-
tion of such pucca houses in fulfilment
of the assurances given in the House
on 29th September, 1951 by Shri
‘Gadgil, the then Minister of Works,
Housing and Supply?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (d). A statement is
placed on the Table of the House.
ISee Appendix III, annexure No. 6].

Committee for Regularising
Unauthorised Construction of
Displaced Persons in Delhi

*1119. Pandit Thakur Das Bhargava:
Will the Minister of Works, Housing
and Supply be pleased to lay a state-
ment showing:

(a) how many times the committee
“Tonsisting of representatives of Minis-
try of Health, Ministry of Rehabilita-
tion, Chairman, Delhi Improvement
Trust, Secretary Department of Relief
and Rehabilitation, Delhi Administra-
tion and the Superintending Engineer,
Delhi Administration, has met since
its inception to consider the question
of regularising the constructions built
by displaced persons on land in their
unauthorised occupation in Delhi prior
to the 15th August, 1950;

(b) how many such constructions
have been regularised as a result of
their recommendations (locality-wise
"and year-wise);

(c) how many such constructions
remain to be examined (locality-wise);

CHAITRA 5, 1882 (SAKA)
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(d) the programme drawn up for
completing examination of the remain-
ing construction; and

(e) the steps Government are tak-
ing or propose to take to regularise
these constructions at an early date?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): (a) and (b). The Com-
mittee was constituted in May 1955
with a view to scrutinjsing the lists
of unauthorised constructions built by
displaced persons on public land. The
Committee met twice in August 1955.
No unauthorised constructions were
regularised as a result of their recom-
mendations. Experience showed that
it was not possible for the Com-
mittee to go into such cases. It was,
therefore, decided that the question of
regularisation of the unauthorised con-
structions on public land should be
dealt with by the authorities under
whose administrative control the land
was viz,, the Delhi Development Autho-
rity, Land and Development Officer,
New Delhi Municipal Committee and
the Municipal Corporation of Delhi.

(c) to (e). Attention is invited to
the replics to Starred Questions No.
1100 and 1116 given today.

Pandit Thakur Das Bhargava: The
statement laid by the Minister shows
that during the last eight to ten years
these assurances have not been com-
plied with, and there are different
authorities, as just now read out by
the Minister himself, to which refer-
ence is made. Those different autho-
rities give the reply that the matter
should be decided by another autho-
rity, so that ultimately there is no
co-ordination among these authorities
who have to come to a decision in this
matter. Therefore, may I ask the hon.
Minister if he would kindly appoint
one authority to go into the entire
question? Shri A. D. Pandit, former
Chief Commissioner, had to deal with
this question. Many applications were
made to him, and he was very sympa-
thetic in this matter, and he also
passed very many orders regarding
this. May I request him to appoint
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a committee with Shri A. D. Pandit,
one or two Members of Parliament,
two or three officials, engineers etc.,
to go into the question and finish the
matter, because there are only 400 to
500 pucca houses? I do admit that in
every case the question does not arise.

The Minister of Works, Housing and
Supply (Shri K, C. Reddy): The hon.
Member has made a lengthy statement
on this important question, and we
have also, on our part, laid two
statements on the Table of the House.
This problem is no doubt a very com-
plicated one. It is also true that
several authorities have got to deal
with several aspects of the problem.
We are trying our best to grapple
with the complexities of this long-
standing problem. We are endeavour-
ing our best to find proper solutions.
The hon. Member's suggestion is very
welcome. He may be aware that
Shri Pandit, who was the Chief Com-
missioner of Delhi, is' now the Joint
Secretary of this Ministry. So, we are
tackling this problem. I do not know
what sort of committee we can ulti-
mately constitute. He has suggested
that a committee with Shri A. D.
Pandit as Chairman, two or three
Members of Parliament and certain
others should be constituted. I would
suggest to the hon. Member that he
may leave it to us as to what the
composition of the committee should
be, or what the agency should be. I
can only give this assurance that we
will try to find a solution as early as
possible to this problem.

Shri Hem Barua: In view of the
fact that the Delhi Development
Authority informed the Government
in July, 1958 about these unauthorised
occupations, and it was proposed to
examine the cases on an individual
basis, may I know how far progress
has been made in that respect?

Shri Anil K. Chanda: In the state-
ment that I have laid in connection
with Question No. 1100, I have said
that in October, 1959 we appointed a
small committee of technical people,
one representing the DDA, one repre-
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senting the Ministry, and one repre-
senting the Municipal Corporation, and
they have submitted their report.
Only a very small number of houses
it seems can be regularised. We are
looking into the details of this report,
as to what extent it can be worked
out.

Shri Vajpayee: Pending the finali-
sation of the master plan for Delhi,
may I know whether orders have been
issued that no evictions should be
made in the meantime?

Shri Anil K. Chanda: So far ass
these people are concerned, no evic-
tions have been made.

Pandit Thakur Das Bhargava: Cer-
tain principles are involved in the
assurances already given, and the as-
surances have been renewed in this
House, and both the hon. Ministers
have been pleased to say in this House
that they stand by the assurances.
May I know from the hon. Minister
if these assurances alone will be the
basis by which evictions etc., will be
guided, or there will be certain other
principles, because in the statement
in reply to one of the question I find
it said that the DDA was asked to
examine something and the CPWD
was asked to examine something else.
I only want that the assurances may
be implemented in the manner in
which they were given, and only by
this Ministry and by these Ministers.
That is all. “

Shri Anil K. Chanda: Yes, Sir. So
far as the assurances of Government
are concerned, they certainly stand.

Shri K. C. Reddy: I would like to
add that the over-all responsibility is
that of this Ministry. We accept that
responsibility. Though three or four
authorities deal with this matter, the
over-all responsibility is ours, and we
are not going to deviate from the
assurance given by Shri Gadgil in
regard to this matter. We will keep
this assurance in mind, when we deal
with this matter.

Pandit Thakur Das Bhargava: May,
I suggest that one of the hon. Ministers
may be the Chairman of the proposed
committee?
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Shri Anil K. Chanda: That com-
mittee which was set up by the Home
Ministry covers the whole question of
the juggis and jhompris on Govern-
ment lands in Delhi.

Ay TAR O : TS F Fvral
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Shri Anil K. Chanda: Government'’s
assurances with regard to those people
who are covered by the Gadgil
assurance stands, and the Home
Ministry’s committee covers the whole
question of squatters on Government
lands in Delhi. The squatters who are
covered by the Gadgil assurance also
come under this survey.

Shri S. M. Banerjee: Several ques-
tions were raised in connection with
the people who are in Purana Qila.
May I know what is going to be the
fate of these people, whether they are
going to remain there, or land is to be
allotted at Jangpura?

Shri K. C. Reddy: So far as the
Purana Qila squatters are concerned,
we are not concerned with it. The
hon. Member knows it quite well.
It is the Ministry of Rehabilitation
that is handling them. So, I am not
in a position authoritatively to declare
as to what the present position is and
what the position will be.

Shri S. M. Banerjee: The hon. Minis-
ter knows that in regard to these
people, there was some dispute about
the land, whether the land in Jangpura
could be given, and there was a sug-
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gestion from the Chair that there may
be co-ordination between the Defence,
W.H.S. and Rehabilitation Ministries.
I want to know whether the Ministers
or the Secretaries have met and taken
a decision.

Shri K. C. Reddy: Speaking from
memory I can only say that they
refused to accept the land once offered
to them, and later on there were
developments which resulted in that
land being utilised by the Govern-
ment for some other purpose. With
regard to details, I would like to sug-
gest to the hon. Member to table a
separate question.

Shri Hem Baruma: May I know
whether Government are aware of the
fact that our Prime Minister saw these
areas from a helicopter when he flew
to the police sports some time back;
if so, whether the Prime Minister has
tendered any advice towards the solu-
tion of this problem?

Shri K. C. Reddy: The Prime Minis-
ter is tendering advice with regard to
various matters, and certainly the
Ministers concerned take note of it
and do what is possible.

St Tw AT : W7 Ag 9 & e
A% ¥ agT §r afed & F-wrez Ao
o no 7 darc w1 g § ? Afx FT
foad & &Y It srifag v ¥ fa
AT HAT WGA T @ E 7

Shri Anil K. Chanda: On the basis
of the recommendations made by the
committee which we had set up in
October, 1959, we have asked the
DDA to prepare the layout plans in
those areas where regularisation of
quarters may be possible.

St A TATOT : H ATHAT ATEAT
£ @5 o7 ¥ § faee afewat & Fmmez
gEaFdTR e aF § 7

Shri Anil K, Chanda: I think it
refers to about two or three areas
mentioned in the first question put by
Pandit Thakur Das Bhargava.
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Pakistanl Intruders

*1101. Shri Raghunath Singh: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that in the
last week of January, 1960, three
Pakistanis crossed Indian border and
when challenged, they opened fire as
a result of which one Pakistani was
killed while trying to cross the border
near Dhindi village of Pathankot
Tehsil; and

(b) if so, the details of the accident?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir.

(b) On the night of January 26, 1960,
a Punjab police party sighted about
11-15 p.m. three persons entering
Indian territory from Pakistan. One
being challenged, the intruders opened
fire. The police party was obliged to
return the fire in self-defence. In the
encounter one of the intruders was
shot dead and the other two escaped
into Pakistan.

Shri Raghunath Singh: How many
miles inside Indian territory was he
shot dead?

Shri Sadath Ali Khan: I am afraid
I cannot answer that question in exact
terms of mileage, but I believe on that
night three persons were seen cross-
ing the river Bhug and entering
Indian territory. 1 will enquire into
it.

Shri Raghunath Singh: May I en-
quire whether, in view of the fact that
such cases of intruders are increasing,
the Indian border is not secure and
security measures taken are not suffi-
cient?

Mr. Speaker: What is it that he
wants?

Shri Raghunath Singh: The security
measures taken are not sufficient and
any body can enter our territory.

Mr. Speaker: The hon. Member is
giving information to the House and
not asking question. Very well, that
is noted by the House.
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Shri Raghunath Singh: What steps
have been taken?
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The hon. Prime Minister has said
that all steps have been taken.

For instance, there is the Penal
Code. Does it mean that there are
no thefts? There may still be some
intrusions, and shooting is one of the
deterrents.

Shri Sadath Ali Khan: In this case,
there were only three intruders who
came into our territory, One was
armed with a rifle and another with
a pistol and the third one with a lathi.
As for the man who was killed, we
discovered on his person some Pakis-
tani currency and a chit. This man,
I suppose, had been released from a
hospital, and after having emerged
from the hospital he entered Indian
territory, and when he was escaping,
he was shot at. It was a very minor
incident.

Shri Mahanty: I wish to raise a
point of p dure. This questien re-
lates to border police and check-posts,
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for which demands are being made in
the Home Ministry’s Demands for
Grants. So, the Home Ministry is the
proper Ministry that is answerable for
this question. The hon. Prime Minis-
ter says something, and the House re-
mains silent, but actually it is the
Home Minister who should reply as
to the condition of our border police
and check-posts. Therefore, the
answers are most unsatisfactory.

Mr. Speaker: That is all right. Hon.
Members have got the printed book
with them and they choose the Minis-
ter who has to reply. The hon.
Member may send it to the Home
Minister.

Shri Hem Barua: May 1 know how
strong our police force at the border
was and whether after succeeding in

killing one of the intruders, the police:

force tried to apprehend the other
two?

Shri Sadath Ali Khan: The other
two escaped. As I said, it was a
very minor incident. I cannot give
the House the exact number of the
police personnel who were present at
the check-post when this incident took
place.

Shri Shree Narayan Das: May 1
know whether the person that was
shot at belonged to some criminal
gang or was someone concerned with
smuggling etc. and whether he has
been identified? ’

Shri Sadath Al Khan: As I said, his
name was Ilam Din. He carried upon
his p a chit pr bly issued
by a hospital, bearing some parti-
culars. I do not think he belonged
t0 a gang.

st wo Wo awfew : ¥fF ax
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Shri B. K. Galkwad: May I know
the substance of the chit which was
with him?

Mr. Speaker: I am not going to
allow this. I have allowed a suffi-
cient number of questions on this al-
ready. I am sorry. The hon. Mem-
ber may reserve his supplementaries
for the next question.

Orissa Mining Corporation

*1103. Shri Chint I Panigrahi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Orissa Mining Cor-
poration was allowed any quota of
iron or manganese ore by State Trad-
ing Corporation in 1958-59 for sup-
plying to the State Trading Corpora-
tion;

(b) whether the Orissa Mining Cor-
poration has supplied the entire quota;

(¢) whether the Corporation has
been allotted any further quota dur-
ing 1959-60 so far; and

(d) if so, how much?
The Minister of Commerce (Shrd

Kanungo): (a) Yes, contrects for
supply of iron ore.
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(b) Supplies are being made accord-
ing to schedule, mutually agreed.

(c) and (d). Contracts for supply
of 20,000 tons iron ore.

Shri Chintamoni Panigrahi: With
reference to part (a) of the question,
may I know the quantity of iron ore
which was to be supplied by the
Orissa Mining Corporation to the State
Trading Corporation?

Shri Kanungo: In respect of one
contract for 1957, the quantity sup-
plied up to 1960 was 8,000 tons.

Shri Chintamoni Panigrahi: May
I know whether it is a fact that the
State Trading Corporation are buying
iron ore from sources other than the
Orissa Mining Corporation also, be-
cause the cost of production of iron
ore by the Orissa Mining Corporation
is higher than that by the others?

Shri Kanungo: The S.T.C. buys
from all sources including the Orissa
Mining Corporation, and in the samec
area also, the S.T.C. buys from mine-
owners other than the Orissa Mining
Corporation.

Shri Chintamoni Panigrahi: My
question was this. May 1 know
whether it is a fact that the Orissa
Mining Corporation has been given
leases for extraction of iron ore, but
the cost of production of iron ore by
the Orissa Mining Corporation, which
is a Government concern, is higher
than in the case of the private mining
interests? How does that happen?

Shri Kanungo: We are not aware of
the cost of production etc. As far as
the S.T.C. is concerned, it decides the
rates and buys from whichever source
accepts those rates. As regards the cost
of production in the Orissa Mining Cor-
poration, that will be available from
the corporation or from the Ministry
of Stecel, Mines and Fuel.

Shri Chintamoni Panigrahi: May I
know the total amount of iron ore
which was bought from the Orissa
Mining Corporation in 1958-59 by the
S.T.C. and that bought from other
sources?
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Shri Kanungo: As regards other
sources, I cannot say. But, for 1958-
59, the Orissa Mining Corporation
delivered 27,000 tons from one mining
area, and 7,000 aons from another
mining area. For the second contract,
the final date is 30th September, 1960.
So, there is plenty of time.

Wool Tops and Hair Yarn

*1104. Shri Manaen: will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quartity of wool tops and
hair yarn imported annually for the
manufacture of hair belting;

(b) whether the hair yarn is spun
by actual manufacturers of hair belt-
ing;

(¢) if not, whether hair-belting in-
dustry is seriously affected by in-
adequate and irregular supply of hair
yarn; and

(d) whether Government are con-
templating to give certain hair-belt-
ing manufacturers the licence to im-
port wool tops for the purpose of
manufacture of hair yarn?

The Minister of Industry (Shri
Manubhai Shah): (a) A statement is
laid on the Table of the House.

STATEMENT

The total quantity of wool tops
imported during 1957, 1958 and 1959
(January—November) was 16-27
million lbs.,, 15°90 million 1lbs. and
1423 million 1bs., respectively. It is,
however, not known as to how much
of thesc quantities have actually been
utilised for the production of hair
belting yarn, as wool tops are utilised
for the manufacture of all types of
woollen fabrics, hosiery yarn, knit-
ting wool and in admixture with hair
yarn for the hair belting industry.
Information regarding import of hair
yarn is also not available, as this item
is not specifically shown in the import
trade classification.

(b) to (d). No, Sir.

Shri Manaen: Is it a fact that the
wool tops required for spinning hair-
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belting yarn are entirely imported,
and if so, the difference in prices bet-
ween such wool tops and the imported
hair-belting yarn?

Shri Manubhai Shah: The entire
wool top requirement is imported into
the country, because we have no long-
staple wool. As far as the price is
concerned, it varies from quality to
quality, and it depends on what parti-
cular variety is required for a parti-
cular manufacture of hair-belting
yarn. It will depend upon all that.

Shri Manaen: Is it a fact that the
wool tops required for belting yarn
are imported free of duty? Is it also
a fact that wool tops which are obtain-
ed are used for purposes other than
for belting yarn?

Shri Manubhai Shah: As I have al-
ready indicated in my answer, there is
no specific import of wool tops for
hair-belting yarn. The whole spin-
ning industry in wool gets the wool
tops. There are three units which
make yarn for the hair-belting indus-
try. Therefore, that question does not
arise that anything allotted specifical-
ly for hair-belting is being diverted
to some other channels.

Bridge on Changa in Ladakh

+
Shri 8. A. Mehdi:
*1105. ‘Shri P. C. Deb:

Will the Prime Minister be pleased
to state:

(a) whether a bridge on Changa in
Ladakh was destroyed recently by the
Chinese;

(b) if so, the details thereof; and

(c) the action taken in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AH Khan): (a) to (¢).  No;
Sir.

Shri P. G. Deb: What is the distance
of this bridge from Leh?
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Shri Sadath Ali Khan: The bridge
is well within Indian territory. It is
about 85 miles from the border at
Chusul,

Shri P. R. Patel: May I know whe-
ther the bridge was never damaged:
by the Chinese?

Shri Sadath Ali Khan: No, the-
bridge was damaged but not by the
Chinese.

Shri Mahanty: By whom was it
damaged?

Shri Sadath Ali Khan: The Govern-
ment of Jammu and Kashmir are
looking into the matter.

Shri A. M. Tarig: May I know
whether the Government of India
have got some information that ac-
tually this bridge was not destroyed
by the Chinese but by a local contrac-
tor in order to escape criticism, be-
cause the bridge was not constructed
properly?

Shri Sadath Ali Khan: I cannot say.
As I have just told the House, the
Government of Jammu and Kashmir
ar¢ making an inquiry into the matter,
and I hope they will soon complete it.

Shri P. R, Patel: May I know when
the bridge was damaged and when the
inquiry was started, and what the
result of the inquiry up till now is?

Shri Sadath Ali Khan: The bridge
was actually burnt on the 10th Janu-
ary, 1960 between 14.00 and 15.00
hours. As I said, the inquiry is going
on. I cannot exactly give the time
and date when the inquiry was start-
ed. The inquiry is in progress.

Shri Vajpayee: May I know who is
conducting this inquiry, and also the
extent of damage done to this bridgc?

Shri Sadath Ali Khan: The bridge
was burnt down. As for the other
part of the question, I want notice.

Shri Hem Barua: In view of the
fact that the damage to the bridge is
under scrutiny by the Government of
Jammu and Kashmir, how is it that
the answer to the question is No’?
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Shri Sadath Ali Khan: Regarding
the question of Chinese conspiracy to
destroy the bridge, the Government of
.Jammu and Kashmir do not think that
it was a Chinese conspiracy. Some
other persons have done it and thai
Government are looking into the
matter.

Shri Vidya Charan Shukla: May [
know if Government have taken any
stes to repair the bridge and put it
in order looking to its strategic im-
portance?

Shri Sadath Ali Khan: I believe
some such step will be taken by the
Government of Jammu and Kashmir.

Shri Vidya Charan Shukla: Has it
been taken or not?

Shri Sadath Ali Khan: I cannot say.

Atomic Plants

*1106. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that talks
were held between General K. D.
Nichols, Chairman of the Westing
house International Atomic Power
company, and Dr. H. J. Bhabha, Chair-
man of Indian Atomic Energy Com-
mission and other officials, for the
establishment of atomic plants in
India; and

(b) if so, the result thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
.Sadath Ali Khan): (a) Yes:

(b) The talks were of a general
nature and related -to ‘the various
.concepts and si#g¥ of atomic power
plants. There were no definite pro-
posals, and no commitments were,
therefore, made.

Shri P. C. Borooah: May I know
whether the talks between the Chair-
man of the Waestinghouse Interns-
tional Atomic Power Company and the
‘Chairman of our Atomic Energy
Commission related to the proposed
installation of the first nuclear power
station on our west coast?
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Shri Sadath Ali Khan: General
Nichols visited India to learn as much
as possible about the activities of the
Atomic Energy Commission and the
power needs of India and to explore
the extent to which his company
might co-operate with the Government
of India in setting up atomic powecr
stations. No decisions were taken.

Shri Mahanty: May we know if
Government have taken any firm
decision about setting up an atomic
energy plant? We understand that g
British team have also visited India
for the same purpose. With how
many countries have Government
contacts for setting up this atomic
energy plant?

Shri Sadath Ali Khan: With re-
gard to the question of the visit of
this gentleman to India and his talks
with the Chairman of the = Atomic
Energy Commission, no decision was
taken. With regard to the other
question of the hon. Member, I re-
quire notice.

Shri Mahanty: May We know what
is going to be the capacity of the pro-
posed atomic energy plant, whether
it is going to be 300 mega units or
250 mega units? I ask this because
a big controversy has been raised and
the Minister says he does not know.

Mr. Speaker: Let the hon. Member
table a separate question.

Shri P. C. Borooah: Besides gene-
ration of power, have Government
any proposal to instal atomic power
plants for any other purpose?

Shri Sadath All Khan: It does not
arise out of the main questlon.

Shri Hem Barua: Is it a fact that
Government propose to invitc global
tenders for the erection of these
nuclear power stations? If so, is it
irue that global interest is confined
only to these two countries, Britain
and France?

8bri Sadath Ali Khan: I am unable
to these questions,
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Mr. Speaker: The question arose
only with respect to the visit of onc
gentleman. It has been answered
that he came to know what exactly
our requirements are and how they
can be fulfilled. Other questions can
also be asked, but they do not arise
out of the main question.

Tehar Villagers in Tilak Nagar,
New Delhi

*1107. Shri Ajit Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs' be pleased to state:

(a) whether it is a fact that 400—
500 families from village Tehar were
given temporary accommodation in
Tiiak Nagar, New Delhi during the
rains about two years ago;

(b) whether it is also a fact that
now they are being evicted from those
quarters by the persons who have
purchased them; and

(c) if so, what alternative arrange-
ment is being made for accommoda-
tion for the persons from Tehar?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) Yes.

(b) Those families which unautho-
risedly occupied the tenements under
the pretext of being rain sufferers
and the tenements in whose occupa-
tion were, therefore, auctioned, are,
perhaps, being evicted by the auction
purchasers.

(c) Does not arise.

Shri Ajit Singh Sarhadi: Is it not a
fact that these people, 400—500 fami-
lies, who were removed by the Gov-
ernment from Tehar village are dis-
Placed families and were given this
accommodation when Tehar village
vas destroyed by rain? If so, is any
alternative accommodation being pro-
vided for them?

Shri P. S. Naskar: These persons
were not real rain sufferers. They
were unauthorisedly occupying the
tenements, With regard to giving
them alternative accommodation in
Tilak Nagar and Tehar village, the
occupation of tenements by those
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people who are real rain sufferers is
being regularised, but not of persons
who unauthorisedly occupied those
tenements.

Shri Ajit Singh Sarhadi: My ques-
tion is not understood. I said that
these 400—500 families are displaced
families to whom accommodation had
been provided in Tehar village which
has been swept off by rains. The
houses were razed to the ground; they
du not exist. Is there any proposal to:
give them alternative accommodation
when they are being evicted from the
Tilak Nagar colony by the purchasers
ol the tenements?

Shri P. S, Naskar: The position s
this. There were a little over 200
iamilies who suffered due to heavy
rain in 1955. They werc given alter-
native accommodation in those tene-
ments. They approached the Ministry
1o regularise the allotments of such
tenements and we have agreed to re-
gularise the occupation of such tene-
ments. But the Ministry do not take
any responsibility for any unauthoris-
cd occupation.

Shri Ajit Singh Sarhadi: My ques-
tion is still not understood.

Mr. Speaker: If after two questions,
it is not understood, what is the good
of asking again?

Shri P. S, Naskar: I may add that
these unauthorised people were occu-
pying these tenements without paying
any rent and without any authority
from the Ministry. Now they want to
gc back to Tehar village because that
village is going to be developed by the
Dclhi Corporation. As these people
have lived so long unauthorisedly
there without paying any rent and as
those tenements have been auctioned,
the purchasers want to evict them in
default of rent or whatever it is. It
is a civil matter between these two
parties. They want to go back to-
Tehar village for which the Ministry
at this moment cannot take any res-
ponsibility.

Shri Ajit Singh Sarhadi: They were
occupying evacuee houses in Tehar
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village. These houses have been des-
troyed by the rains. Is any alterna-
tive accommodation being found for
them? Or is there a proposal for
giving them alternative accommoda-
tion when they are evicted?

Shri P. S, Naskar: My Point is that
occupation of tenements by all the
D.Ps. who were the victims of the rains
in 1955 and were given those tene-
ments in Tehar village or Tilak Nagar,
has been regularised. But these
people are unauthorised; they are not
really rain sufferers.

Shri Braj Raj Singh: Are they not
D.ps. even?

&t Fae e - 4T T g
¥ ag 9 aFar g 5 oA reun A oy
fagre wiw & Iweiw & s fre oo
% o1 7 fyow " d o v &z @
g @ g fafae #r 6 ¥ fafea
w1 ¥ g wwmaw farmr @ fr
Iy w1 oy Ag) foran S AR
Fr§ T 78 9 fegr omam, @ W
I Afew =0 fed @& 7

Shri P. S, Nagkar: To those people
who were shifted to the Tilak Nagar
tenements and who were found eligi-
ble for allotments according to the
rules for allotment, payment of rent
up to particular periods and so or,
alletments will be made. Nothing is

done to them which is not permitted
by the rules.

o TEw wwex o ww fafaed
Fog frewifmafrmand
e 9 A fear o, sy fae
Fag fear g § @@ SEd 9@
wq og & wi oW femosmar @ ?
Shri P. S. Naskar: If the hon. Mem-
ber would be kind enough to write to

me, T will definitely look into the
matter:

Shri Vidya Charan Shukla: What is
the answer?

Mr. Speaker: The answer is clear.
The hon. Minister is not aware that
such rent is charged. If individual
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cases are brought to his notice, he will
look into them.

Shri P. S. Naskar: The hon. Member
may write to me and I will write back
giving all the details.

st wafag Wy wat
qAHE AW g dqe™ L. ...

Mr. Speaker: Next question. Suffi-
cient supplementaries have been
asked.

Bhonal Capital Project

+
Shri Ram Krishan Gupta:
*1114. { Shri Vidya Charan Shukla:
LShri Padam Dev:

Will the Minister-of Planning be
pleased to refer to the reply given to
Starred Question No. 912 on the 15th
December, 1959 and state:

(a) whether Government have con-
sidered the question of outlay for the
Bhopal Capital Project; and

(b) if so, the result thereof?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) and (b). The Working Group on
the Bhopal Capital Project, which was
sel up by the Planning Commission in
December, 1958, has recently submit-
ted its proposals and these have been
communicated to the State Govern-
ment. The Working Group has re-
commended a total outlay of Rs. 13:25
crores on the Capital Project as
against Rs. 19:05 crores envisaged
earlier. It has also made proposal re-
lating to the preparation of a Master
Plan for the Bhopal town, the phasing
of outlay, determination of priorities
for the building programme and other
aspects of the project.

Shri Ram Krishan Gupta: May 1
kuow to what extent the expenditure
on this project will be met by the
Central Government as recommended
by the Working Group? :

Shri L. N. Mishra: No specific
assistance would be given as Central
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Government assistance. It will be a
part of the annual Plan of the State
Government; and the State Govern-
ment will get necessary assistance
from the Central Government.

Shri Vidya Charan Shukla: In view
of the fact that some assistdnce is
proposed to be given to build the
capital of the proposed State of
Gujarat from Central funds, may I
know why such Central asistance has
becr refused to the Madhya Pradesh
Government for Bhopal?

Shri L. N. Mishra: We are not aware
of any proposal for assistance for ihe
Gujarat capital so far.

¥z Mfax T : @T A& AN
F TN T G 2, W I g
i ¥Ag g IE Afa T g
SO fF A 99T ErmET WY S
¥ arry § A O 0T T @y w
FroAT FHT GFR F oqre wrE 2,
9 A foar gt 30T a@w |
T qRI FTHIT KT AT g1 FIT |

= ®o ATo fmt : gt T AW
AT JEg FT FAI 2, I & ST
T ART FFR § TG wAqT A=
97" 9g TIW 99-a6ig Aot & a9
¥ faar a1 | TR fem gw-adiy
AT ® qWT A R Y g g
T A Y AGT H w9 § &g Ag fai
ST R E ) TR AF W qw 3T &
AT &, ol % qeus—yo ¥ 20 Am@
o fa¥ § W reye-ys F 9,30
arg o Ay g

{5 Wiz T AT FEAT T
St #1 78 aT9 AT § fF 9w 23 FOT
Fr AT &, Sk W & =
AR ¥ faw @ & 7 feaet w9 §
R YER ¥ N F 93 a1
fear amm o agm ?
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st ®o Ao frr 1 1eRI-RY AW
o WY WY KW G § AT |
ug foe gifme & 1 R S
T & A7 ot @ Wi IE e
A e § e @ amew & qanfas
g W a8 )

st qrw AW WITE TR F SR

FH FA ¥ fad @ wwfEd wR
N f 3, sar o a% fea g
frar & ?

Y ®o Ao fawy : WO HFH
J it % O Y08 ATE TAT
a9 fear ¢

1 WY ;WY AT AT
T HTW U FF AT AT T§ o &
g FE arEE A A wE faar
¢, Sud W fraer & A wRrT o
uf feaeft & 7

st &o Ao fawy : oET A% FW-

TN F FATT §, IE FH LEI-|Y
% g e S weET wwd Al @
& FIEET AGAT & FT ST AR
IqE S g, HE qATeE IAE
agraar & S |

Shri P. R. Patel: It has been said
that assistance was given for the con-
struction of Chandigarh. So, assist-
ance was given for the construction of
the Bhopal capital. May I know
whcther the same type of assistance
will be given for the construction of
the Gujarat capital?

Mr. Speaker: It does not arise.

Shri Vidya Charan Shukla: May I
know whether the Capital Project re-
port makes any mention of the high
building costs in Bhopal? If so, what
is the nature of the comments?

Shri L. N. Mishra: So far as the
capital project of Bhopal is concerned,
there is no question of high costs of-
construction. But the committec
which was appointed was only to see
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how far it was possible to achieve
economy in construction; and they
have suggested that economy to the
extent of Rs. 5 crores could be
achijeved.

ot faifa fw . w1 AT A
T 7 W @R w1 g fada
et & f it @ & ST 9y wgAar
ifew o R eS AR 7 IJ9 A
T Y FH fFAAT @ FA w7 fAaa
fear & 7

oft &o Ao fA : TW At F #E
FHR Y &Yy TE 7wy § 1 9T
Aot o A s uEr wiw gf At o
99 OF w9 § qg 77 fear fE A
93 FOT J ITHT W I qFAT & |

Dr. M. S. Aney: Is it possible to
precdict that the capital buildings shall
be completed by such and such year?

Shri L. N. Mishra: There can be no
prediction. The programme has been
phased; and we believe that so far as
this programme is concerned, it would
be completed by 1963-64.

ot ww ™ ey ;39T GO ag
AT &Y FT FEN 6 T R AW
A T O & a9 & Ty § d
& § W oW oA &
1 %1 afz =y @, 41 fer
g FT 3§ 9 w1 wfatxar gg ?
st afew g9 frgea fear a1, Ie%
Faet & ¥ gFE g ar fr agae off
9 5 wE o ¥ wEE AT 9%
@ ff & a1 A | F 7g ST e g
frsm g i RT T O &

st ®o Ao fow : Ty A 4G v
a AT fF AW TS g AG
UE | §F WY 7§, ofEe AT wfew
¢ wifs fagra & a § I &,
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U o aft g F I N o é s
W &7 ¥ T 14 7 F1aifaaq g )
Export of Mica

+
(Shri Bibhuti Mishra:
*1115. { Shri Pangarkar:
LShri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the ex-
ports of Indian mica have increased
considerably during the year 1959; and

(b) if so, the extent thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The value of unmanu-
tactured mica and manufactures of
mica exported in 1959 was Rs. 11°15
crores as against Rs. 10-20 crores in
1958.

st fratfar fomt : & wg ST TR
g 5 w=a axg & wveHT @ & frwven
v, T fod #a1 FTE OUS TUTE
fafrey $1¢ @ qacog *@ &

oft weltm we :  wTEET AT AT
s EfaTEE § WY s e
FT TgH TF A §, a8 Arafa fafwgy
¥ qTeF <@ § W) & 59 a3 A w7
g 1 ATeET AN TF TGRSR
Fifew & 1+ § T I ™ faEw
X ¥ W § wg ¥ & w7 Ay F
fF fom awg sm ) =gy g faar
Eicl

st fargfar frer oY AT ¥ wvE-
97 IHAR §, IH AISHT FIET FT AF-
o qg=T & | & 7g ST Aveat g v
T qIHIT 6 TTGT T HIT For H
AT STEAT & )

o JE & HIE T TAAH
w fafredt & o 7@ & 1 7w A -
% ¥ qEaF @Y & | W A
T T R # varat gfaar e E,
Y 98 ATe fafreer A g A g 0
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Shri Shree Narayan Das: May I
know the names of the countries to
which export of mica has increased
in 18597

Shri Satish Chandra: The exports
bhave generally gone up. 1 have given
the figure already. I have got a state-
ment here. The increase has taken
place in the case of Japan, China and
Czechoslovakin.

it qqw 3@ T LI Tl W8
jY Y T feaaew & faala &g @
£« T ag @ T N O gRA K G
- f fgmrarer w2w & ot wawE aga surer
qrat oA §, IE% ford S fvar s
f& W @q w|y & 970 N e
&1 OF gree fae % 7

it weitey war ;e fgmee 2w
& 1 www frere o gaa wfd
gy ), @ g9 9% fAgia ®r e}
T F4A 1

T o g & AW aAw §, I
o THo THo WRo FT AT WTH |
Tu% fordt vy &1 orae aga @

=t /Yo @To T|Y : AT AT A,
agi % fawe 1 awaF § "W
fafy @ a97 = fear §, ®fea
waF o avaw & faq fazai & o1
@ &, S IqanT & fod wgr 9T EIC-
I O AT GHF §, IAHT IJTANT
agi q¢ fFAT 91 TR §, T T 9T
fa=7 frar mar & 7

oY AaNT W o qAF, AR
faoreft & Y ooy a0 &, ouH W ¥
otar & 1 faorely & oAt F1 @y F w9
® qTA FT 2 A A YA 71 91
@I & 1 Wit & 34T safagaaT o
WE AN oo AT w1 1 9%
A Fifaw w7 Sy § 1 foaaer faaAr
fawet &1 F10 forgemm & @
441(Ai) LS—2.
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WTEM, AEE S A A _gen
AT AW

Shri Vidya Charan Shukla: Is it &
fact that though the export of mica
has gone up, the ratio of earnings
has gone down as compared to last
year?

Shri Satish Chandra: Not so in the
case of unmanufactured mica. Though
the total foreign exchange earned by
the export of manufactured mica is
more than last year, it is true that
the prices had gone down and the
rate was lower in 1959 as compared
to 1958.

Shri Chintamoni Panigrahi: What
special measures have Government
taken to p te the expansi of
export of mica in the coming year?

Shri Satish Chandra: There is the
Mica Export Promotion Council; and
it tries to have market surveys.
There are difficulties because there
are certain substitutes coming up in
other countries which are replacing
mica. The Mica Export Promotion
Council is trying to carry on some -
research for new uses to which mica
could be put; and it is also trying
to find new markets. We are trying
to export it to many countries where
we did not export before.

ot fry™ faw : & ST wmEen g
fr fegeam & sxfgaemeds
TR N frw aE ¥ T aw R,
@ w¢ T g qATEH & frafy B
VAT ATEAT & 7 ATEHT F FIC A HT
THEIfrTR & T W ag agt A
g g WM, & AT a9 & fad
HTEHT W TE AAAT | Gy grAT §
T 39 9T TR fraeror §3F &1
fra s @r g ?

o g WE VT F1 A T
& & 1 fray Ay A gF #; o
¢, a1 @@t vaAr SM A AR A
7 @A ¢, 3% ford A7 gw g A
& WX fagta w33 1 Sifra FA
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§hrl Shree Narayan Das: The hon.
Minister said that the value of mica
exported had decreased. May I know
the reasons for that? Have the ex-
ports fallen?

Shri Satish Chandra: The value of
the manufactured mica has decreased.
I said just now that it was partly
due to the new substitutes coming to
replace mica. There are other synthe-
tic malerials which are replacing
mica to a certain extent.

=it TR fag Wik At wv oy &
2 fF aET N " Wik AW oA oA
¥ WQR ATEH FT IqTA A A @Y
s w@d?

N AN O IARA T AG §
QT & 1 g ¥ Y 7T g o § W
TR Wt osfas Y w@rd )
TG wadd 48 § % IarEA o q@
i

oft Twiag wif wf @ Fq A
7 & 5 faay arear &) agT & g
¥ fowoe § wix oY W &7 &qa &, Tk
qfcqror & wvEwT fted & wmp W
wfy & § @ §, o eww g @
tmea e Af g

St afm e Ao R g fE
frat % ®¥ Wi §, A T I FQ
g AT S grea? § 3g W &gar
§ | 9 AR WIAAT a3ET B qg On
fF SR FA g A, A A

Shri Vidya Charan Shukla: Is it
not a fact that the mica miners’ as-
sociation has protested against the
export policy of the Government re-
garding manufactured mica? Has it
suggested any steps to be taken which
will stabilise the prices of manufac-
tured mica abroad?

8hri Satish Chandra: I am not
aware of any protest. If the hon.
Member brings any specific case to
our notice, we shall certainly look
into it.
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Export of Canned Foods to U.S.A.

*1117. Shri Raghunath Singh: Wil
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether it is a fact that the’
U.S.A. has banned the import of can-
ned foods under an amendment to
the U.S. Food Drug and Cosmetic
Act which became operative from the
5th March, 1960 and is causing se-
rious repercussions on India’s can-
ned goods export to the U.S.A.; and

(b) if so, the steps being taken by
Government in this respect?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). No such ban has been
imposed, but the amending Act re-
gulates imports so as to ensure that
packers in countries exporting goods
to the United States use only such
additives as have been adequately
tested by the us. Food
and Drug  Administration for
safety of health. So far as we
know, Indian exporters are using
only such additives as are already on
the approved list, If the operation of
this Act causes any practical diff-
culty, remedial solutions will have
to be found in consultation with the
U.S. authorities concerned.

Shri Raghunath Singh: May I know
the quantity of the export of Indian
canned foods to America?

Shri Satish Chandra: It is about
Rs. 71 lakhs in a year out of which
a major portion is fish products.

Shri Raghunath Singh: Since the
time /when this amendment came
into operation, has any order been
received from the United States?

Shri Satish Chandra: This Act bhas
been passed .very recently and it
came into force on 6-3-1960. It ia too
early to give that informatiem

Shri Rachunath Singh: In 1098,
this amendment was made there. I
want to know if after that amend-
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ment was passed India received any
order?

Shri Satish Chandra: India has
been receiving orders. This Act has
come into force on 6th March. It is
not that the Act had not been in
force and so we had been exporting.
In fact the figures given by me indi-
cate that the exports have been
going on.

Shri Hem Barua: So far India had
been producing canned foods accord-
ing to the approved list, Now a ban-
ning policy comes in and it affects
the approved list. May I know how
this amendment would affect the ap-
proved list according to which we
have been producing canned foods
and how the order is going to affect
our exports.

Shri Satish Chandra: It is not going
to affect the export, as I said. It is
a measure passed by the United
States which affects their own in-
dustry also. Obviously, some harmful

chemicals were being used by some

people for preservatives, etc. They
have made a list now and only those
preservatives would be allowed to
be put in the food products which
are sold in America, It applies to
their own home industry as well as
to those who export foodstuffs there.
As far as we have examined the
question, the additives used here are
on the approveq list in America but
{f somebody is using some additive
which should not be used, the mat-
ter will be looked into, if such a
thing comes to our notice.

S8hri V. P. Nayar: .May I know
whether in the American approved
list to which a reference was made
by the hon. Minister, sodium benzo-
ate and pottasium meta-bisulphate
are mentioned because they are in
common use here,

Bhri Satish Cham@ra: I -have not
read those things in such great de-
taft as the hon. Member appears to
have.
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ot q X ;A § A BT T W
Qe 9T ¢, Zo Tho Yo WY W
¥ ¥ frly oft @ & T A Qo
THo To #Y a3 & B1E frwraa vk § 7

o et wry - W frea @
wré § 1 78l OF fad @ g § N fw
qgt 37 H1 WO TR ¥ fag o W
arge A & o ot @ W weE AR
¥ Fr o wd frar g BwE W
o & WTE & W CARGE At ae
wgmE
Bulldings Construction Corporaties

+
(Shri Ram Krishan Gupta
Shri Damani:
'llll.} Shri Ram Garib:
{ Shri Madhusudan Rao:
L Shri Ajit Singh Sarhadi: .
Will the Minister of Works, Hous-
ing and Supply be pleased to refes
to the reply given to Starred Ques-
tion No. 766 on the 10th December,
1959 and state:

(a) whether it has been decided
to set up a Buildings Construction
Corporation in the public sector; and

(b) if so, the details thereof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) and (b). The proposa}
to set up sthe Corporation has not
yet been finalised. Some aspects of
the proposal are still under the eon-
sideration of the Government.

Shri Ram Krishan Gupta: In the
previous reply it was said that the
matter was pending with the Plan-
ning Commission. May I know whe-
ther it has considered and approved
it?

Shri Anil K. Chanda: Yes, Sir. The
Planning Commission has approved
of the idea,

‘Shri Shree Narayan Das: The hoa
Minister has said that soms aspeels
of the project are still under eensh-
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deration. What are those important
aspects?

Shri Anil K. Chanda: We appoint.
ed a special officer to prepare &
scheme and he is working on it. Till
the scheme is before us I am not in
a position to give the details.

Shri Ajit Singh Sarhadi: May I
know whether the object is to take
all the construction in its own hand
or 1o leave some work to the private
sector also?

Shri Anil K. Chanda: Obviously,
we cannot take up all construction
work in our hands immediately after
the corporation starts working. The
idea is, that as far as possible, Gov-
ernment works may be entrusted to
this corporation. Later on, if the
scheme works well, it may extend its
activities.

Shri Vidya Charan Shukla: Since
when i the proposal under the
consideration of the Government?

Shri Anil K. Chanda: I cannot
give a definite date as to when the
report will be ready.

8hri Vidya Charan Shukla: Since
what date this proposal has been under
the consideration of the Govern-
ment? For how long?

The Minister of Works, Housing
and Supply (Shri K. C. Redy): This
matter has been under consideration
of the Government since one or two
years. It was felt that a corporation
of this kind will be useful and help-
‘ful in the construction of our works
on a more sa‘isfactory basis. There
are several aspects which have to be
kept In mind and we have thought
it fit to consult the contrac'ors also—
the bigger contractors. The cost
structure and the financial aspects
‘of it will have to be gone into and
the anproval of the Planning Commis-
slon had to be taken. All these natu-
rally take sometime.

Shri V. P. Nayar: Since the first
time when this mat‘er was being
donsidered by the Government,
would the hon. Minister tell us the
total- amount for which contracts
have been given to private indivi-

t
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duals for
works?

Shri K. C. Reddy: I will have:to
do some aritlhmetic work. We have
to calculate it and give.the figurg,. .

Shri V. P, Nayar: My point is that
when once the Government is seized
of a particular matter, we should be
entitled to know what the total
volume of contract that has been
given, is.

Shri K. C. Reddy: I would like
to make it clear that the intention
behind starting this Corporatin " is
not to take over all Government
works; it should be one of the
agencies along with the existing
agencies. So it is not as if, if the
Corporation had come into existence
it could have taken up all the Gov-
ernment works all over the country.

Shri Braj Raj Singh: May I know
what was the reaciion of the Plan-
ning Commission towards this propo-
sal? May we have the details of that
reaction?

Shri Anll K. Chanda: I have said
that the Planning Commission has
welcomed the idea. We are working
out the details,

WRITTEN ANSWERS TO
QUESTIONS

Exports of Woollen Manuftctures

*1099. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have for-
mulated any scheme {o help the ex-
porters of woollen manufactures; and

(b) if so, the dclails thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir. A revised Ex-
port Promtion Scheme under which
manufacturcrs and exporters of wool-
len goods are allowed to import raw
materials arainst the value of the
goods exported bv them has been in-
troduced with effect from 1st April,
1959. A copy of the public
notice giving details of the Scheme
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ig, placed on the Table. [See Ap-~
p?’P’ ":’_ﬂf, annexure No. 7]. ,

Cooperative Societies in Tripura

/#1102. Shri Dasaratha Deb: Wil
the: Minister of Rehabilitation and
Minority Affairs be pleased to state:
..(3) ,the total number of displaced
persons employed by the Coopera-
tive Societies set up in the 41 pre-
1954 Rehabilitation Centres of Tri-

pura;
(b) whether the number is falling;

1

('c) if so, the reasons therefor; and

(d) how does this number com-
pare with the target of employment
fixed at the time of advancing loans
to these cooperatives?

The Deputy Minister of Rehabili-
tatlon (Shri P. S. Naskar): (a) 2,812
persons.

(b) No.
(c) Does not arise.

(d) This number represents 47 per
cent of the expected employment
potential of the sanctioned schemes.

Mandi Rock Salt Mines

*1108. Shri Hem Raj: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 1029 on the
1st September, 1959 and state:

(a) the progress made so far in the
mechanisation of the Mandi Rock
Salt Mincs; and

(b) the time by which the machi-

aery for the preparation of salt will
be set up at Jogindranagar?

The Minister of Industry (Shri
Manubhal Shah): (a)Progress made
n the mechanisation of the Mandi
tock Salt Mines:

(i) Electrification of Mines has
been completed.

(ii) Electric driven equipment

CHAITRA 5, 1883 (SAKA)
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(iii) Workshop  Machines ' like
Lathe, Drill, Grinder, Weld-
ing machine etc. have been
installed. .

(iv) Orders have been placed for
Headgear and winding equip-
ment, Ventilation fan, Rope
haulage, Tipler, Electric
driven Air compressor and
Rolling stock like cages, tubs
track etc. and Electric Dril-
ling equipment.

(v) Proposals for installation of
underground haulage mach-
ines, Compressed air ham-
mer drills drifting mach-
ines, Electric rotary drills,
Heavy duty pumps, Electric
Boring rig, Face ventilators
and Electric shot firing
machines are under conside-
ration.

(b) The time by which the machi-
nery for the preparation of salt will
be set up at Jogindranagar:

The proposal for the installation of
machinery for preparation of high
purity salt for Jogindranagar will be
considered after the development of
the mines by dry mining is complet-
ed. It is too early to indicate a
time-limit for the purpose.

Resignation of Director General of
E.S.LC.

1109, J Shri Rameshwar Tantia:
\ Shri P. G. Deb:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
Director-General of the Employees’
State Insurance Corporation recently
resigned from his post; and

(b) if so, the cause of his resig-
ation,

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) Because he resented certain -
steps that were contemplated on

like air compressors pump
and compressed air drive
fans have been installed.

of develop ts in  em-
Pléyer—employee relations in the

Corporation,
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Indo-Pakistan Boundary

¢1110. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the progress made so far in
the demarcation of the boundary line
along the 20 mile stretch of the
Inde-Pakistan border from the vil-
lage of Gujjal to the banks of the
Sutlej;

(b) when it is likely to be com-
pleted;

(c) the measures taken to provide
protection to the survey parties en-
gaged in the demarcation work; and

(d) the steps taken or proposed to
be taken to check smuggling in this
area?

The Parliamentary Secretary to
the Minister of External Affa.rs (Shri
gadath All Khan): (a) and (b). Ini-
tial traverse of the boundary in this
gector has been comple.ed. It is ex-
pected that the demarcation of the
boundary will be finalized by the
end of April, 1960, in accordance with
the decisions of the Indo-Pakistan
Minister Level Conference on the
Western Border, held in January
1960.

(c) Suitable police escort is pro-
vided for the protection of survey
parties.

(d) Adequate measures have been
taken. It would not be in the public
interest to disclose details.

Indian Exhibition at Dar-Es-Sallam

*1111. Shri Manabendra Shah: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether it is a fact that an
exhibition of Indian Products (India
Makes It) was organised in Dar-Es-
Salaam;

(b) if so, what items were exhi-
bited; and

(c) whether there are any possibi-
lities of promoting Indian exports to
Tanganvika and other African terri-
tories fouowing this exhibition?
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The Deputy Minister of Commaerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) A statement
Table of the House.
III, annexure No. 8].

(¢) Judging from the interest
created, it may be said that Indian
Merchandise can have good sales pro-
vided our exporters continue to
nourish the market.

is laid on the
[See Appendix

HM.T. Branch Factory in Andhra
Pradesh

*1112. Shri Madhusudan Rao: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether it is a fact that the
Government of Andhra Pradesh
have approached the Central Gov-
ernment for establishing a branch of
Hindusthan Machine Tools Factory
in Andhra Pradesh; and

(b) if so, the steps taken in the
matter?

The Minister of Indastry (Shri
Manubhai Shah): (a) No Sir. The
Andhra Pradesh Government have
not, so far, addressed the Central
Government in regard to the esta-
blishment of a branch of Hindustar
Machine Tools Factory in the State.

(b) Does not arise.
Iron Pipe Factory Manipur

*1113. Shri L. Achaw Singh: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether it is a fact that a
scheme for starting an Iron Pipe
Factory in Manipur has been drawa
up and the cost has beén estimated
at Rs. 75 lakhs;

(b) if so, when it is to be started;
and

(c) wherefrom the raw materials
are to be procured?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.
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Houses for Government Servants in
New Delhi

1451, 8hri Sunder Lal: Will the
MAnister of Works, Housing and Sup-
ply be pleased to sta'e:

(a) the number of houses built in
Vinay Nagar and Moti Bagh areas
(south of Ring Road) for Govern-
ment employees;

(b) whether there is any delay in
the construction of these houses; and

(c) when these houses will be al-
lotted for occupa‘ion?

The Minister of Works, Housing
and Supply (Shrl K. C. Reddy): (a)
to (c). About 4,000 quarters of differ-
ent types are undar construction, in
Moti Bagh, Netaji Nagar and the
1200-acre area, South of the Ring
Road. There has been no delay in
the cons'ruction of these quarters,
though their allotment will have to
await the provision of sanitary and
other clvic services, like outfall
sewer, bulk water supply and elect-
cicity, by the Delhi Municipal Cor-
poration, The Corporation authorities
have been requested to take early
steps for the provision of these ser-
vices.

Hindustan Antiblotics Ltd, Pimpri

1452, Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the import bill of the Hindustan
Antibiotics, L‘d.,, for the years 1957,
1958 and 1959;

(b) when the target of 45000 kg.
of Streptomycin salts will be achiev-
ed; and

(c) whether there is any programme
in hand for the production of tetracy-
clines and oxy'etracyclines there?

The Minister of Industry (Shri
Manubhai Shah): (a) Rs. 21'57 lakhs;
Rs. 81°30 lakhs; and Rs. 127-41 lakhs
respectively. These include imports of
streptomycin salts.
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(b) By the end of 1961 according to
present indications

(c) A project for the establish-
ment of a pilot plant with a capacity of
1'5 tons of tetracyclines (including
oxy-tetracycline) is in hand.

Subsidised Industrial Housing Scheme
in Orissa

1453. Shri Chintamoni Panigrahi:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the number of quarters con-
structed and to be constructed in the
various industrial centres in Orissa
giving the phases and the amounis
alloca‘ed for the centres under the
Subsidized Industrial Housing Scheme
of the Government of India;

(b) whether new industrial centres
are proposed to be taken up under
this scheme in Orissa; and

(¢) if so, the proposed centres and
allocation therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) A st t giving the
particulars of houses sanctioned for
construction in the various towns of
Orissa State under the Scheme upto
the 29 h February, 1960, is placed on

the Table. [See Appendix III, an-
nexure No. 8.]
(b) and (c). The State Govern-

ment propose to undertake construc-
tion of 586 houses under the scheme
during 1960-61; the detailed projects
are still to be formulated by them.

Publicity Organisers in Punjab

1454. Shri D. C. Sharma: Will the
Minister of Informaion and Broad-
casting be pleased to state:

(a) the number of publicity or-
ganisers appointed in Punjab State
so far under the integrated publicity
programme;

(b) whether they have performed
cinema shows in their respeclive areas
during 1959-60; and

(¢) if so, the number of the places
where these were performed?
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The Minister of Information and
Broadcasti (Dr. Keskar): (a) Four
(Three Field Publicity Officers and
one Publicity Organiser).

(b) Ves.

(c) 948 (From 1st April, 1958 to
10th” March, 1960).

Central Handicrafts Board

1455. Shri D. C. Sharma: Will the
Minister of C ce and Industry
be pleased to state:

(a) the number of meetings of
the Central Handicrafts Board held
during the second half of the year
1959; and

(b) the nature of important de-
cisions taken at each meeting?

The Minisier of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is placed on the Table. [See
Appendix III, annexure No, 10].

Industrial Estates in Punjab

1456. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total amount allotted by the
Central Government to Punjab State
for the setting up of Industrial Estates
during the second Five Year Plan
period so far;

(b) the amount utilised so far; and

(c) the amount to be allotted for
the remaining period of the Plan?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Though
the Second Plan allocation of Punjab
State for setting up the industrial es-
tates is Rs. 71'60 lakhs, a sum of
Rs. 5796 lakhs has been sanctioned
to them so far and a sum of Rs. 20
lakhs will be allotted for the remain-
ing  period of the Second
Plan period. The excess involved
over original allocation will be met
by adjustment against other loan
assistance schemes. It has been re-
ported that a sum of Rs. 42:41 lakhs
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has been spent on the Industrial Es-
tates till 31st March, 1858.

C ti in Punjab

of Copp

1457. Shri D. C. Sharma: Will the
Minister of C ce and Industry
be pleased to state:

(a) the amount of copper in utensil
form consumed by industrial units in
the Punjab State during the years
1955-56, 1956-57, 1957-58, 1958-59 and
1959-60; and

(b) the quota cf copper allotted for
consumption in Punjab State during
the above period?

The Minister of Industry (Shri
Manubhai Shah): (a) Precise infor-
mation is not available. Units manu-
facturing utensils generally do not
consume virgin copper. Their main
raw material is brass sheets and
circles, i.e, copper is first alloyed
with zine to manufacture brass which
is rolled into sheets and circles,

(b) Available figures are given
below:—
Category of Units Peried ard  quantsny

of allotment in tons.
AtrilsB o Atril 59to
M:rehsg  March, 60

1. Non-Scheduled .
Units . 19h3 00 2432°00

2, Scheduled Units on
Metals Directoiate
of Developmenr

Wing . 74647 1084 <0
3, Scheduled

Units on Jilcctrical

Directoraie of

Development Wing 42000 K00 00

Coir Industry in Andhra Pradesh

1458. Shri Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any proposal
to start a training-cum-production
centre for the development of coir
industry in Andhra Pradesh; and

(b) if so, what is the progress so
far made in the matter?



8081 Written Answers

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Government of Andhra Pradesh had
reques‘ed for sanction of following
schemes for development of coir in-
dustry in 1958-59:—

(i) Coir Production-cum-training
Centre at Mogalthuru.

(ii) Coir Production.cum-training
Centre at Tallarevu.

(iii) Production Wing in the Gov-
ernment coir school at Baruva.

(iv) Coir Production-cum-training
centre at Antervedi.

(v) Coir Production-cum-training
centre at Komaragiripatnam.

The scheme at Mogalthuru was a
continuation scheme for which no
fresh approval was necessary. The
scheme at Tallarevu was also a con-
tinuation scheme but it contained cer-
tain  modifications. The 3 other
schemes were new schemes. Techni-
cal approval of the Central Govern-
ment for the three new schemes and
the continuation scheme at Tallarevu
was accorded in January, 1859.

The State Government's total ex-
penditure on the above schemes dur-
ing the first four years of the Second
Plan amounts to Rs. 2,78,833. The
Central assistance sanctioned during
this period to the State Government
is Rs. 74,050 as loan and Rs. 43.400
as grant.

Modernisation of Textile Industry

Shri Ram Krishan Gupta:
Shri Prakash Vir Shastri:
1459 !, Shri T. B. Vittal Rao:
") Shri Subodh Hansda:
j Shri R. C. Majhi:
{ Shri 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 253 on the 18th November, 1959
and state:

(a) whether the Working Group
set up by the National Industrial De-
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velopment Corporation to study the
question of modernisation of Textile
Industry in India has since completed
its work; .

(b) whether it has submitted its re-
port; and

N

(c) if so, the main findings of the
Working Group?

The Minister of Commerce (Shri
Kanunge): (a) No, Sir.

(b) and (c). Do not arise.

Razakars from Pakistan

1460 J Shri Ram Krishan Gupta:
| Shri D, C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Un-
starred Question No. 1415 on the 15th
December. 1959 and state the latest
position with regard to the note sent
to the Pakistan Government in con-
nection with the Razakar entry into
India on the 16th October, 19577

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): A reply from the Govern-
ment of Pakistan has since been re-
ceived saying that the persons in
question were prosecuted and conviet-
ed under the Entry into Pakistan Act
and the Arms Act to various terms of
imprisonment according to the law of
the land.

Construction of a Circuit House in
Delhi

1461. Shri Ram Krishan Gupta:
Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Unstarred Question No.
1426 on the 15th December, 1959 and
state:

(a) whether a decision bas been
taken for releasing some land in
Delhi formerly owned by the Nabha
State for the construction of a Circuit.
House in Delhi for the Punjab Gov-
ernment; and

(b) if 0, the nature thereof?
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The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b). The matter is under consideration
in censultation with the Punjab Gov-
erament.

Machimery for Mineral Oll Industry

1462. Shri Ram Krishan Gupta: Will
‘the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 1429
on the 15th December, 1959 and state
the nature of progress made in es-
tablishing a factory to manufacture
the machinery for Mineral Oil Indus-
try with Soviet assistance?

The Minister of Industry (Shri
Manubbhai Shah): The programme of
the Heavy Machine Building Plant
at Hatia near Ranchi which will have
an output capacity of 80,000 tons of
heavy machinery items per annum,
provides for the manufacture of 5,500
tons of heavy oil drilling rigs annual-
ly. The contract for the preparation
of working drawings for pant and
equipment has since been entered into
with Prommash export, Moscow.

Survey of Carpet Industry

1463. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 1430
on the 15th December, 1959 and state:

{a) whether the survey of the car-
pet industry in the country has since
been completed; and

(b) if so, the details of the survey
report?

The Minister of Industry (Shri
Manubhai S8hah): (a) No, Sir.

(b) The question does not arise.

Khadi Industry

(Shri Ram Krishan Gupta:
1464, Shri Hem Raj:
Shri Padam Dev:
| Shri Chintamoni Panigrahi:

Will the Minister of Commerce and
Indmstry be pleased to refer to the

ar— —e—e o -
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reply given to Unstarred Questiom
No. 1432 on the 15th December, 1039
and state:

(a) whe'her Government have re-
ceived the report of the werking
group for Khadi Industry;

(b) if so, the main recommendst-
ions contained therein; and

(c) the details of the recommend-
ations accepted by Government?

The Minister of Industry (Shri
Manubhai S8hah): (a) to (c). The re-
port is under print, and will be laid
on the Table of the House whea
ready.

oY 9g Fary # For 1 R

(%) = ug &= & fir Aarsit g
w7 A8 ¥ F frve aTl o R R
zfaor qd ofmar & X & aw I
ferdy i SR wg AT o £ afior
& ofaan, fadtt #¢ faemge & Aarsd
R Feng fg Wi ¥ Sl w -
faaq e @ WK A agwaw fear
;W)

(=) afz g, @ 57 ¥ 79 wqQw
9 71 faeam gy man ?

qYA wN war difow wwd S
(e e AyE) : (%) ot @C
g ¥ gaa faar ur 5 wrea aER At
Q] wFA A 7 FY Wigd faasr
e W g g W (3
ererer |rt) F ITAT FFar a1 T 9
frdt w=3 "Faz & fad ww F 9w
aifed |

(=) wra s ST @ §
x| AT w1 g fage f wh iy
WA AR /R famge A g
¥ ¢ rafad gg A ¥ aTE T
w7 B 9gT FR FTEORT AL G )
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Kamia Seed Oil

1466. Shri P. K. Dee: Will the Min-
ister-of Commerce and Industry be
pleased to state:

(a) whether production of Kamla
Sced O ean be taken up on a com-
mercial scale as a result of research
carried out at the National Chemical
Laboratory; Poona;

(b) the finances that will be re-
quired to set up an industry for its
production; and

(c) whether any application for
licence has been received for its pro-
duction in the country or whether
Government want to produce it in
the Public Sector?

The Minister of Industry (Shri
Manubhai 8hah): (a) A process for
the extraction of Kamla seed oil,
which is present to the extent of
about 30 per cent. in the seed, has
been worked out on a large laboratory
scale in the National Chemical Lab-
oratory, Poona. Before the process
can be carried out on a commercial
scale, it will be necessary to do pilot
plant work on the process carried out.
The possibility of facture of
Kamla seed oil on a commercial scale
can therefore be considered only after
the pilot plant work is completed.

(b) The estimate of the finance re-
quired for the commercial exploitation
of the process can only be given after
the comp'etion of the pilot plant
work on the process.

(c) No application for a li for
the production of this oil has been re-
ceived. There is also no proposal to
manufacture this item in the public
sector.

Denaturants tor Alcohol
14€7. 8hri P. K.Deo Will the Min-

ister of C Industry be
pleased to state:
(a) whether production of Denat

ants for Alcohol from Neem Oil can
be takem up on a commercial scale as
a result of research carried out at the
National Chemical Laboratory, Poona:
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(b) the finances that will be requir-
ed to set up an industry for its pro-
duction; and

(c) whether any applicati for
licence has been received for its pro-
ducti in the ry or wheth
Gover t want to prod it in the
Public Sector?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
National Chemical Laboratory, Poona,
has developed a new denaturant for
alcohol, which is a mixture of total
neem bitters and pyronimin—a liquid
obtained by pyrolysis of neem oilL
The suitability of the mix'ure has been
approved by the Central Revenue
Control Laboratories, Government of
India. At present neem oi. is not
available in appreciable commercial
quantities, at an economic price
which is a pre-requisite for successful
exploitation of the process men ioned
above.

The possibilities of commercial ex-
ploitation of the process are being
explored by the National Research
and Development Corporation. It is
too early to assess the finances that
will be required for its produc'ion.

(c) No application has been received
to set up the industry in the Private
Sector. There is also no such pro-
posal in the Public Sector.

Bricks and Block Making Machines

1468. Shri P, K. Deo: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the quantity of Bricks and Block
Making Machines imported into India
in the years 1958-59 and 1959-60 so
far and the amount of foreign ex-
change involved

(b) how they are used in the
country;

(¢) whether indigenous production
of the Bricks and Block Making
Machines can be taken up on a com-
merical scale as a result of research
carried out in the Central Building
Research Institute, Roorkee;
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(d) the finances that will be requir-
ed to set:up industry for their pro-
duction; and

(e) whether any application for
licence has been received for their
production in the country or whether
Government want to produce them in
the Public Sector?

The Minister of Industry (Shri
Manubhai Shah): (a) No separate
statistics of import of Brick Making
Machinery are being maintained. Im-
ports of B'ock Making Machinery are
as follows:—

Quanmy n Valuc in

units ‘000’ Rs.
1958-59 . 37 11
1959-60
(April-Nov.'sg) . 4 2

(b) and (c). Nearly all the bricks
produced in India are made by hand
moulding at present. The Central
Building Research Institute has de-
velpoed and patented a hand-operated
brick and block making machine for
the production of stablised  bricks.
The patent has been leased out by
the Institute for commercial exploi-
tation to certain firms.

(d) The cost of a unit for the manu-
facture of 600 machines per annum,
has been estimated by the Institute as
Rs. 75,000.

(e) No application for licence to
manufacture these machines has been
received and there is no proposal to
manufacture them in the Public
Sector.

Free Flowing Table Salt

1469. Shri P. K. Deo: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the quantity of Free Flowing
Table Salt imported into India in the

years 1958-59 and 1959-60 so far and -

the amount of foreign exchange in-
volved;
(b) how it is used in the country;
(¢) whether indigenous production
of Free Flowing Table Salt.  Dairy
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Salt and Sodium Chloride can be
taken up on' a commercial “scale as a
resut of research carried .out in the
Central Salt’ Resedrch ' Institute,
Bhavanagar; T .

(d) the finances that will be requir-
ed to set up an industry for their. .
production; and "

(e) whether any application for
licence has been received for their
production in the country or whethér
Government want to produce them:.
in the Public Sector?

The Minister of Industry (Shri
Manubhai Shah): (a) The required
information is being collected.

(b) Imported salt is generally used
for dairy, analyticgl and table pur-
poses.

(c) Yes, Sir.

(d) The estimated cost ot the plant
for the production of one ton free
flowing table salt, etc, per day is
about Rs. 2 lakhs.

(e) No application for licence has
been received, but the sole patent
right for the process for manu-
facture of table salt evolved by the
Central Salt Research Institute has
been granted to the Hindustan Salt
Company Limited, a wholly Central
Government owned commercial un-
dertaking, which proposes to set up
the plant at Sambhar Lake.

fymraw AT 6 whefe aw
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Indian Traders in Burma and Ceylou

1471. Shri Pangarkar: Will the
Prime Minister be pleased to slate:

(a) the number of Indian traders
who went to Burma and Cey.on dur-
ing 1959; and

(b) the number of those who have
returned?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). No separate
statis'ics are maintained at present of
par’icular categories of Indian visitors
to a foreign country or of their return

o India. A passport-holder can make
repeated visit; he can also leave India
for some other destination and later
g0 to Ceylon or Burma, or, having
gone to one of these countries return
to India via some o'her country. Ii
is not therefore possible to collect the
desired information.

T
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Conference of Indo-Pakistan Border
Police Officials

1473, Shri Vajpayee: Will the Prime
Minister be pleased to state:

(a) whether a Conference between
border police officials of Rajasthan
and Pakistan was recenty held at
Hyderabad (Sind); and

(b) if so, the subjects discussed and
decisions taken?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). A Conference ot
these border police officers took place
at Hyderabad (Sind) on 2nd and 3rd
February, 1960. The Conference re-
viewed various aspects of the crime
situation on the border. Both sides
agreed to make earnest efforts to
bring to book border criminals and
to restore stolen property. In parti-
cular it was agreed that information
would be exchanged between border
authorities in regard to dacoits. The
two sides also agreed to enforce
strictly the Ground Rules forming
part of the decisions of the Indo-West
Pakistan Border Conference of Jan-
uary, 1960.

Displaced Persons in Tripura

1474, Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) the total number of disp'aced

persons who, having valid refugee

tration cards, raised their huts

in pre. 1954 Rehabilitation Centres

of Tripura but have not yet been
given rehabilitation loan; and

(b) the steps being taken to re-
habilitate them?

The Deputy Minister of Rehabili-
tation (8hri P. 8. Naskar): (a) Seven
families.

(b) They have occupied land in the
colony without any authority from
the G t and should ordinarily
have been rejected from the colony.
Nevertheless, thé Administration ex-
plored- the possibility of regularising
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their cases. In flve cases, in which
the families have no adult male mem-
bers, the widows and children were
offered admission in a Home, but they
refused to avail of the offer. One
family consistg of a single male mem-
ber and as such is not entitled to any
rehabilitation benefits. The remaining
one case is expected to be decided
soon.

Transfer of Refugee Cards

1475. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Min-
ority Affairs be pleased to state:

(a) the total number of displaced
persond in Tripura who have applied
for transfer of refugee cards in their
name on the death of the previous
card-holders;

(b) whether delay in such transfer
of cards deprives the displaced per-
sons of rehabilitation benefits; and

(c) if so, whether early steps are
being taken to grant such transfers?

The Deputy Minister of Rehabid-
tation (Shri P. S. Naskar): (a) 523.

(b) No.

"(c) 499 cases have already been
disposed of and the remaining 24
are under emquiry.

Employees’ Provident Fund in West
Bengal

1476, Shri Aurobimdo Ghosal: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether any certificate proceed-
ing has been filed for recovery of dues
on account of contribution under the
Employees’ Provident Funds Act in
West Bengal, and

(b) if so, the number of such pro-
ceedings and the ameunt due til
December, 19597

The Deputy Minister of
(Shri Abid Ali): (a) Yes.

(b) (i) 906 cases;
(ii) Rs. 68°47 lakhs.

Labeur
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Bhusandpur Colony in Orissa

1478, Bhri Chintamoni Panigrahi:
Will the Minister of Rebabilitation
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and Minority Affairs be pleased 4o
refer to the reply given to Unstarred
Question No. 866 on the 14th August,
1959 and state:

(a) whether the heal‘h centre for
displaced persons has started fune-
tioning by now in the Bhusandpur
Colony in Orissa;

(b) whether the proposal to set up
a high school there has since been
considered; and

(c) if so, with what result?

The Deputy Minister of Rehabit-
tation (Shri P, 8. Naskar): (a) Not
yet. The building is still under con-
struction, :

(b) Yes. A

(c) Plans and estimates arglhued
from the State Government, when
received further action will be taken
in the matter.

New Governmentg Qurt&rl in Delb

1479. Shri P. C. Borooah: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that quite a
large number of newly built Govern-
ment quarters are lying vacant in
Delhi for the last ome year or more
and have not been allotted;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to
be' taken to expedite the allotment?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) %o
(¢). It is not a fact that newly built
Government quarters, complete in 1l
respects with all necessary sanitary
and other services, have not been allot-
ted and are lying vacant. In a few
localities, difficulties are, however,
being experienced for want of elee-
tricity, as there is some reluctance on
the part of Government employees t0o
accept the allotmént of unelectrified
houses. BEven so, about 1,060 quarters
in Srinivaspuri have been or are
being allotted and oocupied. A num-
ber of quarters are iri various stages
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of construction in  Andrewsganj.
These cannot be allotted before the
provision of e ectricity which will be
required not only for lighting but also
for the working of the sewerage sys-
tem. The local authorities concerned
have been requested to provide elec-
tricity in these and other new areas as
soon as possible, so that the new quar-
ters may be allotted and occupied
without delay after the construction
is completed. It is hoped that electri-
city will be made available by the
Delhi Electricity Supp’y Undertaking
in these localities before’ very long.

Displaced Persons from East Pakistan

1480, S8hri P, C. Borooah: Will the
Minister of Rehabllitation and Min-
ority Affairs be pleased to state:

(a) whether it is a fact that the
displaced persons from East Pakistan
have not been treated at par with
those from West Pakistan in the mat-
ter of compensation; and

(b) if 8o, the reasons therefor?

The Deputy Minister of Rehabill-
tatlon (Shri P. 8. Naskar): (a) and
(b). Unlike the displaced persons from
West Pakistan, the displaced persons
from East Pakistan, according to the
provisions of the Prime Ministers
Agreement of April, 1950, commonly
known as the ‘Nehru-Liaquat Pact’,
continue to have ownership of all
their immovable property left behind
by them and enjoy an unrestricted
right to dispose of the same by sale,
-exchange or otherwise. The question
of compensation, therefore, to the
displaced persons from East Pakistan
for immovable property left behind
by them does not arise.

Automatic Shoe Stiffener Moulding
Machine

1481. Shri P. C. Borooah: Will the
Minister of Commaerce and Industry
be pleased to state:

(a) whether the atten'ion of Gov-
ernment has been drawn to the new
invention of automatic shoe stiffener
moulding machine; and
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(b) if so, whether Government have
any proposal to introduce it in the
shoe manufacturing indusry?

The Minister of Industry (8hri
Manubhai Shah): (a) Automatic Shoe
Stiffener Moulding Machine is  not
a new invention; these machines are
already being used by some of the
bigger units manufacturing shoes in
the country for mou.ding the stiffen-
ers.

(b) No, Sir, The manufacturers,
however, are at liberly to choose
whatever machines they want, keep-
ing in view their production pro-
gramme and the usefulness of the
machines.

Tax on Gold and Bullion brought by
Dalal Lama

[Shri Arjun Bingh Bhadsuria:
1482, { Shri B. A. Mehal:
isnn Yajnik:

Will the Prime Minister be pleased
to state:

(a) how much tax was levied omn
the gold and bullion brought by
Dalai Lama from Tibet to India;
and

(b) if not, the reasons therefor?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Gold imported
from Tibet is not iiable to duty and
as levy of duty on import of silver
coins etc. has been temporarily waived
in the case of bonafide Tibetan re-
fugees coming into India, no duty was
chargeable from the Dalai Lama.

Import and Export of Books

1483. Shri Yajnik: Will the Minister
of C and L y be pleased
to state:

(a) the amount of foreign exchange
earned by the export of books both on
private and Government account for
the last flve years;

(b) the amount of foreign exchange
spent by India in importing foreign
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books and stationery during the last
five years; and

(c) the measures Government pro-
pose to take to bridge the gap, if any,
between the foreign exchange spent
and earned on trading in books with
foreign countries?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The informa-
tion regarding the actual amount of
foreign exchange earned and spent on
the export and import of books is
not available as no such figures are
being maintained separately by the
Reserve Bank of India. However, a
statement showing the value of books
etc. exported from and impor ed into
India during last flve years is placed
on the Table.

Statement showing value of Books and pam-
phlets and other printed maticr im-
ported and exported during 1955 to 1959.

(Value in ‘000’ of Rs.)

Books an | pumptle and oth.r S ationery

CHAITRA 5, 1882 (SAKA)

Re. Firing in Langua
Township, South Africa
notified deaft proposals for revision for
eliciting comments. The State Gov-
ernment, to which the power of fixa-
tion of minimum wages has been dele-
gated, will finalise the proposals short
ly in consultation with the neighbour-
ing Madras Government to avoid any

undue disparity in wage rates.

(c) Does not arise in view of the
reply given to parts (a) and (b).
Ambar Char! Sch in Andhra

Pradesh

1485, Shri Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of Ambar Charkhas
distributed in Andhra Pradesh during
1958-59 and 1959-60 so far;

(b) the number of Charkhas which
are in operation; and

(c) the total quantity of yarn pro-
duced therefrom?

The Minister of Industry (Shn

Manubhai Shah): (a) 14,620 Ambar

printed mat.cr.

P papm)

Exports Imports — Imperis
1955 - 7065 10638 10213
1956 . 7602 12294 4273
1957 . 10657 16584 8570
1958 . 8457 19074 2097
1959 . 9669 17775* 1709*

*Represent figureg
months from J
1959,

(c) The possibi ity of increasing the
export of books is being explored.

Minimum Wages

1484, Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Sta'e Minimum
wages for mica mine workers in
mutted its report revising the minimum
wages for mica mine workers in
Andhra Pradesh;

(b) if so, the reasons for the delay
in enforcing the same; and

(c) the steps taken by the Central
Industrial Relations Machinery in

only for 11
y to No ber,

Charkhas were distributed during
1958-59 and 8,067 Ambar Charkhas
during 1959-60 (upto 3lst January,
1860).

(b) Out of 29,884 Ambar Charkhas
distributed so far since April 1956, the
total number in operation is 22,169.

(c) 948 lakh lbs. of yarn have been
produced during 1959-60 (upto Slst
January, 1960).

12 hrs.

RE, FIRING IN LANGA TOWNSHIP,
SOUTH AFRICA

Mr. Speaker: I have received an
Intimation from Shri Braj Raj Singh.
He says: “There is nothing to ask
particularly. I may be allowed to
raise this matter. 1 have submitted
a motion regarding the mass killings
by .he South African Police two days
back.” What is the situa.don? The
other day this matter was raised and
the hon. Prime Minister made a

this connection?

The Deputy Minister of Labour
(8hri Abid All): (a) and (b). The
Government of Andhra Pradesh have

441(Ai) LS—3.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinka):
Sir, the Prime Minister is prepared
to have a discussion on Monday after
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the Question Hour. He has sent the
draft of the resolution also, which
imformally I have ghown to you

Mr. Speaker: The leaders of the
Opposition  Groups also should be
consulted.

‘Shri Bra) Raj Singh (Firozabad):
I wanted to say that an early oppor-
tunity should have been given to .his
House to discuss this matter (Inter-
ruption). .

Mr. Speaker: Monday is the earliest
(Interruption). He wants it to be
done as early as possible.

12.03 hrs.
PAPERS LAID ON THE TABLE

ACTION TAKEN BY GOVERNMENT ON
ASSURANCES
Shri Satya Narayan Sinha: Sir, I
beg to lay on the Table a copy of
each of the following statements
showing the action taken by the Gov-
ernment on various assurances, pro-
mises and undertakings given by the
Ministers during the various session
of Second Lok Sabha:—

(i) Statement No. I, Tenth Ses-

sion, 1960. [See Appendix
ITI, annexure No. 11].
(ii) St tary Sta t No.

I, Ninth Session, 1959.
[See Appendix III, annexure
No. 12].

(iii) Supplementﬁw Statement No.
VI, Eighth Session, 1959, [See
Appendix  III, annexure
No. 13].

(iv) Supplementary Statement No.
XIII, Seventh Session. 1959.
[See Appendix III, annexure
No. 14].

(v) Suppl tary Stat t No.

XVI, Sixth Session, 1958. [See

Appendix III, annexure No.

15).

Supplementary Statement No.

XIX Fifth Session, 1958. [See

Appendix III, annexure No.

16).

(vil) Supplementary Statement No.
XXVII, Fourth Session, 1958.

(vi

~
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[See Appendix III, annexure
No. 17].

(viii) Supplementary Statement No.
XXXIII Second Session, 1957.
[See Appendix III, annexure
No. 18].

AMENDMENT TO RuBBER RuULES AND
ANNUAL REPORT ON WORKING AND
ADMINISTRATION OF COMPANIES ACTL.

The Minister of Commerce (Shri
Kanungo): Sir, I beg to lay on the
Table a copy each of the following
papers: —

(i) Notification No. G.S.R. 331,
dated the 19th March, 1960
making certain further am-
endment 1o the Rubber Rules,
1955, under sub-section (8)
of Section 25 of the Rubber
Act, 1947. [Placed in Lidbrary.
See No. LT-2030/60].

(ii) Annual Report on the Work-
ing and Administration of
the Companies Act, 1956, for
the year ended 81st March,
1959, under Section 638 of the
said Act. [Placed in Library.
See No. LT-2035/60].

ANNUAL REPORTS OF DEVELOPMENT
CouNcILs

The Minister of Industry (Shri
Manubhai Shah): Sir, I beg to lay on
the Table, under sub-section (4) of
Section 7 of the Industries (Develop-
ment and Regulation) Act, 19851, a
copy of each of the Annual Reports
for the year 1958-59 along with the
Audited Accounts of the following
Development Councils: —

(i) Development Council for In-
ternal Combustion Engines
and Power-Driven Pumps,
[Placed in Library. See Na
LT-2032/60].

(i) Development Council for
Acids and Fertilisers. [Placed
in Library. See No. LT-2033/
60].
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on the Table
(iii) Development Council for
Bicycles, Sewing machines

and Instruments. [Placed in
Library. See No. LT-2034/60].

(iv) Development Council for
Sugar. [Placed in Library.
See No. LT-2035/60].

(v) Development Council for
Heavy Electrical Industries.
[Placed in Library. See No.
LT-2036/60].

(v1) Development Council for
Light Electrical Industries.
[Placed in Library. See No.
LT-2037/60].

(vli) Development Council for
Drugs, Dyes and Intermedi-
ates. [Placed in Library. See
No. LT-2038/60].

{vili) Development Council for
Alkalies and Allied Industries.
[Placed in Library. See No,
LT-2039/60].

{ix) Development Council for
Woollen Textiles. [Placed in
Library, See No. LT-2040/60].

(x) Development Council for Art
Silk Textiles. [Placed in
Library. See No. LT-2041/60].

(xi) Development Council for Non-
ferrous metals. [Placed in
Library. See No. LT-2042/
60].

(xii) Development Council for
Machine Tools, [Placed in
Library. See No. LT-2043/60].

(xiii) Development Council for
Oil-based and Plastic Indus-
tries. [Placed in Library. See
No. LT-2044/60).

(xiv) Development Council for
Food Processing Industries.
[Placed in Library. See No.
LT-2045/60].
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(xv) Development Council for Al-
cohol  and Fermentation,
[Placed in Library. See No.
LT-2046/60].

CONVENTIONS AND RECOMMENDATIONS
ApoprEp BY LL.C.

The Deputy Minister of Labour
(Shri Abid All): Sir, I beg to lay on
the Table a copy of each of the fol-
lowing papers:—

(i) Conventions and Recommen-~
dations adopted by the Inter-
national Labour Conference
at its 42nd Session held a$
Geneva in June, 1958.

Statement showing the action
taken or proposed to be taken
by the Government of India
on the above Conventions and
Recommendations. [Placed in
Library. See No. LT-2047/60].

~

(ii

12,05 hrs.
BUSINESS OF THE HOUSE

Shri Satya Narayan Sinha: Sir, with
your permission, I rise to announce
that Government Business in this
House for the week commencing 28th
March will consist of:—

(1) Di ion on incidents of
firing which occurred in Langa
Township near Capetown,
South Africa, on March 21,
1860, on a molion to be made
by the Prime Minister oa
Monday, March 28, after Ques-
tion Hour.

(2) Any item of Government
Business carried over from
today’s Order Paper.

(8) Discussion and voting of
Demands for Grants in res-
pect of:—

Ministry of Commerce and In-
dustry.
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Ministry of Community Deve-
lopment and Co-operation.

Ministry of Health.

Ministry of Steel, Mines and
Fuel.

(4) Consideration of a motion for
reference of the Bombay Re-
organisation Bill, 1960, to a
Joint Committee on the Slst

March, 1960.

12.06 hrs.

DEMANDS FOR GRANTS—contd.
MmasTRy oF HOME Afrrams—contd.

Mr, Speaker: The House will now
resume further discussion and voting
on the Demands for Grants under the
eontrol of the Ministry of Home Affairs.
—Shri Mahanty.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
I should like to make a slight correc-
tion to what I said yesterday. I made
a reference to a departmental exami-
nation. It was a departmental exami-
nation for R.T.E. Grade III, and not
Grade II. Secondly, what I said about
promotion to Grade II remains as it is,
namely, merit basis and seniority
basis,—nothing particular.

Mr, Speaker: Shri Mahanty—hon.
Members may take ten minutes each.

Shri Hem Barua (Gauhati): May
we know, Sir, when the hon. Minister
is likely to reply?

Mr. Speaker: How much time will
the hon. Minister take?

Shri Datar: He will take about an
hour.

Mr, Speaker: We have got 2 hours
45 minutes. We must take up the
non-official business at 330 today.
Between now and 3-30 we have got 3}
hours. 23 hours will be devoted to
this, after which we will take up the
nex. item also.

Shri Vajpayee (Balrampur): The
time may be extended.
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Shri Satya Narayan Sinha: If the
debate on these Demands go up to
3-30, the Government will have no
objection.

Mr, Speaker: All right. I will cail
the hon. Minister at 2-30. From now
we will have 2} hours. If hon. Mem-~
bers will confine their remarks to ten
or twelve minutes we can accommo-
date some more hon. Members.

Shri Braj Raj Singh (Firozabad): I
may point out, Sir, that very few Mem-
bers from the Opposition got chance
yesterday.

Mr. Speaker: No, I am not ignoring
even a single group. I have been call-
ing one after the other. Some Opposi-
tion groups ignor the existence of unat-
tached Members, and I find it very
difficult. Every group insis g upon its
being called. There are two or three
groups here, but there are as many
as 30 or 40 unattached Members.

Shri Sinhasan Singh (Gorakhpur):
Sir, the division of time on the basis
of 2|3rd to this side and 1|3rd to the
Opposition affects us because most of
the time out of this 2/3 is taken up by
hon. Ministers. Therefore, the Minis-
ters’ time should ordinarily to exclud-
ed from the total time which is divided,
because the Ministers reply to the
arguments put forward by both the
sides.

Mr. Speaker: Let it continue as it is
for this session, I will consider the
matter for the next session.

Shri Braj Raj Singh: May I, Sir,
reply to the point raised by my hon.
friend. During the debate on the De-
mands relating to the Ministry which
we took up earlier, much more time
than their quota, about 50 per cent
was given to them.

Shri 8. L. Saksena (Maharajganj):
8ir, the time may be divided 50:50.

Mr. Speaker: Order, order. Shri
Mahanty.

Shrl Mahanty (Dhenkanal): Mr.
Speaker, Sir, the time at my disposal
being very short T would like to ad-
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dress myself to two or three aspects of
the Home Ministry's Demands.  Sir,
the story is long and the story may be
also bitter, but the time is short. There-
fore, I shoulqd first like to begin with
our border check-posts.

Now, during this morning’s Ques-
tion Hour, some questions were asked
regardiLg our border check-posts to
which the Parliamentary Secretary to
the External Affairs Ministry offered
answers. At that time, Sir, I had rais-
ed a point of procedure, that such
questions had to be legitimately ans-
wered by the Home Ministry inasmuch
as Demands had been made for expen-
diture under the Head ‘Police’ in the
Home Ministry’s Demands.

Coming to the border check-posts, I
need only say that these occupy a very
strategic importance in our scheme of
defence. Even though year after
year this House has been sanctioning
expenditure to be incurred on account
of our border check-posts, the Govern-
ment have thought it fit to keep this
House in dark about the condition of
our border check-posts. I can well
anticipate the hon. Minister replying
that all possible steps are being taken
in the best possible manner to man our
check-posts. I do not venture to dis-
pute that, but I only need say that his
‘best’ could have been better. Really,
it is a tragedy that this House has
never been told about our border
check-posts. 1 went through the pages
of the Home Ministry’s Report. I went
through the pages of the Defence
Ministry’s Report. Not a single word
has been mentioned about our border
check-posts.

The hon. Minister can also say that
these questions may be addressed to
the Defence Minisutry, in view of the
fact that the border defence, the bor-
der check-posts have now been dele-
gated to the Defence Ministry. In that
event, I would only like to add, these
Demands should not have featured on
the pages of the Home Ministry’s De-
mands. Then, I think, we could have
.asked the Defence Ministry to let us
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have a concrete picture about our bor-
der check-posts.

Why I say this? When, last year, thy
crisis of Chinese aggression on the
Indian borders took place, .he entire
Government, the entire couniry was
caught napping. That is how, Sir,
12000 square miles of Indian territory

were captured without our offering
even the slightest resistance. Last
year, in August, when the Chinese

penetration took place in the Kameng
and Subansiri divisions of NEFA, our
border check-posts did not offer the
slightest resistance. That is how Long-
ju was captured; that is how the
Assam riflemen in the Longju outpost
were outflanked; that is how the
Khinzemane outpost was taken. Even
when the Chinese literally were mov-
ing mountains in Ladakh sector, our
border check-posts had no information,
much less did they offer resistance.

In this context, when we come to
consider the condition of our border
check-posts, we really find that it lea-
ves much to be desired. This House
might be knowing that we have 700
miles of frontier along the McMahon
line between India and China. There
are only 15 or 16 flag-flying posts in
that sector and out of these 15 or 16
flag-flying posts only about four or five
may be military check-posts. There-
fore, I had thought that more provi-
sion should have been made in this
year's budget for streamlining our
border check-posts. But I find that in
the present budget, we have made &
provision of Rs. 24,56,200 only for bor-
der check-posts in the northern and
the north-eastern sector, even though
we have made a provision for Rs. 24
lakhs for our secret service. If this is
not an imbalance I do not know what
imbalanced priorities are. We are
spending Rs. 24 lakhs for secret intel-
ligence. I do not know how efficiently
the secret intelligence department has
worked. It might have worked in
dogging the activities of the Opposition
parties, but it has signally failed when
it came to anticipate the activities of
those who are the aggressors. There-
fore, 1 was venturing to submit that
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there has been an imbalance in the
priorities inasmuch as we have made
a provision of Rs. 24 lakhs for secret
service for which no accounts are ever
offered and for which no vouchers are
ever kept and which are never scru-
tinised, whereas we have made a
paltry provision of Rs. 25,56,200 for
our border check-posts on our very
strategic Indo-Tibetan and Kashmir-
Tibetan border.

Then I would like to take up the
question of the linguistic minorities.
The hardships which the linguistic
minorities in thig country have been
undergoing were for the first time
brought to the notice of the country
by the States Reorganisation Commis-
sion. If I may venture to say so, it
was little short of a shock to the
national conscience. In that back-
ground the Constitution was amended
and article 350B wag inserted in the
Constitution providing for the appoint-
ment of a Special Officer to look after
the interests of the linguistic minori-
ties. I do not know how serious the
Government was about the appoint-
ment of the Special Officer. Why I
say so is because of this. Even though
the States Reorganisation Act was
passed in 1956, making provision for
this and the Constitution was amend-
ed in 1956, the Special Officer was ap-
pointed on 30th July, 1957.

12.13 hrs.
[Dr. SusHrLA NAYAR in the Chair]

He took about four months to open
his office in Allahabad. His office was
opened on 27th October, 1957. There-
after, hig first report was presented
to the President on 23rd December,
1958. Be that as it may, the first re-
port was highly unsatisfactory inas-
much as full information regarding
the linguistic minorities and their
problems was not reflected in its
pages. At that time, when I initiated
a discussion on this report in this
House, I had pointed out the various
lacunae in the report and I had men-
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tioned that at least one State Govern-
ment, the Government of Bihar, did
not choose to reply to the question-
naire issued by the Commissioner for
Linguistic Minorities, who was func-
tioning under an article of the Consti-
tution. Therefore I had submitted to
the Government to advise .he Com-
missioner for Linguistic Minorities to
go into the problems of the linguistie
minorities living in Bihar. At that
time, the hon. Minister had replied
that all possible s.eps were being
taken to mitigate their grievances. The
word “all” was emphasised. But I re-
gret to say that even now nothing has
been done in the matter. I wrote to
the hon. Minister ag late as 16th Jan-
uary, 1960 to which 1 received a reply
only in the month of March. In this
context, I would also like to submit
that unless the Linguistic Minorities
Commissioner, functioning under arti-
cle 350B, js redeemed from the various
handicaps, he is not likely to func.ion
in the manner which is expected of
him.

In this context, I would like to in-
vite the attention of the hon. Minister
to article 850B(2) which says that the
Commissioner should only investigate
and “report to the President upon
those matters at such intervals as the
President may direct”. Therefore, the
entire initiative rests on the discretion
of the President who is, of course, at
every stage advised by the Cabinet. If
the Linguistic Minorities Commis-
sioner does not take note of the griev-
ances of the linguistic minorities, suo
motu or on any reference or any gri-
evance made, and if his investigation
is conditioned by the directions from
the President, then, I venture to sub-
mit that he is after all going to prove
infructuoug so far as the linguistic
minorities are concerned. Therefore,
I should take this occasion to submit
to the hon. Minister to consider the
amendment of article 350B so as to
give the Linguistic Minorities Com-
missioner full scope and full range for
pursuing the activities which bave
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been mentioned in the article to which
I have already made a reference.

In this connection, I would like to
invite the a.tention of the hon. Minis-
ter once again to the hardships which
the Oriya linguistic minorities in Bihar
have been undergoing. I do not say
%0 in any sense of narrow parochialism
or of linguistic expansionism. The
very human values which we are up-
holding not only in this country but
abroad are at stake when it comes to
the ques.ion of linguistic minorities.

Mr, Chairman: The hon. Member's
time is up. He has taken ten minutes.
He may kindly finish in one minute.

Shri Mahanty: I am the only spea-
ker from my group and I thought I
could get more time.

Mr. Chairman: He may take two
more minutes.

Shri Mahanty: I shall conclude in
two or three minutes. As the time at
my disposal is being further curtail-
ed by you, I cannot go into that aspect
of the matter which I have just men-
tioned. But I once again bring to the
notice of the hon. Minister that even
though I sent in my grievances, as per
his request on the floor of this House,
as late ag 16th January, 1960, I receiv-
ed a reply—a one-line reply—only in
the month of March, and I do not
know where I stand or where the lin-
guistic minorities stand. Therefore, 1
would only venture to submit that in
future, the hon. Minister should be at
least more serious when they make
promises. If any promise is made, it
should be seriously pursued.

I would take this opportunity to
submit to the hon. Home Minister, in
all humility, that the solution of the
Oriya lnguistic minorities in Bihar
can only be solved if the Seraikella
sub-division and Kharswan are trans-
ferred to the State of Orissa. In 1948,
when these two Indian States were
taken back from Orissa, the conditions
were little short of unconscionable.
No reasons were ever offered. The
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Bavdekar Tribunal that was appointed
specifically to go into this matter
never functioned for some reasons
known to the Government alone. Be
that as it may, I do not wish to go
into that sorry and sordid chapter. All
that I would now urge is only this:
that we are prepared to leave the en-
tire matter in the hands of the hon.
Home Minister. Let the Home Minls-
ter decide what principles should be
applied in determining this issue, and
we are prepared to abide by any deci-
sion that may be taken in accordance
with those principles.

The other day, the Congress Presi-
dent Shri Sanjeeva Reddy also made
this recommendation, namely, for set-
tling these boundary issues certain sets
of principles should be evolved and
all the boundary disputes should be
settled accordingly. I only repeat
and emphasise, and I hope the hon.
Minister will pay some attention to
this, to the Oriya in Bihar from, what
should I say, extinction.

ot Awew AN (wETg—a-
wTgfe ofeai) @ wA@ Sgaon
atfgar, & wwr  gfvar o e
T § £ wR qw w) A fea fw
* gm fefrelt # fomem o
ITATE FT TAGTT FT T |

% o X T W @R A
Jq waww fgaras g2w A ¢, o a7 fadk
TR W ATl grew 7 apa frayr
g &, afew agt foawedt wondy i ot
faegm et &1

o fegem oF v gew §
o fgraw @ q@ feerht ¢ fo
agt 7ot W ST & ow
wew g T &, W qgt &7 feat wrr
AR WTTE! ¥t #Y dwa o 8, forey
fis wromdt w grfaw w3 F P A7)
R W A gt @ g W qrfeaie
¥ qafew w7 ot §, o i &
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Shri Bangshi Thakur (Tripura—
Reserved—Sch.  Tribes): Madam
Chairman, the Home Ministry is our
Ministry, I say it is our Ministry
because we, belonging to the Union
Territories of India, are being admini-
stered by the Home Ministry. So, the
debate on Home Affairs is to us a
general debate,

I shall confine myself to Tripura at
present. Regarding transport, what
is the position. The only road which
connects Tripura with the rest of
India is the Assam-Agartala road.
The road is our resl life-line. I say
30 because it does not cross Pakistan,
It runs from India to India via India.
There is another route, air-route
from Calcutta to Agartala, That air-



8115  Demands

[Shri Bangshi Thakur]
route is also our life-line, but only as
long as good relations are maintained
with Pakistan. Crores of rupees have
been and are being spent for the con-
struction of this Road, but all-round
completion of it is yet to be made.
What about the bridges and culverts?
Repair works of bridges and culverts

take more than one year. The
materials are there, the money is
there, the decision is there, the

approval is there, yet the work takes
more than one year, which is not at
all justified.

Coming to irrigation what we find
if the money given by the Govern-
ment is properly utilized, and if ‘he
irrigation works are done properly, a
few lakhs more can be added to the
production of Tripura, If a small
switch gate for Sukh-Sagar area of
Udaypur sub-division is constructad,
that area alone will give one lakh
maunds of paddy. In this way, if
canals are dug for removing excess
water and for watering lands and tila
lands whenever it is necessary and
small switch gates aere constructed at
necessary points then Tripura will no
longer be a deficit area in food. DBut
that is not being done, though the
money is there, the sanction is there,
and everything is there.

‘What is more surprising, is that the
money is very often  surrendered.
Again the Ministry gives us money,
again the same works are taken up
and before the completion of the work
again the money is surrendered. This
has been going on in rotating order.

After a long time, and after much
deliberation, the work of digging
canal in Khaura-Bil area of Kalla-
sahar sub-division has been taken up
and a contractor has been entrusted
with the work, Now the contractor
has offered such a low rate for earth
cutting that no one is ready to work
and the result is that the production
is hampered. I want to know why the
work is not being done under muster
roll system. Large volume of work is
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being done in Delhi under the muster
roll system, and it is done very well
So, the Ministry should think over the
matter and, if possible, adopt it in the
case of Tripura also, as it is a very
serious matter and it affects produc-
tion.

I now come to drinking water, A
proposal to supply drinking water to
the Agartala people was approved and
money also was given long ago but
the work has not been started yet.
Since the money is there, the approval
is there and the urgency is there, I
request the hon, Minister to see to it
that this is attended to early. As far
as giving money is concerned, we
have no complaints against this minis-
try as they give us ample money. In
the yearly Budget of 1958 the Home
Ministry has given us about Rs. 5§
crores, in the year 1959 about Rs. 6
crores and in the current year about
Rs, 7 crores. Moreover, about Rs, 9
crores were allotted to us in the
Second Plan. We are being paid
whenever it is necessary and when-
ever we ask for it. I hope during the
Third Plan also we will be paid et
least double of what has been pa'd to
us in the Second Plan. But whether
the question which peeps in our
mind does peep in the mind of cur
Minister or not, There are efficient and
able officers in this Ministry and so
it is unbelievable that the vital ques-
tion does not appear in their mind;
that question is whether the money
has been properly utilized and how
far the work has progressed in the
light of the big sum that is given to
us. I do not say that a judicial
enquiry should be made but a
thorough departmental enquiry can
be made and decision can be taken us
to how to overcome the difficulty, if
any, The Ministry should think over
the matter seriously.

Then I come to the administrative
set up in Tripura. The general feel-
ing is that the departments, direc-
torates and offices are overcrowded
with officials and too many cooks are
spoiling the dinner. So, the top heavy
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admunistration should be changed

CHAITRA 5, 1882 (SAKA)

for Grants 8118

Poct, trinn]ats 41 d

What is more important and desirable
to0 the people at large is the simpli-
fication of the process through which
papers are to move as that helps to
take quick decisions. They do not
want to wait for years or months to-
gether and thereby being harassed,
They want to know the decision,
whether it is ‘yes’ or ‘no’, within
seven days.

I now come to the Territorial
Council. People want more autonomy,
as far as the Territorial Council is
concerned. They are not satisfied with
the degree of autonomy provided by
the Territorial Council Act. As a
first step, to satisfy the peoples’ desire
the Territorial Council Act as such,
which provides very limited power,
should be made free from all restric-
tions imposed by the Administrator.
In the absence of the Chairman, the
Vice-Chairman should be given
powers and facilities to act as Chair-
man,

Coming to the question of Sche-
duled Castes, Scheduled Tribes and
other Backward Classes, I like to say
that due attention is not paid to the
recommendations of the Central
Tribal Welfare Board and the Bcard
for Scheduled Castes .and Backward
Classes. The Home Ministry snould
see that all the recommendations are
given effect to. If the recommenda-
tions are not given effect to, I do not
understand the meaning of having
such recommendations.

Due to invasion by rats in many
parts of Tripura the sufferings of the
tribals are unspeakable. The ways
and means that have been or are
going to be adopted to face the inva-
sion are not adequate, More serious
attention should be paid to this pro-
blem by the Home Ministry.

In the days of the late Ruler of
Tripura loans were given to tribals,
mostly Joomias in times of famine.
Now they are not in a position to re-
pay the loans. So, the loans should
be remitted. The amount of lons also,
I understand, is not very big.

F p for the
Scheduled Castes, Scheduled Tribes
and other Backward Classes were
being distributed by the Education
Ministry of the Government of India.
Now powers have been transferred to
the States and Territories for distri-
buting the same, Now compiaints
regarding irregularities and delay ete.
in distributing the stipends are being
received, To avoid such troubles I
propose that all powers regarding the
stipends should be vested in the Home
Ministry, as far as Union Territories
are concerned. The Home Ministry
should receive all the petitions and
should distribute stipends directly.
Then I come to broadcasting in
Tripuri language. It begins with a
Tripuri song of which the language
ig Tripuri but the tunes are
not  Tripuri. I  submit tnat
tunes should elso be Tripuri, as far
as possible, After the song the next
item is speeches made by the Presi-
dent, Vice-President and the Prime
Minister; the next item is market
price, and it concludes by a Tripuri
song, We should think over the
matter as to why broadcasts in Tri-
puri have been arranged. Amongst
the tribals of Tripura, Tripuri-speak-
ing tribals are in @ vast majority and
the majority of other tribals also
know Tripuri. In the eastern part of
India, Tripura and her tribal popula-
tion occupy a very important place
from time immemorial. Which is not
unknown to the authority. If it is the
intention of the Government to make
them understand what the Govern-
ment is thinking and doing for their
welfare and in this way trying to
raise their standard of living to the
level of the people of the rest of
India, then more itiems should be
added to the broadcasting programme.
That i3 the recommendation of the
Central Tribal Welfare Board and
how much money the Govt. is spend-
ing yearly under what different items,

Lastly, I come to rehabilitation,
with which the Home Ministry 1is
directly concerned.

The Rehabilitation Ministry say»
that they have spent already Ras, 11



8119 Demands

[Shri Bangshi Thakur]

crores for the rehabil tation of refug-
ees in Tripura and so rehabilitation
work therc is completed. In the light
of the huge amount spent the Retabi-
litation Ministry can say that, but I
say that rehabilitation has not been
completed in Tripura because the
money has not been properly utilised.

Mr. Chairman: The hon. Member
should conclude in half a minute or
80,

Shri Bangshi Thakur: I am alone
speaking about Tripura. But 1 am
concluding in a minute or so,

So I hope this matter would be
taken into consideration by the Home
Ministry.

Another uspect of this is that there
is information that in  Delhi about
3,000 Rehabilitation Department em-
ployees are to be released within
three to four months. 400 of them
have alrcady been released and 300
are to be released in the month of
April. There are about 4,000 Reha-
bilitation Department employees in
West Bengal. Dr, B. C, Roy, the Chief
Minister of West Bengal has request-
ed all the Ministers of West Bengal
that they should not be left unabsorb-
ed and should be absorbed in any
department. It is the responsibility
of the hon. Home Minister to see that
these 3,000 Rehabilitation Department
employees who are going to be
released in three to four months’ time
are a absored in any of the Ministries.

Dr. Gangadhara Siva (Chittor—
Reserved—Sch. Castes): Madam
Chairman, I rise to congratulate the
hon. Home Minister for his sane and
able administration of the country.
So far as my experience in the Parlia-
ment is concerned, this is the eleventh
year that I am having this experience,
having been sent to the Parliament
thrice unopposed, I would also like
to say that I have seen many a
Minister from the time of Sardar
Vallabhabhai Patel. The present hon.
Minister has been kind enough and
has taken a bold step in appointing a
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Harijan as a member of Public
Service Commission which we never
expected. That is his  greatest
achievement among his achievements
in other respects also.

Another thing which, in particular,
I would like to inform the House is
that under the ruling party’s manage-
ment a Harijan nhas been elected as
the Chief Minister of Andhra Pradesh,
That is a unique honour which one
can have in the whole of India and in
the whole world. I am sure no nation
in the world has achieved this obiect
except India under the able admini-
stration and leadership of our hon.
Prime Minister, who is an aavocate of
democratic government.

Coming to the proper subject of my
speech I would like to say a tew
words ebout my community’s affairs.
This is the most untortunate com-
munity on the face of the earth for-
saken by God and forgotten by the
Government. Of course, the present
Ministry has done its level best and
to the best of its ability what all it
could do for the amelioration of the
Scheduled Castes to a very great
extent, But they have not actually
caught the point. They may come
forward and say, “We have done this;
we have appointed a Minister or a
Deputy Minister or a Parliamentary
Secretary here and an IAS or an IPS
officer there and so on.” On the other
hand I would like to inform this
House that they have developed
themselves and not my community at
large consisting of about seven crores
of people. The real existing difficul-
ties of my c« ity are well-k
¢o hon. Members of this House as also
to others,

When I said forsaken by God, I said
it in the gense that there are three
goddesses. One is Goddess Saraswati
who is in charge of the portfolio of
learning end wisdom; another God-
dess, who is in charge of the portfolio
of wealth, is called Lakshmi and the
other Goddess, who is called Moodevi,
is in charge of the portfolio of sleep,
rest, peace of mind and all that She
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is in our favour because after hard
labour it is this Goddess who gives
us rest, peace and peace of mind.
Another thing is that the Father of
the Nation is blessing us in disguise
in heaven.

So far as our community is concern-
ed, 90 percent of the people are living
in thatched sheds with a hole in the
roof and exposed to the mercy of the
Sun God, the Wind God and the Rain
God—nothing short of it. So I would
like to suggest to the hon, Home
Minister that this sort of help would
be of very great use to about ten per
cent of our people, Theretore I
request that my salient points should
be considered by the hon. Minister in
the future as to how the development
of my community can be achievea.

There is one community, by name
Nadar. in South India. Once it was
considered to be the most untouch-
aple, Scheduled Caste or whatever
you may call it. That was their posi-
tion.  But under the able leadership
ot the Chief Minister, Shri Kamaraj
Nadar—he also belongs to that com-
munity and he is the sole man who has
brought his community to the fore-
front and to the level of other caste
Hindus; we hated them and actually
considered them to be untouchables—
now they have come up, Hov?
Because of their e-onomic develop-
ment that he has performed,

So what I request is that this Gov-
ernment should make 3all possible
efforts to make my community self-
sufficient. Their economic develop-
ment 1s the most important thing so
that we many not come forward at
every time to the Government to ask
for this amount or that amount or
subsidy or anything. I am sure our
community will be developed.

I would ask the hon. Home Minister
to giwve a single example of a Harijan
who is in possession of an export and
import licence. I do not think there
is any in the whole of India, It is
only the luckier lalas, or whatever
you may call them, who are \n posses-
sion of them, The rich man bccomes
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richer and the poor man becomes
poorer and the worst depressed. So I
would request the hon. Home Minister
to consider this and see that export
and import licences are given to the
Scheduled Castes people. Thereby
they will develop themselves ccono-
mically.

The next point is about transport.
Can you point out a single instance of
a Harijan who is in possession of a
bus or a lorry or a taxi or whatever
it may be? In every State they select
their own people to whom such
permits are given and the Harijans
are completely shut out from entering
the transport business, 1! my com-
munity is economically developed I
am sure the community will come up
on its own and may not trouble the
Government often to give grants or
subsidies or whatever the case may

Lastly, with regard to the manage-
ment of hostels the Government are
paying about Rs. 20/- per student
excluding cooks, warden, watchman
and what-not. But the other private
sanghas, the Harijan Sevak Sangh and
other sanghas, are paid only Rs. 15/-
per student including all the above-
mentioned expenses. I wonder how
these sanghas could be managed and
how these poor Harijan hoys could
get proper food etc,

Another important’ point is that I
want a pair of bullocks, agricultural
implements, monetary help and about
two or three acres of land to be given
to Harijans, I am sure that the
economic development will come of
its own accord and we will be self-
sufficient also.

Shri Ajit Singh Sarhadi (Ludhi-
ana): Madam Chairman, I consider
the Home Ministry to be the most
important Ministry, not for the reason
that it is in-charge of the publie
security in the country but for the
fact that it mainly contributes to the
creation and the formation of a wel-
fare State which is our objective. It
is also important becauso on Iits
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shoulders lies the responsibility of
bringing the integration of different
and diverse elements of the country
together and also the responsibility of
bringing at par the backward classes
and the scheduled castes with other
citizens of the country. I rongratulate
the hon. Home Minister for the peace-
tul conditions which we had in the
current year, particularly in the solu-
tion of the very intricate and com-
plicated problems relating to the
bilingual State of Bombay and other
allied subjects,

When we have the objective of
creating a welfare State, I would sub-
mit that it is the responsibility of this

1253 hrs.

[MR. SPEAKER in the Chair]

Ministry to see that the administra-
tive set-up of the public service is
such that it endears {tself to the
general public,

I can see that there has been expan-
sion in the services contributing to
the welfare of the people. But there
are three main pillers of the admini-
strative set-up which we have got to
look into, the judiciary, the executive
and the police,

So far as the judiciary is concerned,
I admit—and I join my hon, friend
Shri Pattabhi Raman—that it carries
by and large the confidence of the
entire people. It has stood the test of
the time. But there is one thing to
which I would draw the attention of
the hon. Minister, that is, while it has
maintained the majesty of law—it
must eliminate the majesty of man—
the higher judiciary too should be
considered to be of the pecple. We
are not in a police State or in a State
of British days where the prestige is
to be taken and I feel that the same
thing should be at the higher level of
judi~iary, The Judges 2t the nigher
level of judiciary should also consider
themselves as a part of the people.
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So far as the executive is concern-
ed—and I feel that it is equally im-
portant—here too I have got some
submissions to make. We have got to
judge whether the executive et pre-
sent impl ts the policies and the
programmes of the Government and
whether it has ed itself to tie
people. I feel the entire set-up needs
examination, Possibly it may be due
to the fact that there are young 1AS
officers at the head giving frustrations
and dejections at the lower levels and
aires and arrogance at the
higher levels. Possibly that
may be the reason. This s
another problem that cenfronts the
Home Ministry and it needs examina-
tion. I nead not go into the details
as I have got a very short time at my
disposal. But I would submit that
this thing needs examination, that the
executive should be able to endear
itself to the people which it has not
done despite the fact that we are
the eleventh year of the Republic.

The third pillar is the police and I
feel the hon. Home Minister will also
appreciate that the gap between the
people and the police has widened
during the last eleven ycars. The
police has not been able to ingratiate
itself to the people at all. The people
still fear the police, The Ministry
should attempt to bring the police
into beneficial service of the people,
for the people and from the people
It has to be seen how it ran be done.
That is for the Ministry’s considera-
tion. In the case of the evecutive you
are having decentralisatior. by laying
emphasis on the panchayats raj, I$
can be equally applied to the police
organisation also. Whey should we
have such a vast machinery from the
rank of the Inspector General of
Police to the rank of a constable?
Why not have decentralication there
also? The internal disorder and other
things can be easily met Ly having e
special auxiliary force for the pur-
pose. But so far as the checking of
crimes is concerned, I beg the hon.
the Home Minister to consider the
question of decentrelisatica in  the
police force as we have got in many
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Western countries where there s,
what is called the municipal police,
not a huge machinery like tnat,

As 1 was submitting, the welfare
State can only be created when the
forces and the factors that pull apart
are integrated into the whole end
there is contentment all  around.
Therefore, I congratulated the hon.
Home Minister on the solution of the
problem of the bilingual State of
Bombay and I am sure that with his
administrative experience he will also
be able to solve the problem of the
border disputes with Mysore ¢t tne
satisfaction of the parties concerned.
I must say thet he must have appre-
ciated the acuteness of the problem
that is there, But unfortunately
similar is the situation that has deve-
loped in the problem State of Punjah
There too I am sure the hon. Minister
with the great administrative experi-
ence and the knowledge and the
capability that he has will be able to
solve the problem, provided he takes
up the matter at the level of the
Centre and not leave it at the level
of the State where all sorts of factions
prevail, The problem is there. The
hon, Minister knows well that recent-
ly the Punjab Government had
appointed a goodwill committee to go
into this matter. At the outset this is
what the Committee states. These
are the exact words:

“The Committee took into consi-
deration all the relevant factors
and came to the conclusion that
the main cause of the current
bitterness and the feelings in the
States was the divided opinion on
the language issue. Hence it
should try to find an agreed solu-
tion as laid down in article 9 of
the regional formula.”

This definitely  indicates that the
problemn is there which calls for a
solation and it should be taken up at
the level of the Centre as it was done
in 1956, I beg the hon. the Home
Minister with his  position end the
status that he carries in the country
and the hon. the Prime Minister with
bis status and the confidence that he
carries in the country to find a solu-
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tion «f this problem, The House
kunows very well that a regional
formula had been evolved with the
consent of all the parties and it had
got the approval of Parliament.

Mr. Speaker: The hon. Member's

' time 18 up,

Shri Ajit Singh Sarhadi: I will just
take five minutes more.

Mr. Speaker: No, only two minutes
more.

Shri Ajit Singh Sarhadi: It not only
solved the language problem once for
all but also fulfilled the ambitions of
the regional areas. My hon, triend
Pandit Thekur Dasji had suggested
the constitution of a statutory Board
and he wanted that there should be a
surt of guarantee that the uphft of
the Hindi region shall be brougnt
at par with the Punjabi region. I
nced not go into that. But the very
fact that there have been confiicting
inverests from the Hariana members
also shows that the regional ambitions
are also there, The language question
is there. It has been rightlv  said
that a stitch in time saves nine

13 hrs,

I submit that this is the time when
it should be taken up. I recollect the
words of the hon. the Home Minister
at the time of the regional formula;
while replying to the Bill he said,
“this formula has a special fascina-
tion for me, and whenever I happen
to speak about this I almost forget
myself. I can only appeal once
again to all my friends outside, all
my colleagues in the Punjab and
other parts of the country, to make
up for the months that are lost” I
need not go into that. I am glad
that he had fascination for that for-
mula I too had the greatest apprecia.
tion at one time for that formula for
the reason that whereas it met the
demands of the regional population it
kept the unity of the country. Never-
theless we have now reached a stage
when, as the Prime Minister was
pleased to reply at the time of the



8127  Demands

[Shri Ajit Singh Sarhadi]
Hindi agitation to Swami Atmanand,
the leader of that agitation, that the
breakage or the failure of the regional
formula means the creation of unmi-
lingual States.

Therefore, I wish to make this sub-
mission. A 28 men Committee has
been constituted by the Punjab Gov-
ernment. Unfortunately the initial
mistake that was committed was in
not tackling the parties to the re-
giona] formula, in order to consult
them previously, that that the later
they would not beycot in and a solu-
tion could have been found. But that
stage is past. The Committee has
been constituted without the repre-
sentatives of the main parties that
took the decision about the settlement
of the regional formula. It is a most
unfortunate aspect. Therefore, it is
for the Centre now to take the matter
in hand and to settle it once for all.

And how can they do it? We are
getting demands from the Hanana
Prant, the Punjabj region and diffe-
rent and diverse demands are com-
ing. What is the solution that has to
be found? So far as the Committee
is concerned, I know that the Chair-
man of the Committee is a very cap-
able individual and administrator, the
Governor of the State, who has en-
deared himself to all the people. Yet
I submit, the difficulty is for tne
State at the State level to decide and
settle an issue which has got an all-
India importance. I am very keen
that this border State of! Punjab
should be peaceful and stable so that
it may be able to contribute to the
construction and strength of the coun-
try. But at the same time I want that
the Centre should take up thig matter
and solve it. There may be people
who may be satisfled, if the approach
is made round the table and we sit
together and talk it over to find a
solution.

Therefore, I wan't dilate on this
point But I beg of the hon. the
Home Minister who has got the con-
fidence of all; one and all, and tne
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Prime Minister who alone can deliver
the goods, I beg of them, tha: tms
point may be taken up and Punjab
should be saved of the trouble tnat
might come if that is not done.

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): Mr. Speaker, yester-
day the hon. Minister Shri Datar
while replying to the debate said that
everything possible was being done
for bettering the condition of the
Scheduled Castes and Scheduled
Tribes. And my hon. friend Shri
C. R. Pattabhi Raman while eloquently
defending the Government said yester-
day that a very large amount has been
set apart for the backward classes
under the Second Five Year Plan. He
also showed us the Central and State-
wise break-up of the figure. But he
conveniently left out one point,
namely, that a large amount is being
allowed to lapse every year.

It is true that Rs. 91 crores have
been set apart for these classes in the
Second Five Year Plan. But the
figures supplied to us by the Home
Ministry in its Annudl Report show
that the expenditure incurred in the
first three years of the Plan period
is only Rs. 33,57,72,000. If we take
it sector by sector, a sum of
Rs. 31,26,38,000 has been provided for
the Central sector alone. And what
do we find in the Central sector?
Only Rs. 9,29,61,300 have been spent
so far. So far as the State sector is
concerned, Rs. 57 crores have been
set apart. And the expenditure in
the first three years is only
Rs. 24,28,20,700.

Then, if we take item by item of
the expenditure, we can see the
same phenomenon of large amounts
being allowed to lapse. I do not want
to cite more 1 But I should
like to cite only one instance, that
is in relation to housing. For housing
construction, for the scheduled Castes
the allocation is Rs. 6,10,50,000. The
expenditure in the first three years
is only Rs. 29245301. And the
amount provided for the Scheduled
Tribes in this respect is Rs. 2,69,15,900,
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and the amount so far spent is
Rs. 1,02,30,362. I do not want to give
the House more figures in this connec-
tion. -

With regard to the most important
problem so fur as the Scheduled Caste
pedple are concerned, that is the
allotment of land, complete informa-
tion in this respect js not available.
Each year the Scheduled Castes Com-
missioner also complains in his re-
port that information with regard to
this subject is not available from all
States. So far as 1 can gather, only
62 lakh acres of land have so far been
distributed. 1 find that millions and
millions of acres of land are lying
waste, not only waste land but other
land also, bhoodan land. But those
lands are not being distributed. And
even where the bhoodan land is dis-
tributed, there are complaints that
th¢ land distributed is not suitable for
cultivation.

Shri D. A. Katti (Chikodi): Only
such lands are given for bhoodan.

Shri Kodiyan: Then, in some States,
even though land is distributed to
the Scheduled Caste people, they are
not. in a position to cultivate them,
because economically they are the
most backward people. Unless econo-
mic “assistance is given to them by
the State Gover t ned,
they cannot be expected to cultivate
the land assigned to them.

! am glad to find that the expendi-
ture with regard to education has
been increasing year by year. I am
very glad But here also, informa-
tion as to the number of Scheduled
Caste and Scheduled Tribes students
who are studying in the primary
middle or the matriculate classes is
not available. This information is
not with the Education Ministry also.
The advance of the Scheduled Castes
and Scheduled Tribes in the sphere
of education is a vita] factor for asses-
sing the actual advance they make in
this country. Unless such vital statis-
tiee which are vital are available,

441(Ai) LS—4.
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how can we plan for the future with
regard to improving the educational
standards of these people?

Then I come to another important
pomnt, and that is the show progress
and welfare schemes. Whenever this
pownt is raised in this House, even
wnen the Scheduled Castes Commus-
sioner’s report is discussed, the main
reply given by the Government is
that the Centre has no direct respon-
sibility in executing the plans, it is
the State Government that has to
execute the welfare schemes. But I
submit the Centre cannot shirk away
its responsibility by saying that the
executive power 1s not with the Centre
but is with the State Governments.
Because I find cven with regard to
the Union Territories the position is
not better than that obtaining in the
States. I find that in the Ministry's
Annual Report information is not
available as to the expenditure so far
incurred in this fleld. In Delhi, only
Rs. 71,750 have been so far paid to
Harijans as subsidy under the rural
housing scheme; industrial loans
granted amount to Rs. 42.000. For
Himachal Pradesh no information is
available as to the actual expenditure
so far incurred out of the provision
made in the Second Plan. For the
Lacadive, Minicoy and Amindivi
Islands, the total plan outlay for
four years is Rs. 73.85 lakhs; expendi-
ture during the first two years is
only Rs. 1165 lakhs; anticipated ex-
penditure in 1959 (revised estimate)
is Rs. 18.46 lakhs. The total exoendi-
ture would be about Rs. 30.11 lakhs.

With regard to Manipur, the total
allotments for the welfare of Sche-
duled Tribes under the Second Plan
is Rs. 20.62 lakhs; expenditure up to
November, 1959 is Rs. 4,73,082 only.
For Scheduled Castes, the allocation
is Rs. 68,000; expenditure up to
November, 1959, is only Rs. 8.100.
With regard to Tripura, information
regarding expenditure is not furnish-
ed. The total outlay for the multi-
purpose blocks in Tripura alone was
Rs. 27 lakhs; expenditure so far io~
curred is only Rs. 5.08 lakhs.
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[Shri Kodiyan]
So, the Centre cannot shift the res-
ponsibility by saying that the actual
tion of these sch is in the
hands of the State Governments, be-
cause in the territories which are cen-
trally administered, we find the same
position as in the States.

In this House we have been com-
plaining about the slow progress in
the implementation of welfare
schemes for the backward classes, and
these complaints have come not only
from the Scheduled Caste and Sche-
duled Tribe Members, but others
also who are interested in the wel-
fare of these unhappy and unfortu-
nate people, but the position has not
improved to any appreciable extent.
I do not deny the fact that the Gov-
ernment has taken certain steps to
improve their condition, and to re-
move the bottle-necks, but in spite
of that, the situation is still unsatis-
factory.

What are the real bottlenecks?
There is lack of co-ordination between
the Welfare Department and other
departments in the States; then there
is lack of trained personnel and ex-
perts. Another important factor,
rather the most important factor or
the most important bottleneck, is
that the Government have no idea of
the magnitude of the problem. They
have no plan to conduct a survey and
assess the real needs of these people.
Lack of survey of the needs of the
people will be an impediment in the
matter of proper planning of welfare
schemes for these people. Therefore,
I would like to ask the hon. Home
Minister what steps have been taken
by the Government to remove these
bottlenecks. No doubt some money
is spent year after year, but what
steps have they taken to prepare a
well-conceived plan for the welfare of
these people?

The Estimates Committee in its
forty-eighth report has rightly
brought out fhis point and said:
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“The problem of alround uplift
of the backward classes is a big
task and the Committee consider
that it cannot be done merely by
spending a certain amount every
year as has been done so far and
may be called the traditional hit-
and-miss method. The Committee,
therefore, recommended that the
Ministry of Home Affairs who
have overall responsibility for
promoting the social, educational
and economic interests of the
backward classes should in con-
sultation with the State Govern-
ments prepare a perspective plan
based on a comprehensive socio-
economic survey with well defined
objectives for raising the standard
of economic and social life of
the Scheduled Tribes, Scheduled
Castes, Vimukta Jatis and Other
Backward Classes to that of the
general level of the community
within a reasonable period of
time.”

This is the most important thing

In preparing the Third Plan, top
priority should be given to the ques-
tion of distributing lands among the
Scheduled Castc people. Priority
should also be given to the question
of developing cottage industries among
them. Thirdly, preference should be
given to housing. Unless the priori-
ties are decided before fixing the
targets for the Plan., the same ex-
perience of not getting the desired
results in the actual execution of the
plans is going to be repeated.

For a proper growth of parlia-
mentary democracy, it is very neces-
sary that proper conventions should
be created and maintained, and con-
ventions are created out of practice.
A Governor cannot criticise a pre-
vious Government under him, which
was surely his own Government. It
appears from the papers that the
Kerala Governor, in his opening Ad-
dress in the Kerala Assembly, has
criticised the previous Kerala Gov-
ernment. I would appeal to the hon.
Home Minister to see that proper
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traditions and conventions are creat-
ed and maintained in this country so
that it may add to the asset of our
democratic traditions.

We have been complaining in this
House about the increasing inroads
being made into politics by certain
ecclesiastic heads in our country. So
far as Kerala is concerned, we have
experienced this interference during
the recent-mid-term elections; undue
influence was exercised on the voters
by some ecclesiastic heads under
threat of excommunication. After the
eiections were over, the Bishop of
Trivandrum issued an order excom-
municating al] those in his community
wno voted not only for the Com-
mumst Party, but for the Revolu-
tionary Socialist Party also.

When the Demands for Grants of
the Law Ministry were discussed, my
colleague Shri Sadhan Gupta raised
this point, and the Law Minister re-
plied that it was open to the hon.
Member to go to a court of law. We
know that we can go to a court of
law, but I would like to ask whether
the Government have any opinion
about this interference of the heads
of the Church and heads of religion
in politics. Ours is a secular State.
The Constitution provides for the
secular character of our State If the
secular character of our State is to
be maintained and protected, such in-
terference, such undue influence in
the name of religion should not be
tolerated, but the Central Govern-
ment js keeping mum on this vital
question, because, I realise; the in-
terference today in Kerala and some
other parts of the country by religious
heads in politics is in favour of the
ruling party. That is why they are
keeping mum.

Shri Nagi Reddy
Tomorrow it may not be.

(Anantapur):

Shri Kodiyan: Tomorrow it may
not be. It may prove a danger to the
whole country. The ruling party, by
giving g to 1
parties ke the Muslim League in
Kerala, is reviving communalism
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throughout the country. It will one
day prove dangerous to the entire
democratic set-up of our country. It
is high time that such activities were
put a stop to and communal organisa-
tions discouraged.

Mr. Speaker: There are some cut
motions which have been tabled by
Shri Naushir Bharucha. They relate
to the New Delhi municipal adminis-
tration and go into details. I have dis-
allowed them on the ground that they
do not relate to any of the Demands
here. It is an autongmous body, and,
therefore, we have no jurisdiction.
What has the hon. Member to say”

Shri Naushir Bharucha (East
Khandesh): In vew of the fact that
there are numerous complaints, thou-
sands of complaints against the New
Delhi Municipal Committee, may I
know whether the Home Ministry is

not responsible for the proper con-
duct of the New Delhj Municipal
Committec's affairs, because ulti-

mately it might come to supersession
of the committee even, and I think it
is the Home Ministry alone which can
take action in that direction? Other-
wise, to say that we cannot discuss
the affairs of the corporation, espe-
cially when I have described them as
chaotic, would mean that this House
has got no control over the Minis-
try's affairs?

Mr. Speaker: Does the hon. Minister
ter want to say anything? A number
of cut motions have been tabled re-
lating to the following subjects: e.g.
Maladministration and chaotic condi-
tions in the office of the Electricity
Branch of the New Delhi Municipal
Committee, Loss of flles in the office
of the Electricity Branch of the New
Delhi Municipal Committee, systema-
tic overcharge and manipulation of
bills sent to for p
tion of electricity, systematic over-
charge and manipulation of bills sent
to consumers of water by the Water
Department of the New Delhi Muni-
cipul Committee etc.

These are all details relating to the
administration.
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Shri Naushir Bharucha: These are
instances.

. The Minister of Home Affairs (Shri
G. B. Pant): The New Delhi Munici-
pal Committee js an autonomoug body
that functions as other bodies func-
tion. We have no authority as such,
different from what we possess with
regard to other similar bodies or
corporations. .. ...

Mr. Speaker: Have Government got
rivisional jurisdiction over them? Can
they give any directions as to what
they ought to do?

Shri Naushir Bharucha: Then can
suspend it.

Shri G. B. Pant: I do not think that
Government can give directions in
regard to day-to-day administration
but 1 cannot say that Government
have no authority at all to make any
suggestions at any time. It is a body
which is autonomous, and as such, at
the worst, it may be regarded as &
corporation, which functions and
which has powers to deal with matters
within its jurisdiction. It collects its
dues, it spends them, and its budget
is not subject to sanction by us. It
deals with all these matters itself.
They cannot come to us.

Shri Narayanankutty Menon
(Mukandapuram): According to the
Loral Bodies Act, Government has got
the power to give directions to the
municipalities, anq also in case of
maladministration, to supersede the
municipalities. Here is a case which
has been brought up that even in the
case of houses of Members of Parlia-
ment, they disconnect electricity, and
when we tell them, they say that their
papers are missing, and it is not dis-
connected. Therefore, it is a case of
maladministration where first Gov-
ernment can direct them.

Shrimati Renu Chakravartty
(Basirhat): We are in a terrible diffi-
culty on account of this.
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Shri Yadav Narain Jadhav (Male-
gaon): On a point of information. In
the case of Shri Nath Pai, one of the
Memberg of the Lok Sabha, the elec-
tricity connection to his house was dis-
connected even though he had paid the
bills.

Shri Naushir Bharucha: I have paid,
but I have not got the receipts even.

Shri G. B. Pant: I may submit
that Government have also the power
in a way to take over the adminis-
tration of the States, but they do not
on that account acquire the power of
controlling the activities of the States.

Shrimati Renu Chakravartty: May
I submit to you that in the States, we
can represent these matters to the
Minister of Local Self-Government?
But, here, we are also puzzled as to
what we should do regarding this.
When we go to the municipality, they
say, that it is an autonomous thing,
and nobody has power over them. In
the States there is a Minister who
deals with these matters, but here we
are not able to understand who deals
with it from the Government end.

Shri Braj Raj Singh: May I submit
another tning? The position is that
the New Delhi Municipal Committee
is not an elected body, it is & nominat-
ed one, and, therefore, the democratic
set-up is there. ’

Mr. Speaker: There is no doubt
that this relates to the internal ad-
ministration of an autonomous body.
1 am not sure, but Shrimati Renu
Chakravartty says that there is a
Minister in charge of these things in
the States. Of course, there may be
a Minister in charge of local adminis-
tration in the States. But whether he
can interfere in the day-to-day
administration of any municipality or
district board is open to questilon.

I do not know, and I do not want
to prejudge the issue; if a sufficient
case is sought to be made out by way
of a proper resolution or some other
thing, that there is a case for taking
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over the administration of any autono-
mous corporation on account of mis-
bebhaviour, misdeeds and so on and so
forth, that i3 a matter for separate
ideration. But it t be raised
in a General Budget debate like this.

They have got only visitorial
jurisdiction, they cannot go on giving
directions every day, saying, collect
the bills, let not that man go and
collect 1t twice, let him not overcharge
and so on. These are such details
that there will be an endless number
of them.

Therefore, I am under the impres-
sion, and my original view has been,
that such details ought not to be
allowed to be brought up here. Of
course, that does not bar any hon.
Member from bringing it up; if such
a case is made out independently or
even directly, we shall consider that
issue.

I am not inclined to allow any of
these matters relating to the details of
administration.

Shri Naushir Bharucha: In that case,
could you give me an opportunity to
speak?

Mr. Speaker: Yes. Hon. Members
will confine th lves to ten mi
each. Up to 2.30 p.m. I can call some
more hon. Members. Now, I would
call Shri Barman. Thereafter, I shall
call Shri B. K. Gaikwad. Therefore, 1
shall try to give opportunities to other
hon, Members.

Shri Barman (Cooch-Bihar—Rc-
served—Sch. Castes): I rise to give
my tribute to the Home Minister and
his Ministry for the service they have
done to the country by doing service
to the most backward part of the
nation. It is a huge task, and it is a
huge burden. About three-fourths of
the population of India come within
the category of backward classes.
Naturally, no one ig more anxious than
the Home Minister himself to dis-
charge the burden that the nation has
placed upon his broad shoulders.
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From the trend of speeches in the
House during this session, the Home
Minister and hig colleagues, the Minis-
ter of State and the Deputy Minister;
may get satisfaction to some extent
that the speeches delivered now differ
widely from the speeches delivered
heretofore.

13.27 hrs.
[Mr. DxPUTY-SpEAKER in the Chair]

I can frankly say, and I think it is
my duty to express that the rigours
of untouchability that used to prevail
in this country before have been
diminished both intensively and ex-
tensively to a large extent, and the
remaining part of it that exists today
has got to be removed still. It is a
blot on the fair name of India, a blat
on the fair name of Hinduism, and
also it is a millstone that hangs on
the advance of India.

One of our great seers and poets,
Rabindranath Targore has once said:

“Jahader Fele Gechha Pichhe Se
Tomare Paschate Tanichha”.

which means that those whom you
have left behind and left below are
dragging you downwards from your
advance. So, if this country, as a
whole, has to advance, then it must
advance along with those who are
unadvanced today, and it falls upon
the broad shoulders of the Home
Minister to make, them advance. I
congratulate him that he has succeed-
ed to a great extent.

The other point that I want to make
today is that we should not absoluate-
ly rely on the Home Minister and
what he is doing, it is for us also to
discharge our duties to the nation as
a whole antl to the ‘leader of the
nation as ‘a ‘whole. Particularly, I
shall call upon those who cdll' them-
selves the leaders of the backward
classes and of the Scheduled Castes
and tell them that it is their first and
foremost duty to come forward to.
help the hon. Home Minister in his



8139  Demands

{Shri Barman]}
arduous tasks. It is not proper for us
simply to abuse others. We have a
great responsibility also to discharge.

‘With the best of judgment, the Cen-
tral Ministry guided by the Prime
Minister has extendeq the period of
political representation In legislatures
by another ten years. It is not gimply
for the purpose of giving some doles
to a community; it is because the
Ministry expects that by giving this
political right to that section which is
now most backward it will come for-
ward in helping the Ministry in its
arduous task. Unless we ourselves
are up and doing, it is very difficult
to eradicate this within a very short
&ime.

Complaints are there that untouch-
wbility is perpetrated throughout the
Jength and breadth of the country at
various places. I think it is the duty,
specially of the Scheduled Caste
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sympathy of the leaders. Recently
our Prime Minister has been expres-
sing the view that it ig not good that
one should demean oneself by calling
oneself ‘untouchable’. We appreciate
that. We do not like the term at all.
But fortunately or unfortunately, that
is the term on which help to the
community hinges according to consi-
derations that weigh with Govern-
ment even now. I think the Home
Ministry should think it over, whe-
ther the help that is given to the un-
fortunate part of the nation should be
linked with the word ‘untouchability®
after we have abolished the term in
the Constitution itself. —We fully
understand that it is derogatory to
ourselves to call ourselves untouch-
able, But what can we do when that
term is linked with the help that is
given to us and without which the
community—Scheduled Castes, Sche-
duled Tribes and other backward
1 will be deprived of the help

leaders—and of course, other lead

also—not to put up with this sort of
injury any more. The Home Ministry
broughi forward the Untouchability
(Offences) Act which was passed by
this House. Our Constitution has
abolished untouchability and admini

trations all over the country have
been advised to take up cases of un-
touchability offences and defray the
expenditure on behalf of the prosecu-
tion. In one or two cases which came
to my notice, which came up before
courts under the provisions of the Act,
compromise was ultimately effected.
Thereafter, in that locality no such
cases have ever been reported. But
it is for us, those who reside specially
in the rural areas, to help the Minis-
try in this regard. 1 think this is the
time when we must all be up and
doing, when the wing is favourable,
when the whole country is for remov.-

they are receiving? If we are depriv-
ed of the educational help, the advan-
tage that we get today in the services,
if we are deprived of those props, we
apprehend that our community will
go down at once. We know very
well that if the educational help that
is given by the Governments, both at
the Centre and in the States, today,
the educational advance that has been
made by our community will at once
be lost for the future nation. I can-
not say whether the persons who
belong to the Scheduled Castes who
have the means to send their sons or
daughters for education under the
present system of education constitute
one per cent or more, because there
are no such education facilities in the
rural areas where our community
lves. We know very well that if we
do not get the advantage of a per-

t of our boys being absorbed in

ing thig evil. Everyone derstands
that this canker of untouchability
must be killed as soon as possible so
that we can show our face in the
broad wide world with pride.

We have got the Constitution, we
have rot the law and we have got the

the service after their passing exami-
nation and being considered by the
Public Service Commissions, if we do
not get that advantage tomorrow, 90
per cent. of our boys who have the
chance of getting into service today
will not get it. So we have to welgh
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both things together. 1 think if these
advantages are linked with the word
‘untouchability’, the word ‘untouch-
ability’ will remain for another ten
vears. Whether that is a fair thing
for the nation as a whole is a matter
to be considered seriously by the hon.
Home Minister in whom we have full
trust. We simply hope that he will
think it over in a serious manner.

1 agree with the opinion of the
Prime Minister that it is not good for
a community to call itself ‘untouch-
able’, ‘Scheduled Castes’ and so on.
But when it is linked with the help
given to us, we woulgd rather bear this
sort of abominable term than let our
community go down.

So this is a serious matter which
should be thought of. Lastly, 1 plead
with the hon. Home Minister and also
appeal to the Prime Minister that
when they addresg meetings here and
there, they should raise their voice in
a firmer way and say that untouch-
ability must be stamped out as early
asg possible and whoever transgresses
the law of the land will be heavily
punished.

Shri B. K. Galkwad (Nasik): I have
moved certain cut motions and I
shall speak in support of those cut
motions. The Ministry of Home
Aflairs is concerned with matters
relating to public security, public
services and the administration of
Union Territories. It also deals with
the problem of the Scheduled Castes,
Scheduled Tribes and other backward
classes.

1 will confine myself to a few
matters of concern within the time at
my disposal. Re 1 of untouch
ability is also a problem which has to
be tackled by the Home Ministry. This
is not a question which has come
before the country just a few years
back. You will find that this problem
was before the country for centuries
together You will also find that
during ancient days Sant Tukaram,
Eknath, Kabir and so many other
saints tried their level best to remove
untouchability in their ewn time.
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Then in 1920—it I remember aright
—the Congress passed a resolution in
their open session to the effect that
the untouchability should be removed.
40 years have passed since then. At
the time of the Poona Pact, all promi-
nent leaders, including Mahatma
Gandhi, who were present, requested
and assured our late revered leader
Dr. Babasaheb Ambedkar to save the
life of Mahatma Gandhi and to give
up whatever he had obtained by way
of separate electorate, then they re-
move untouchability within a period
of ten years. This assurance was
given in 1932. Today we are in 1960.
Such a long period has passed. Yet
thig is one of the most essential prob-
lemg before this Government. I want
to ask for an explanation from the
Government as to how far they have
solved the question of removal of
untouchability. You will find that
every hon. Member and Minister and
all prominent people in the country
come forward and say, “Oh! it is a
long long standing practice and it can-
not be removed in a day or two or
within some years.” Then, we just want
to know how long you are going to
take. If it is not to be removed within
a particular period, we must know
how long you are going to take to
eradicate the evil of untouchability.

You find lame excuses are given.
Hon. Ministers also come forward and
say, “wait and see.” This reminds
me of the slogan given by Lokamanya
Tilak. He had said: ‘Swaraj is my
birthright’. The Britishers were play-
ing with us then and this is what the
present Government is doing. Then,
Lokamanya Tilak said: ‘Swaraj ig my
birthright and I want to have it today'.
In the same way, we say that to be
treated equally, without observing
any kind of untouchability is our
birthright and that we want to have
it today? Gaining social, economic
and political equality is our birthright
and we want to have it today and for
that we are fighting. (Interruption).

Government have spent crores of
rupees. I do admit that. But what
is the use of that? As far as removal
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of untouchability ig ned, I want
to ask whether they have succeeded
and to what percentage. I am sure
they would hide their faces and they
cannot say anything. They have no
explanation as far as this is concern-
ed. Anyhow, they will say it is a
difficult problem. There was one
committee appointed, the Diwakar
Committee. The Diwakar Committee
had suggested that this removal of
untouchability can be done only by
improving their economic condition.

It is another problem. Of course,
we want that also. If it is thought
that removal of untouchability can be
done by improving the economic
condition of the Scheduled Caste
people, Government say: That they
are doing that. I want to ask one
question as to what action Govern-
ment have taken as far as the
improvement of the economic condi-
tion of the Scheduled Castes is con-
cerned. What have they done? They
may say, they have spent so many
crores. I do not know why they are
spending so many crores. I just want
to ask them what is the percentage of
the Scheduled Caste people whose
economic condition they have improved
after independence. Thirteen years
have passed; and can they come for-
ward and say that they have improved
the economic condition to a particular
percentage of the Scheduled Caste
people? They have no answer to this.

I doubt very much as to whether the
Government  want to improve the
economic condition of the Scheduled
caste people. I want to tell this House
that we have approached the Minis-
ters; we have approached the Govern-
ment Officials and we have requested
that in order to improve the economic
condition of the Scheduled Caste
people, they must give them some
trades. I had been to my hon. friend,
Shri Datar, Minister of State in the

Ministry of Home Affairs, and re--

quested him to give them licences for
running a coal depot, for running grain
shops and for running some other
busi b many of our

shops
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people were demanding licences for
the concerns. They were demanding
licences for running some shops at
railway stations and so on.

You know the Government policy.
The Government policy is that licences
for such shops are given only to those
whose forefatherg were doing this busi-
ness. Fortunately or unfortunately, you
know what our forefathers were not
doing thig business; and, therefore, we
are not entitled to get these licences
and we cannot enter the fleld of
business. I pointed this out to the
Minister in the Ministry of Home
Affairs, Shri Datar. He said that they
were going to frame certain rules. I
do not know what rules he is going
to frame. It is for him to decide
because the problem js before ‘them.
I also wish that the economic problem
of the Scheduled Castes should be
solved. But, how can it be solved and
improved economic position? It can
be solved by giving agricultural lands
to them.

The other day we were discussing
this problem. And the hon. Home
Minister, Shri G. B. Pant said, “Oh!
your people should stand on their own
legs. If you get lands, you people go
on demanding bullocks.” I fail to
understand this. The Scheduled
castes are landless and suppose they
get lands, how can they plough the
lands without the help of bullocks?
Does he or the Government mean that
husband and wife should plough the
land with their own hands? I do not
know what is there in their minds.

An Hon. Member: No protection to
the cottage industry also.

Shri B. K. Galkwad: Yesterday also
I had asked the same question. There
is very short time at my disposal and
I hope my hon. friend will not take
my time. Let me finish this.

Government talk of improving the
economic condition. But how? They
do not come forward and say any-
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thing. They only say they have got
80 many sch In my opinion land
should be given to them for cultiva-
tion, ag well as bullocks, implements
and manure. Whatever is required
may kindly be given to them. Then
the rest they will do. They must be
encouraged to start industrieg such as
running grain shops, coal depots and
so many other things. They should
be provided with permits to sell
cement, iron and steel etc. But that
has become the monopoly of certain
sections.

Shri Nagi Reddy: Vested interests.

Shri B. K. Gaikwad: Are we not
entitled to get these things. If Gov-
ernment really want to improve the
economic condition of the Scheduled
Caste people Government must pro-
vide all these facilities. Gov-
ernment can do so many things.
Government want to have a casteless
society. I do not know how they are
going to have a casteless society.
Caste is the creation of the Hindu
religion and you want to maintain
Hindu religion and yet you say that
you want to have a casteless society.
How can it be? I do not understand.
1 fail to understand this Government
policy.

I wag just explaining why Govern-
ment is not successful in this matter.
It is because their diagnosis is wrong.
On the one hand, they come forward
and say that they want to remove un-
touchability. Even the article in the
Constitution says that untouchability
must be removed, must be abolished.

An Hon, Member: °‘Is abolished.’

Shri B. K. Galkwad: No Sir, I find
that the removal of Untouchability
Act has also been passed. It says that
nobody should be called ah untouch-
able. But on the other hand Govern-
ment come forward and say that he
who calls himseif an untouchable will
be given certain concessions and not
cthers. Suppose a student wants to
get scholarship or a man wants to get
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some government employment, not
only should he come forvrard and say
that he is an untouchable but he
should go to the District Magistrate
and get a certificate from him (D.M.)
that he comes from an untouchable
community. Then only he will
be entitled to get it. I fail to under-
stand thig policy. '

Generally speaking, Governmetit
should come forward and say that he
who calls himself an untouchable
should also be punished. Not only
the Caste Hindus should be punished
for calling anybody an untouchable,
but even if so-called untouchable
comes forward and says that he is an

touchable, he should be severely
punished. But Government is not
going to do that. The Government is
providing so many facilities and con-
cessions in order that these people
shoulq continue to stick up and call
themselves ‘untouchables’.

I just want to put one grievance
before Government because it is very
serious. In that connection I will
draw the attention of Gover to
the harassing, beating, looting,
murdering and setting fire to the
Scheduled Caste localities, not only
in Delhi but in the whole of the coun-
try. 1 will only quote one instance
because I know there is very limited
time at my disposal. Unfortunately,
I am talking today; if I had spoken
yesterday, I would have been given 15
minutes. But, anyhow, I will quote
this instance and finish.

Mr. Deputy-Speaker: He is just
approaching that limit also.

Shri B. K. Galkwad: Sir, Delhi is
our capital city. I have got so many
cases; but, I will quote only one of
them. There is one Scheduled Caste
medical practitioner, Dr. Nirwan, He
works for the backward classes in
Delhi. There is goondaism in Delhi.,
Some questions were also put here
and an unstarreq question was also
put by my hon. friend, Shri P. G. Deb
about Goondaism in Karol Bagh in
Delhi. Government have also replied
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that they are going to make necessary
arrangements.

The doctor brought the matter to
the notice of the police. The police
did not takc any action in the matter
and so he gave due publicity in the
Press. Duec to that Dr. Nirvan was
called by police to the police station
and was asked to give the explanation.
He gave the explanation that there
was such and such harassment and
publicity had been given. There is
onc SHO, named Bakshi Damodar Das
in the Karol Bagh police station.

it A w wwew (Agw feee-
via-afaa sfaar) : faa & frs
fan o T R, W@ v AA AW ¢
FAFT ATHAT 6 FFARAT qgT & q@T
qW oA g, A g uw i
#emam ¥ foa fgw fen @ fr aw
wHF T 1 9fF ag e
I TE) ¢ gafaq AT 996 w1 39
T E FigT FY ATAEFAT TGN |

JUTeEH WEAD : T, R T
9 A W AR F T
Fr Fifed, W a8 T frr w9 aw
a3 )

Shri B. K. Gaikwad: The SHO
assaulted him so seriously............
(Interruptions.)

JATN WERD : TR qE THRAEA
T Tt ¢ frely dfoege wgw & awi,
@ a5 gww s 7 e s

Shri B K. Galkwad: 1 just want
10 put before you a grievance.

Mr. Deputy-Speaker: That griev-
ance is according to the hon. Member
or according to the aggrieved party.
It is to be enquired into what the real
facts are. How can we suppose
things? If he says these are the facts,
he would be publicising throughout
the country that these are the facts,
and that enquiry would be prejudiced.
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If it is a pending enquiry, he should
not mention that case.

An Hon. Member: The enquiry is
over,

Mr. Deputy-Speaker: If the enquiry
is over, what is the finding?

Shri B. K. Gaitkwad: The decision
is not yet out.

Mr. Deputy-Speaker: The hon.
Member has now finished his fifteen
minutes.

Shri B. K. Galkwad: I just want to
satisfy you now.

Mr. Deputy-Speaker: No hon
Member should take more than ten
minutes now.

Shri 8. M. Banerjee (Kanpur):
Twelve minutes.

™Mr. Deputy-Speaker: One hon.
Member would be elbowed out if T
allow more than ten minutes.

Shri S. M. Banerjee: I shall conflne
myself to my cut motions Nos. 1050
and 1951. In this very House, in 1957,
two additional clauses were incorpo-
rated in the Government Servants’
Conduct rules. I am requesting the
hon. Minister for the withdrawal or
repeal of clauses 4(a) and 4(b). The
other day we were told in this House
that the Government would not use
these clauses against the genuine trade
union workers. In reply toa an un-
starred question, I was given the
figure of 320 Central Government
employees under various WMinistries
who were punished in the year 1958
and also upto July, 1959 under these
two clauses. Since 1957, when the
strike notice was withdrawn by the
P. and T. employees, no major strike
has taken place in any of the Central
Government undertakings and I do
not know why clauses 4(a) and 4(b)
have not yet been withdrawn. In the
public undertakings, whether under
the Defence Ministry or other Minis-
tries, if the code of discipline is
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adopted by the public undertakings
also, ] do not think there is any
necessity for these two clauses. There
iy industrial peace and naturally with
these clauses, it is impossible for some
of the recognised trade unions to
function. If they go wrong, their
recognition can be withdrawn. There
iz an instance in the Auditor-General’s
office and one Mr. Joseph was volun-
tarily rctired. I must thank the hon.
Minister for he was reinstated but the
recognition also was withdrawn. [
would submit that today when we
want co-operation from all quarters,
it is necessary that these clauses
should be withdrawn or repealed.

My second cut motion is about the
non-classification of members of the
opposition parties and other indivi-
duals who are in jail after being
arrested in connection with various
movements. I was arrested several
times before 1947 but never in the
history of that regime I was classified
as an ordinary prisoner. I was, along
with the others also, classified as poli-
tical prisoner. But after that, after
Independence, nobody is considered a
political prisoner. During the food
agitation and during the other recent
incident, many people were arrested
and there are some responsible politi-
cal leaders who are facing all sorts of
humiliations in jail because they have
not been classified as political priso-
ners. The hon. Minister was the pivot
of our national struggle and he will
remember those days. Let him not
try to please the bureaucracy of this
country and let him classify those
prisoners as political prisoners. Noth-
ing will be lost. We must give proper
status and dignity to those who are
still fighting for some cause. Maybe,
the cause may be wrong according to
the present Government policy. But
after all, it will be realised that they
have also sacrificed for this country
but still they feel that there are some
ills which should be rectified and for
that they are fighting. They should
be classificd as political prisoners.

1 was surprised to know that so
many people are examined by the
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UPSC every vear. I shall give figures
about Assistants. In 1855, the num-
ber of candidates who were examined
was about 9,000 of whom 1,100 quali-
fled and 900 were appointed. In 1057,
the respective fijgures were 14,000,
2,000 and 530. In 1959, the respective
figures were: 24,000, 1,020 and 154.
24,000 candidates were called and
only 154 people had been appointed.
It is a serious joke on these un-
employed people who spend Rs. 30
by way of fees and have to go to
distant places and sit for the exami-
nation. Even when they get 60 per
cent marks, they are in the waiting
list and are not being provided with
jobs. I came to know that in May,
1960, another examination is going to
be held. There is no use of creating
an illusion in the country in the minds
of the unemployed. If there are no
vacancies, why should the UPSC
advertise? With all respect to the
UPSC we are supposed to be like
Ceasar’s wife, I should say they are
minting money out of these unemploy-
ed people.

I have no grouse against the mem-
bers of the UPSC; they are really very
honest people and men of integrity!
But the experts from the various
Ministries are there in the interview
bodies and my information is that
some favouritism is done through
these experts. Is it absolutely essen-
tial to keep these experts from these’
Ministries? This matter is to be
seriously considered by the Ministry.

Something was said in this House
about promotions. I was surprised to
learn that in the Central Secretariat
alone, there are 2,000 assistants still
temporary and they have 10-15 years
service to their credit. Most or at
least some of them ure on the verge
of retirement. The percentage, he
gave was, is this: fifty per cent for
those who qualified after having been
examined the U.P.S.C, and 50 per cent
for the existing employees.

About corruption also, something
was said. It is true that it is a Hima-
layan or Herculean job to uproot it.
My attention wus drawn to a sensa-
tional news today. A man went on
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hunger-strike and he was kept alive
in jail by forcible feeding. It says:

“A 65-Year-old man has been
on hunger-strike for the last five
months in Tehar Jail.”

14 hrs.
It is in Delhi. Then the news says:

“He has been kept alive by
forcible feeding through ‘nasal
tubes’. All that he wants is a
categorical assurance from the
Prime Minister that he will look
into his grievances.

Mr. Harbir Singh Goli, who
was arrested on October last on a
charge of resorting to hunger-
strike, does not nurse any griev-
ance of a personal nature.”

The man only wanted to meet the
Prime Minister and say something,
point out some cases of corruption in
Himachal Pradesh, some illegal grati-
fication and other things. A case is
going on against that man. Going on
hunger-strike may be wrong, I do n' it
support that, but he is on hunger-
strike and that 65-year-old man who
is on hunger-strike for the last five
months is brought in a stretcher to
attend the court. He is going to be
punished under some rules.

Mr. Deputy-Speaker: Why should
the hon. Member anticipate the deci-
sion of the court and say that he is
going to be punished?

Shri S. M. Banerjee: He had been
on hunger-strike in jail. He can be
punished for attempting to commit
suicide. I wanted to say that he may
be punished.

What I want to say is, cases of
corruption are there. I was very
happy when the Opposition leaders
said something about corruption. I
was happy to know that the President
of the Congress also wanted that even
the Ministers should declare their
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assets. There is some Central Gov-
ernment circular also that all the
Government employees are supposed
to inform their respective officers the
value of their moveable and immove-
able properties. I want to know whe-
ther the Home Ministry is in posses-
sion of any deflnite information about
people who are in Government
employment and who have huge bank
accounts and moveable and immove-
able property worth more than
Rs, 50,000.

About courts and police, much has
been said by my hon. friend, Shr1
Yajnik, and I certainly feel that some-
thing should be done in' this regara.

Then I come to my last point. 22
Staff Welfare Officers have been
appointed under the various minis-
tries. Out of these 22 Labour Officers
only three are qualified, having a
diploma in social work etc. There are
170 people in the pool, qualified Labour
Officers working in various ministries.
But these 22 people have been taken
after giving departmental promotions.
‘When the Staff Councils have passed
resolutions against these Labour
Officers, I want to know why qualified
Labour Officers have not been
appointed.

Finally, Sir, about the appointment
of honorary magistrates. I was sur-
prised to know that in Delhi there are
about five or six honorary magistrates,
not deamling with taxi and bus cases
but dealing with cases under Sections
323 and 324. My information is that
not a single man is even a lawyer.
Sir, Section 324 is relating to offences
punishable with rigorous imprison-
ment for two to three years. In Delhi,
honorary magistrates having no qual-
fication pass judgments on those cases.
I wish that something should be done
about this.

Sir, before I sit down I would once
again request—I am:-not threafening,
I am only making a request—that he
may consider my submission in res-
pect of 4(a) and 4(b) and also about
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classification of prisoners. 1 appeal to
him, as a national leader he should
kindly consider this question even
today, that those who are fighting for
a cause should not be kept as ordi-
nary prisoners.

Shri Naushir Bharucha: Mr. Deputy-
Speaker, Sir, the subjects incorporated
under the head ‘Homc Affairs’ are so
many that barring two or three it is
very difficult to touch upon them, and
1 propose to confine myself to a few
salient features.

‘Sir, while we are aware of the fact
that the States Reorganisation
(Amendment) Bill is coming up, may
1 request the hon. Minister to bear
this fact in mind, that so far as border
disputes are concerned they are
a g, particularly in the Bel
area, such vast and bitter proportions
that there is grave danger of the

States Reorganisation not being
] hed conditions.

in har

1 would, therefore, appeal, Sir, to
the hon. Minister to accept a very
useful suggestion which has been
thrown out here, namely, that in the
settlement of border disputes, whether
in the north of Bombay or in the
south, certain principles must be laid
down. We have understood the
objection which the hon. Minister has
urged, that in this particular case the
Chiet Ministers of Mysore and Bombay
Btates do not see eye to eye. What
does it matter? If there mre certain
principles which are reasonable and

ible, my submission is that those
principles must be pted and they
must be enforced upon everybody
irrespective of the fact whether they
are Chief Ministers or otherwise.

1 do hope that the suggestion for a
‘Boundary Commission which will
implement those principles would be
accepted. We also hope that the
bifurcation of Bombay State will see
the end of bitter hostilities which are
at present raging in those parts of the
country.

The second point that I desire to
dwell upon is the affairs of the New
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Delhi Municipal Committee. I am
sure many hon. Members of this House
have got bitter experience of how
shabbily they have been treated, but I
speak on behalf of the people of Delhi.
Thousands of complaints have been
made against the New Delhi Munici-
pal Committee.

Shri G. B. Pant: Sir, the hon.
Speaker ruled out the cut motions that
were tabled by the hon, Member and
others regarding the New Delhi
Municipal Committee. So, could the
same subject be taken up in speeches
aboui which the motions have been
ruled out?

Shri Naushir Bharucha: Sir, 1 may
point out that my object is to make
out a case, that it is high time the
New Declhi Municipal Committee
should be superseded and that super-
session can only take place....

Mr. Deputy-Speaker: What 1 heard
the hon. Speaker to say was, a case
could be made out, not in the debate
on the Demands under the control of
the Ministry of Home Affairs but it
could be done by way of u separate
motion or something that may be
deemed advisable. The observation of
the hon. Speaker was, from what I
eould hear, that a case could be made
out for the supersession or removal of
a corporation or any other indepen-
dent body, but that could be done by
some other motion which may be
thought advisable and not in the
debate on Demands. He ruled out the
cut motions also, but he did promise
that he would give an opportunity to
the hon. Member to speak on the
Demands and not on the same thing
which he ruled out.

Shri Naushir Bharncha: Sir, I shail
abide by your ruling and I shall take
another opportunity. In that case, 1
should like to know whether the hon.
Home Minister has got any authority
whatsoever on the New Delhi Munici-
pal Committee and whether it is
within his power to supersede it or
not if a case is made out. If he feels
that he has got the power of super-
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session, I should like to know why he
has closed his eyes and ears to the
numerous complaints—whatever those
complaints may be, we will not go
into them.

Shri G. B. Pant: Have those com-
plaints been sent to me by the hon
Member?

Shri Naushir Bharucha: Yes, Sir; I
did send them to him, the Home
Minister did write to the New Delhi
Municipal Committee and thereafter 1
got one reply. But still my grievances
remain un-redressed. That is my
point. I am not carrying on indefinite
correspondence with the Home Minis-
try or with the New Delhi Municipal
Committee. The point that I am
making is, if it is the duty of the
Home Minister to see that the people
in Delhi City are well satisfled and
that they are provided with the most
required necessaries of life such as
electricity and water without being
harassed, which I presume is his
duty. ...

Shri G. B, Pant: I said I wowld go
out of my way, whether I have any
legal powers or not, to comply with
the wishes of Members of Parliament
and even of a common man to the
maximum extent I can.

Shri Naushir Bharucha: Therefore,
1 am making out this point and draw-
ing his attention that if he simply
enquires how many thousand com-
plaints have been received by the
New Delhi Municipal Committee and
whether they have been replied to or
not, he will understand what an

of mal-ad istration is there.

Shri G. B. Pant: Let him submit
his motion on the Report if it is
admissible, and if it is admitted I will
try to obtain an answer. But we can-
not carry on a talk about these
matters here,

Mr. Deputy-Speaker: The hon.
Member may move on to his next
point.
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8hri Naushir Bharucha: I am only
submitting that the people of Delki
City have been harassed by denial of
these necessaries of life.

Shri Radha Raman (Chandni
Chowk): May I know whether the
hon. Member is mentioning about
complaints when there was no full-
time President? Are the complaints
recent ones or old ones?

Shri Naushir Bharucha: Ever since
I have come here I have been carry-
ing on correspondence without any
answer.

Mr. Deputy-Speaker: So, this is the
only grievance he has got agminst the
Home Ministry!

Shri Naushir Bharucha: No, no. 1
am going to compliment the Ministry
on the next item which I am going
to refer to.

Shri G. B. Pant: Let us compromise
that you have this grievance and
there we agree, and you do not speak
about anything else!

Shri Naushir Bharucha: I may say
that so far as the language issue i<
concerned, I do hope that it is a settled
fact; and, as my hon friend Shri C. R.
Pattabhi Raman mentioned, we are
going to treat Hindi as an official
language but English will continue as
an associate language side by side.
Here, I would like to know whether
that decision and the formula—a very
wise and statesmanlike formula
evolved by the Prime Minister—have
been accepted as final and irrevocable
now.

I then mention about the orders of
the President, issued in connection
with Jammu and Kashmir. We very
much welcome the extension of juris-
dicticn of the Supreme Court to
Jammu and Kashmir by which pro-
vision has now been made enabling
the Supreme Court to grant special
leave to appeal from the judgments
and decisions of the Jammu and
Kashmir High Court. I am also very
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happy that the jurisdiction of the
Election Commission has been extend-
ed {¢ Jammu and Kashmir. My only
appeal to the hon. Home Minister is
that he should find out how far con-
sistent with the instruments of acces-
sion, it would be possible for us to
extend our jurisdiction over Jammu
and Kashmir State. I fail to see, when
Pakistan is consolidating her illegally-
acquired territory there, why we
should hesitate to carry on with
measures for the integration of Jammu
and Kashmir with this country.

One mcre point and I have done.
My hon. friend Shri Gaikwad has
referred rather feelingly to the treat-
ment given to the untouchables. I am
very sorry that in my own constitu-
ency I have found that not only the
available cultivable land is denied to
the untouchables but wherever they
have gone and cultivated the land
offering to pay the land revenue, they
have been arrested and sentenced tc
imprisonment. I would like to know
what, after all, is the policy of this
Government so far as the Scheduled
Castes are concerned. Has this Gov-
ernment any definite programme, e
five-year pProgramme, so to say, for
distribution of all available cultivable
land to the Scheduled Castes and
others? If there is a programme, I
think the hon. Minister should
8nnounce it so that the Scheduled
Caste members can understand their
rights properly.

I may add one more point and that
is with regard to the Neo-Buddhists.
So far as these Neo-Buddhists are
eoncerned, we are told that they arc
not Scheduled Castes though in fact
no change has come over in their
economic condition. The fact that
People have changed their religion i
1eally a stigma on us; but it is because
they felt so much frustrated that they
would not call themselves Scheduled
Castes. The mere fact that a change
of label to another religion is made
does not alter the intrinsic and ;n-
herent economic condition of this class.
That fact, I plead, should be taken
into account, and the privileges and
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amenities which so far have been
given to the Scheduled Castes must
be cxtended to the Neo-Buddhists.

Wt w7 aroaw  ( frarige—aa-
wgfea anfoar) : gursaw wEgRy, oF
7% T A 7 wawan g & 5 gz
HATHT ¥ TIT A TGTH FAEAT W IS
* fo7, % swfawe & fod, fean ar
WA TATATH &) WEIE W
A GEEGT A WO WEi § A FE
T & JHA o ag ATA g & e -
FRAN TG FagIfa
T aga AERT & a8 Fa7 § fF afemy
Aot & g O F1d 5T o @ &
I &AT T F T A ;T AN
afeads gur & st ag agy & ofies
=g & 1 F ag ae wg v e aw
afeadd ARk 7 WA AT o o
FAGAFIE I JT G LEUR AT
agi W4T 97 99 g 97 g fafrer
o FTe G | I 3% gH AN F5 Y-
FAT IS AT G | IR FEr a1 Fr w7
A ogETEAT A S oA E @
&, w9 g gfom a7 faeam @ 2
FFT ToaRe a1 QY AFT A a= W
F AT § A TTE AW R TR AT
T & aga & wafeat @A, gw A
FTH AW AGY ATGE | T W OE O
Aoy § fF a9 w1 FW T & Wy
ITH g a1 & a1 37 A ffe-
A fY F4 EFg AT A FT A
sfrtt 91 g aoe gé 4, 9 g
wiaAE 9TE § | XEE T T FE
FRIFIAT A 1 T AR AT A A
g Rgw A am gy g ghom
TG T ag § A FF AT IAR! AT-
| F & | v o s 3 sy
aaft O ot & 1 W A W A
i §, I gIRT IS AT AT A
e aifgd 5 g amg afear &
g 7 g fean w1 g O
sfer %) qaT & fis gw A wer
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v [y ww ATOTT)

firdy. g g 7 §, b fe o e
gfemt & fad g3 w9 fFar smar g @t
% g79 7 fag A A ss i R
soft ferdfar 7 @91 HTET AT W A
B fiF o1 @@ w2 o 6 o ad & Ak
feorde g1 faar o &Y aga & |
7 TaF1 agd fany frar R 5w g
TF T AT ATEAT A 74T W g
F1 7t o qerr g€ 1 WPE 9 g A
AT 9 S A ogRER g
& ot f & 5 o= W oy
AR w=h a® g fem 9
T & fawr ¥ gfomt & wfr wapyfe
b 1@ fag am & Y+ 6
W 4 far ® 7gi T AR WT I N
&

o a & W FgAr g §
T WF AAT ] T @ @ N
A FF AT ¥ 5y W faw A s
WR v woe frr 1)1 ag Qw Az
wft 8 A ¥ wwe foar v @
fr T ¥ & gl & g R
@ da Tk ag A7 W FAT IOT
w fad wwe #r 7% T @ F WX
gt T fr g 9 A Ow g
o fog, 3@ v mw, ¥
foii ¥l g At w
¥ frd 38 W 3 97 W Pafrmew
e g fages fag ot 43
&, I T W TS W A A ey
T |

i famaa fag (Maqe) : @7
Fu T s

it wq ATevaw: g T i ghot
= R ¥ v wore feat o @ &
& 7z a wg § fe s A @
xre Wy & feay smw o o g Wl
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ot & AT =TI B A A oF whwe
frg v o sman, a1 R v TR
frger &1 o, O @ oA @ X
T TR § fF sfmw ¥ gt
T W@ I, ARG R @ T
1 7@ FAr onfaa & S Sy e
aTa, s 7 2 o a3 AR
waTe ¥ F A g g & fag ford
g o ¥ gl B o A
T S fagE w arr weErd
& 37 ¥ fr g@d wfa & feay A
N fod @lem 9T war =@ g

& UF g a1 JaTRw AT A
g W fa¥ &1 g oW gy IR
A g fF TR ¥ ow e Sy
fra f sl & W A sfew
¥ for Tt o i gfo
wa qF | 99 {Y Ew ol A
foemdrr A o fir g7 aaemar vy
s o R # farrd Tooa
forrr ¥ 0 @ § W< 97 A ¥ frad
gfom &1 @ wgry a1 T =
forsmefar #7 ot WX wfafor famdw
w1 @ @ A ¥ aga v an #%
iz forar for i Ty qr @Y wo A
v fer fe faxr & fpad st
o & dfeT @ 9ol § aga W=
g & fem wrad o feew
q@ raw war | faer # ¢’ s
& @ oo sy § o 2e g £
¥ oRw 17 § & afr soad gfom
o, A 1 H A T 8 A ghom
8 @ F {7 vt arin e it
g qgT FEA ! I T WATY R
xga § T o ot vy 4 iy ofel
w@Y maamiwd
) fefeamesr fear a1, F 37 ¥ qgT
g g fF owa s oogl o @ e
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gt & fod €, g onforgY & it
sifrmramrg ? vt o fgfe
q A Ifpferalt =& Tt

% AWAT WX g e
L4

i ®9 AToAw ;. |qF fAET wT g4
wrEfia ¥t g g, Wi 99 ¥ § ¥
e gfom £

st epicagr (a9TY) - A Ty
¥ o gu i

= O AN : qT F TTF XN
AT WMy
g & ¥ st o & wrw g e wor
T TR o, ol % ar F Wy @
i 4

. TS WEYE : W9 FE} WY
® Tt w owy Afd, awr g
)

st ®7 ATeww : F 97 %y @7 T
fr @ @ N ™ vyfr @t o @
2 W S A AT IT W TR AT
¥ o i B agt v, e
wah, 3% A

Y oam ¥ W & A ¥
¥ AEAT F1 WRNR ¥ faww
% aga ¥ S A age ag Frad &
TR AW ART A AT T W
1 T FA F fa9 greET A
= A, fadd get ¥ M @ W
T F w1 A e q@AT AwEgar
£ fr feelt grsgae & & w1 s
& G%ar ¢ 7 o ¥R ¥ fedow
QG waw e § frar ey
Agam e el rama § 7 ol
WO T T CEF AT @ oA
X7 ETRA FHU g Arar g W q@qay
441(Ai) LS—S.
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wfore gz o 1 AW A @
qT AT W ) @ oA W ¥
fod ¥ o geTe W A T f R
syl & S o T g fae X
VR ¥ oagma & ot qw ¥
®8 ®it ) e ey s e
oY ¥, g fafres ax, ffy o ot
famw femr o) Wi I W @
g agife faTr fawamw frd g gmr
W T A9 gwAT| A9 TR
W o fam @, guT A o o
& O fafres X § fe o7 wed
d|r &1 W wfeerd we ¥ 9
oA fem & fam fedfy wiw &
Ll

% W qTE : JIT A T TS
= & Tl g

=t w7 AToaw ;9 A A g
wfad |

IR R ;. ATYH BT §
fis o & qre agE weR AW g, wifs
ag TgE At w5 §)

ot wq AW : WY TR fad
Hfaar # a9t owT § O ;¥
XA AT gFAT § | ¥@ & faar ek
R A ¢ fE Aw A A W '™
o & wwen g ooy oF S
ergNfrgman Ry e
¥ § W T g AR R

Shri Jaganatha Rao (Koraput): Sir,
the Ministry of Home Affairs occupies
a pride of place in the Government
of India. Besides other matters, some
of the most important matters which
this Ministry deals with are the regu-
lation of relations between the Centre
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[Shri Jaganatha Rao]

and the States, internal secuily.
recruitment of suitable personnel for
the services, the welfare of scheduled
castes and scheduled tribes and the
backward classes. By and large, the
achievements of the Ministry during
the year under review arc remar-
able and the Ministry deserves the
commendation of the House. I con-
gratulate the hon. Home Minister on
his statesmanship wisdom and the tac'
with which he pilots the affairs »f
the Ministry.

Much has been said yesterday about
the prevalence of corruption in the
administrative services. Nobody says
there is no corruption. My friend,
Shri Goray, suggested the appoint-
ment of a tribunal to tackle corrup-
tion. The existing laws and the legal
machinery today are sufficient and
adequate enough to meet such cases.
The report of the Administrative Vigi-
lance Division of the Government gives
us the number of complaints, the
number of cases that have been
decided and the action taken.

I do not see any rcason or logic in
the demand for a special tribunal. I
have myself conducted several cases
as public pr t and defended
some cases. The existing machinery
is quite sufficient. But the difficulty
is people who have information do not
/come forward and give information
against public servants. If they do
not want to go to the court, let them
give the information to the police, so
that the police can start the case. It
is not in the interests of the country,
much less of democracy, that people
should go about shouting that there
is corruption everywhere.

I have here the report of the
Administrative Vigilance Division. I
take this opportunity to express my
sense of appreciation for the efficient
administrative service which we have
In our country. My hon, friend, Shri
Pattabhi Raman, said yesterday that
our administrative service is the best
in the whole of Asia. I would go a
little further and say that our
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administrative service compares
faveurably with the service in any
part of the world. But here and there
there are some lapses. Human nature
being what it is, there are bound t>
be lupses.

The report of the Vigilance Divi-
sion gives us some instances. We are
told that there are some salutary
principles and rules laid down for the
conduct of the Government servants.
But the report does not give us the
action taken by Government in regard
to the breach of such rules. One or
two rules are to the effect that the
Government servants are required fo
obtain previous permission of Govern-
ment to acquire or dispose of immove-
able property worth more than
Rs. 1,000; that the Government ser-
vants should not seek employment in
a private firm or a firm connccted
with Government within two years of
their retirement; that previous sanc-
tion is necessary for any son, daughter
or dependant of a Class 1 officer is
appointed in a private firm, ctc. But
I fail to see whether any such instances
have come to the Government during
the year under review. I hope the
hon. Minister would enlighten the
House if there are such instances.

Much has been said about the border
areas. Shri Goray and Shri Mahanty
referred to boundary disputes. I quite
agrec that boundary disputes should
be settled. But how? Should we
settle it by force? We lose sight of
the fact that we stand for peaceful
negotiations of all disputes; that is one
of the basic principles of our foreign
policy. We cannot discard this salu-
tary principle when we come to affairs
in our own country and resort to
force.

If a boundary commission is appoint-
ed, there is bound to be communal
feclings and communal turmoil. Se,
the best way would be to sec¢ that the
disputes are settled by mutual nego-
tivtion. The Chief Ministers of the
States concerned should sit together
and come to an agreemen{. If not,
the matter can be left to the hom
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Home Minister. The whole country
has confidence in his wisdom and inte-
grity. Only the other day I read in
the newspapers that the Chief Minis-
ters of Mysore and Bombay have
agreed to abide by the dccision of
the Home Minister. If they do not
agree, it can be referred to arbitra-
tion. The boundary question between
Madras and Serai Kella and Andhra
was settled by arbitration.

Shri Basappa (Tiptur): The princl-
ples enunciated should be applicable
aii over India.

Shri Jaganatha Rao: I am referring
to the disputes all over India. My
friend, Shri Basappa need not get
worried. I also refer to areas like
Karswan to which my hon. friend,
Shri Mahanty, referred. 1 also feel
that they should go to Orissa.

Shri Rajendra Singh (Chapra):

Shri Jaganatha Rao: How to settle
it? The two Chief Ministers should
come to an agr t. (Interrup ).

Mr. Deputy-Speaker: They cannot
be taken away by the mere speech.

Shri Jaganatha Rao; I do not say
here and now a settlement should take
place. When times are propitious,
the issue can be taken up.

1 want to say something about the
scheduled castes and scheduled tribes.
Several hon. Members have expressed
concern. I entirely agree with them,
but when we discuss the demand
relating to this item, we should not
lose sight of the fact that the progress
uchieved in one year cannot be pheno-
menal. We should compare their
position what is in 1959 and in 1960.
There has been considerable progress.
Not that the progress has been satis-
factory; much still remains to be done.
Moneys are being given, but the diffi-
culty is the distribution, etc. lies with
the State Governments. The public
have to co-operate because it is ques-
tion of social change. To bring about
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political consciousness, these sche-
duled castes and scheduled tribes
require the assistance of the general
public and the majority community.
The double-m ber constit i are
a way in which the majority com-
munity can go to the help of the
scheduled castes and scheduled tribes.
I am glad that members of the Sche-
duled Castes have been declared
elected to the general seats in the
last elcctions. I am proud of that. I
visualize a day when members of the
Scheduled Castes and Scheduled
Tribes will also be elected to the
general constit ies, b they
are also one among us.

One word more and I am done.
There are some tribes in Orissa which
have been wrongly notified as Sche-
duled Tribes in 1956. I have raised
this question in my speeches on the
Demands of this Ministry in 1857 and
1958. I have also written to the Home
Ministry and the Ministry concerned
in the State Government. My infor-
mation is that the Orissa Government
have agreed on enquiries that these
tribes should be de-notified because, by
no stretch of imagination can be they
called Scheduled Tribes. Their man-
ners and customs of living are quite
like that of the general people of the
majority community. Therefore, un-
less these tribes are de-notified there
will be hardship to the tribal people
as well as to the general public.

As 1 have no time, I end by sup-
porting the Demands of the Ministry.

st Ko Ao fag (w=¥HY) ¢ wm-
o TR, g6 g aga o § afag
# ¥aw w4 § Q) amEy ¥ gww §
qTAY T afEg w A g 1 oy
AR ag g o on fie
W HATAY 9 g AIfaanE & -
s s e § ag § g
SUAET & gUIC) W AR T &
@ wfewfat & smaeear § afe
Lackic@otini D RO el S ]
W ST W S e agh
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[ 5o =10 fag)
#* uF Juad Gher W sfea dw-
fafrdes @@= &1 mm & &
g FgW AT § 5 13 af [ oW
aTenE gu & A% § e 1@ g3 A
F T F 12 o Argar @ F 9w
qY A AT T AT A oY fn
wfewrd wad frdw w1 @ ¥ ™
1 ¥ fau 7 w3, f| W) sfe
& fag sam 7 &R afew § awdT
A1 & Y WY AT H9R A A
faemy gu #%, ag A< w1 faww § fe
¥ ofcfeafa ot aF 2w F dar A
TR WA T oI W A
w1 e 2 W AN T ¢ A A A%
& ¢ afFa o ¥ arg T O Faw

Y Y AN AR TE ITH GEAT 000
S oo F T X WY1 § gHwan
gﬁrwqumamf«w-

m*ﬁ%ﬁmswmiﬂgm
¥ A% A 9T |qUAT TF T AT
afgr | & tur wggw s g R
78 uF &3 fq #1 wew § o wm A
R FATT T L3 I GO F AT
4 gre T ¥ R W AW AW
T TG FQ & R Faw Y gt
# gfew gra miag Hre qr @
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o o wm f5 A g @
d@ fFx wd q@ar v gt
FOPR H T HT 90 FL | A
T O geat § gfam A ofre a3 e
T WfgT. FEd geml ¥ 3w-
Y F A0 O, TR & AT qT A
o) frlt T @ A A9 F R
wifre A = gfem W Al wfe
T s ARy W) W N W
# gfere ar € it & arey et Ak
ot @ 7 W= @ owfew ) gw W
2w & Al & A & Age F1 q=gy
a@ ¥ Mg L WX g WK
serafr aferfedl &t @ oaa W
T G Afgy fF oo axg ¥ el
|97 FT OF ft qnIfes wr fraw
e § W @1 FH g oaT W
T W ¥ A ag Wwm wan §
fs wa @ waw 9 WA g AR
o fF aga vax W 2@ §,
fogin fF waY gorawa &1 A
G W g S W i @ R Y, -
@ & faar F W& wwew w@T §
fr & <t qw & T agwa g v W
F g ¥ gfom s st wfewfat
o @ qo o g g
W f& Wi sETTEE & gAe §
I AT F@T AT { AR F@r
g fF g e @ waew ¥ A
i faar =& wgEe o
4 |

TwRA FfHeE F1 A W@ o
WX Wi @ a& T fo v g
¢ oF Wt w gf @ A I ¥
arq § ag ¥ Fgar g g fr wa ww
T g 9w e wra d@fawE o
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Ed wg o fe wi aw 9w oo
o AN A § & W ey AR i
TS 9T AL g1 IT 9TOWE H Ay
I A FRA AT 9T a0 FoFar s
wifgg) a8 & wwan g f dde
WTH TR #T 79g Y 0 4 § qiy
Y faawa § afew agt N v
T@RT W fF ag wad fag fore W
e gt #1 qxr wfmm s B sk
s 9T AW fFar @

weTiEE weew & faafedr # @
g sg § f5 st 9w sl T
< any fear mar @ SwE Qe
fefgmig &1 s mifawt agr fagr mar
) Oomw ffegww fernfe
e & We F AW I GIHSA WIEH
X 39 59 F fou amd o gy @)
e fdgsag 1 fig 1 R
W AG A HAEAT F ATAGT H
fean waw § wreia s o domaw
fifess gamit o Qg ffeg-
®|A GHET AT § wwwar g
f FETiEe URzE # T avg w1 demga
fefegamim &1 sifaom o #T gt aw
T "t F7 Farer @ fafaw foaw-
A9 w1 qE &, FTER F 99 | W
TRIWI R g aw
¥ Iu AT WP @ N
faFd awg a9 AR @A E. ...

&Y wo Wo anfow : agh 9 At
& wodr ¥ fredt qg o<}
A 2 vy 1 Gy gl - )
AR e &S Ma s e

‘ﬂ!oﬂ!om:ﬁ'ﬁﬂﬁﬁm
g 5 agl @ agd At & fyafay
# gfz #1¢ fawmma widY & 99 & T
¥ g waem #1 @ R § = A
wifgd | ¥ aww fr gl f
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it q& a7 gA aga ara qrd
2 7 o W afRE wT wa
g1 3 aga e § AR 3T ¥ av weft
Nt fovma  § A& asdr il
& q¥ Fufgory afa § ok @9
EqY W WY &Y ga @ ¥ dfew
7 g gaew g fF wa ag afaaas
) 7 @ B wifgy Wk wa g
AT fral ®Y a5t A oA F gra
W A YA FT I AW A AR
qfaaraz & s Sifge. .

st oo fag o feC gAT aifes
qEgw #Y i ! §F feT get T
T QT

ot g0 Ato fag : g faafaow
& ¥ WA wgr wgan ¢ fw dfaum
N 9ra IR F 0F g F a9 w7
TR g § qaeen & & fag
7g faar g & f5 i a2 & fw
wfeeq 1 Jq& AR | wgee fHar nawm
AfFT I IF FTENT TST FT AT
¢ xgi ¥ oy e afeew ure & gl
® § TF € Y JrE, IgT g
& T’ ¥ fgee @ fear smam afew
s & §2r faea & uw &
Ft W) g fama ¥ Faeead
*F wTNR 9T &) a@ & @ifeE ¥ fady
AT FT qAEAT FHQ AR I
Narar ) Fgwma g v w Ay
w st fF a7 et ¥ fag § agr ¥
fag € oim FE & €% afezg &
FYeeTA Hh Y @7 Wifgw W
rarfial A7 qETEET FET A

W ¥ g9 § 7g A5 qgIEy A ag
Fer1 =g f argi o Sieries TeIE o
AT § agi A # O fefigwad
& AW 9T A ATEEY qE I WG §
R @i ® gg foema § 5 o
w9 g g Il gt {1 O
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[ 5o at0 fag]
fa 7z s 3 fF 5@ @ ¥ giw
B 1 R AR & g a1 0
HAAT 2 IF W AF qOFF qg I
SO FT WA AT ATOET |

agt aF safea fedmm o W
FaTe § WA g WA T@ AT AR
fF t@ a9 30 & W< B A W
e Y & foreeh s g & s
fedma qFe & Ag T FE AAEHAT
& agt N wgfaee TE o e agy
Fodw # fawarw @ @ 8] A9T-
Fifaw adwi & fasag 4G w A
oI 39 T 7+ ag G A% far §

) o® W ¥ OF R HIEwT
), 9 & ¥ FITT S Y T W
shiafea fedom o N T @AW
sfeq i AR T 81 W ¥
qrew § W dRW ¥ N AwE T
ngmaqnu.eww
wredt hidfea fedow o & & WX
3¢ fagmT (848 A 8% WITH wh
wrge T 91 & g § s
g W WY T A ) ot
% gt Ut WY g & S
3 g% wrafee et oY aga @
N Ee G @ e W
farwraa JET  wEMm f&
s Fmer ¥ Fegfee T A A §
5 ofverm g frar mam At e
st ¥ gt ®1 g Aater
fedo uwe ¥ wraga froa fean
war St f fref ave Sfee Al ar
& g wgge wa § 7 W o g
3T T T R AT Wi
wY TAry 7 T QA T "
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A @@ am R aeefas weEraat
F1 I A TF @ K @ gAY
wfge fadr f s 1 wakar § oo
&1 wfRwE AR B S
AR F AT F FAAT TET TART
& 31 § Anm AdY AaT & AT T TG
N @ FETE 1§ a1 gw qHd
F e o weqfree W #1 wsgr qwwa
£ v e & o it sl Y 39 e
¥ fyafaa # oY f5 SaaT qear gerey
¥ o frm s <y 4, afeea fedam
o ¥ ficea adt fear oiw fr gl
IF g9 3| & fF aum wi e
gra wfga wsat § Nafeg fedaw
TFE T AN g WT 97 $ A 1
W mhami@IfNaag
f e # o Fgfree AR A1 ATy
T WTRIAT 9T 97 a3 F1E T Tfq-
AT AR TG 97 AR 47 A 9w
¥ fael § Mg N & 1 a@ AT AER
TLAN FT AR 97 K FFT I FH
& Y T Yo Agh SN BT ¥ qg
gt 3 aga Ao w9 @ 9 o fe
Hrad faada gar g WA W@
N et A g T G G
THW F ATET W UF OF 91, 3 ]|
T W Q, T q T& Y JAE & w4
&1 wa fraga wdeadr & wagm (3
T HY o ) Al §, K€ AT @rY
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@ & IHEr a= fear s afg o
I AT AR FAar § qaAg @ w
FAT FT AR &) I TG T FT
TE Loy, $99 F AWM &I firwTe
Fr IfaT AFT & ) T oA AEE
¥ ¥ AT oA St X gg ommw
& fr fifs R e w1 @
W § 9§ Tox @EAT fHar AT |

Shri U. C. Patnaik (Ganjam): May
I crave the indulgence of the House
for only two minutes to refer to a
recent activity?

Mr. Deputy-Speaker: 1 have already
exceeded the time by ten minutes.

Shri U. C, Patnalk: I want only
two minutes to speak about civil
defence which has recently been taken
up by the Home Ministry. It ought
to have been taken up by both the
Home and Defence Ministries as is
being done in England under the 19848
Act. We have to congratulate the
Home Ministry at least on having
taken it up recently and on having
started it in this country. I want to
express through this House only one
thing and that is that the whole
country should accept the present
home defence scheme and try to work
it.

Secondly, I would appeal to the
Home Ministry itself to see that it is
organised on modern lines with co-
ordination with the Home Guards,

Police guards, the Police force,
the military forces and parti-
cularly the intelligence depart-

ments, the check-posts and other things
which have been referred to. If that
is done, the country will be very
happy because our defences are now
at stake in view of things happening
in Defence Ministry.

Mr. Deputy-Speaker: Further details
he can pass on to the hon. Home

Minister afterwards. Now the hon.
Home Minister.

The Minister of Home Affairs (Shri
G. B, Pant): Mr. Deputy-Speaker,
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Sir, I am thankful to the House for
the approval it has accorded to the
services that are being rendered and
which it is a privilege for Home
Ministry to render. I am also grateful
to the hon. Members for their kind
consideration for me and for the year
generous terms in which some of
them have referred to the humble
part that I am playing in the Home
Ministry.

In the course of the last more than
eight hours’ debate a large number of
my colleagues have spoken, I will
benefit by what they have said. It
will, however, obviously be impossi-
ble for me to refer to everyone, or
even to the major part, of the obser-
vations that have been made. It will
be my endeavour to look into the
suggestions and the criticisms that
have been made and to see how far
we can remedy the defects that may
have been revealed in the course of
the debate. I hope hon, Members will
pardon me if I am not able to cover
most of the ground.

14.45 hrs.

[MR. SpEAKER in the Chair.]

The Home Ministry's responsibili-
ties cover a wide range which it is
not only variegated but also exten-
sive. Shri Nagi Reddy started the
ball but it remained standstill and
it did not move beyond his own court.
He has been able to go all over the
country in search of something which
he could use as a handle for criticism.
He could not find anything in Delhi
nor in Andhra, where he lives. But
he was able to....

Shri Nagi Reddy (Anantapur): 7
congratulated you.

Shri G. B. Pant: Thank you for
that.

But he was able to unearth a shabby
slip somewhere from Bengal. Well,
he does not seem to be peeping pace
with the progress of events in the
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[Shri G. B. Pant]

country. He seems to be enclosed in
his own theory where, apart from his
researches, no light can penetrate. He
has told us that the rules that are
now in force at the Centre are only
a carbon copy of the rules that were
in force before Independence. He has
only seen a carbon copy, I think. He
has not seen the real copy. That is
really the difference between him and
us. We see the reality while they
are enwrapped in carbons. So I would
like him rather to take a more realis-
tic view of things.

He claims that he belong to per-
haps the most forward pariy in the
country. I do not like to call anyone
backward. 1 am all the more afraid
of doing so when Shri Anthony is
here after hearing what he said yester-
day. But I can tell him that if there
are shortcomings, and defects it is
nevertheless our constant endeavour
to make such improvements as we
can. We must also see the other side,
the brighter side of the picture. All
our neighbouring States, or most cf
them, have passed through convul-
sions which have engulfed democracy.
Democracy has been swallowed up in
the sea but India alone stands as an
island—secure, progressive, advancing
and firmly anchored to the principles
she is not likely to give up. He should
have noticed that if we have today
the goodwill and the respect of the
world, it is due to our Prime Minister
but also to some extent to the stabi-
lity of administration in the country,
to the maintenance of peace in the
midst of adversitics and to cohesion
secured in the midst of varieties of
religions and cultures uand to the
continuous progress that we have been
making in economic, cultural and
other fields. So let us not condemn
ourselves, our people, our Ministries if
1 may be permitted to submit and much
less our services and those who have
been bearing the brunt of all that has
happened. We sitting here have the
privilege of evolving policies, of look-
ing at things, if possible, from all
points of view and reaching sound
conciusions. But ultimately those
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decisions of ours have to be translated
into action by our services and secu-
rity has to be maintained by our often
criticised and sometimes maligned
police force. We should remember
that we have had many shocks to
bear, many ordeals to face but
through the agency which we have
been trying to shape according to the
new circumstances and which has been
showing a vitality of its own we have
been able to get through all the enor-
mous and stupendous difficulties.

I do not say that there is no corrup-
tion—I shall have a little more to say
about 1t later—but let us not vitiate
the atmosphere by too much of talk
of corruption, let not other people
think that corruption is the paramount
feature of social, political and adminis-
trative life in this country.

An Hon. Member: It is so, Sir.

Shri G. B. Pant: That is what [
say, those who think of that and
nothing else see nothing but corrup-
tion. They can think of nothing
which is not corrupt and their minds
are always steeped up in the atmos-
phere of corruption. From there I
want them to move into cleaner
atmosphere so that they may be able
to see the light and to judge things
in their proper prospectives.

Well, Shri Goray and also I think
Shri Nagi Reddy laid emphasis on the
streamlining of our administration.
We realised the need for it long be-
fore they talked about it. We have
been making aftempts in that direc-
tion. There was first the Report of
Shri Gopalaswami Ayyangar., We
have consulted Dr. Appleby and other
experts and we have made imper-
ceptible changes which have resulted
in almost a revolution in the working
of our administrative machine so that
if cne who had worked in this country
30 years ago were to go to our secre-
tariat or to go to one of our districts
he would find that he had to remain
under training here or there for more
than a year before he could in any

way appreciate the spirit of the pre—
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sent administration. It is through the
administrative apparatus that things
have to be put into shape and that
administrative apparatus has to be
equal to the various tasks it is called
upon to undertake. We have had our
First Five Year Plan; we have our
Second Five Year Plan. Well, the
success of the Plans is admitted by all,
and I might remind my hon. friends
opposite of the various speeches that
were delivered by Mr. Khrushchev
during his visits to our country about
the progress that has been made
which he considered marvellous.
‘They may if they so like make a tour
round the country and see things for
themselves not with their jaundiced
or plastered eye but with a desire
even at this stage to learn and see
things. They have been left behind
in the back-waters. They consider
themselves to be forward but they
will never unlearn or learn. Any
party, any individual whose mind is
closed and who can never shed 4ll
the prejudices and look at things
squarely cannot improve or set things
right. In all have been following
a course which is based on funda-
mental and basic principles but which
alse takes account of the realities. It
is thus that we are able to move
forward to take this big country with
400 millions of people onward to the
achievement of the goals of welfare
and to the accomplishment of the
change in social order.

Our methods of work have changed.
In our own Ministry there are now
very simple ways of doing the work.
The disposals have increased. We are
trying even to reduce the strength of
the staff though the work is increas-
ing. We have made a series of sug-
gestions which are under considera-
tion today. The question of the
proper formation of the services and
of improvement of training and of the
inculcation of the right spirit, of the
assimilation of the basic fundamentals
which should guide our services has
been constantly engaging our atten-
tion. It is in pursuance of those aims
that we have also established now an
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which not only the I.LA.S. officers, but
the officers from. the States who are
promoted to the I.A.S., and all those
persons who are selected for the All-
India and the Central Services will
receive training. The Academy con-
ducts seminars, discussions, etc. and
gives instruction not anly in what
are called the skills of administrative
art but also in Gandhian philosophy,
in the basic principles of our ideology,
and the social order that we have 1n
view. All that will give them that
outlook and that approach which is
absolutely necessary in the context of
our social objectives.

15 hrs.

In the course of these last ten years
our services have been adapting them-
selves to the needs of the times. I
do not say that every one has fully
assimilated the principles for which
we stand, but I do say that there
has been a marked change in many of
them. After all, but for their loyal
and zealous pursuit of the aime which
are before us and their real effort and
industry to put through our schemes,
we would not have succeeded. So
let us give them their due, as we
give even to that one unknown per-
son whom one would not like to
mention in this House? Give them
their due, and let them go forward
in their task uplifted by {hc en-
couragement that they receive from
any kind word that is said by an hon.
Member of Parliament even if it be
occasionally. I hope they have the
goodwill of this House. They can go
forward and perform their duties,
relying on its impartiality and on its
desire to assist them in the arduous
tasks that lies ahead of us and of
them.

Sir, it has been said that the ser-
vices are not very responsive. Well,
1 am prepared to say, as I have often
done before, that there is need of
their adopting a positive attitude to-
wards work. Every paper should be
disposed of in the minimum time.
Every ome who occupies a position

academy of public administrati in

hould disch ge his T ibility.
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“To pass on things from one to the
other is wrong. The people have to
be treated with courtesy, with respect,
because they are our masters. They
are my masters and they are the
masters of every one who is under me.
An their suggestions, their requests
have to be met with the utmost sym-
pathy and, to the extent possible, they
should be carried out. All these
should be the guiding principles. And
we should encourage those who do so,
while we may try to correct those
who still have their failings.

Sir, in this Academy we have now
introduced many lines of training,
which we hope, will produce a new
type of civil servant. We have aiso
appointed the Director of this Acade-
my as the Director of Training, so
that he may co-ordinate the training
that is being imparted in various in-
stitutions with which the Central
Government is connected.

Similarly, we have remodelled the
entire programme of training in the
Alu Police Training College, and we
bave placed also the Secretariat
Training School under the Director of
Training so that there will be com-
plete co-ordination. We would like
to have the advice of the hon. Mem-
bers about the improvements that can
be made. Ultimately, it is the train-
ing that is imparted in the beginning
which determines the future course
and conduct that a public servant
tollows during his career.

Some friends here said that in our
country crime has greatly increased
and there is at times—whether he said
“at times” or not I do not know—
even a sense of security lacking.
(An Hon. Member: None said so). It
none said so, then so far so good.
Well, Sir, I may say that though law
sug order i1s a State subject, s0 far as
the Centre is concerned, it does it:
best to see that peace is maintained
in the land. And I must say that we
all have to give credit to our people,
to our services and also to the res-

ponsible Members of the Legislatures
fur their co-operation in this task.

The crime position in the country
has remained almost stationary. Tle
figures for cognizable crime for the
year 1959 are almost the same as for
1958. But during the last two years
the figures of dacoity have gone down
by about more than 35 per cent.
Similarly, other serious offences like
burglary, robbery and so on have also
diminished.

Shri S. M. Banerjee: Dr. Katju is
not giving any statement except about
dacoities in Madhya Pradesh. I. want
to know the position, whether it has
jimproved.

Shri G. B. Pant: Yes, considerably.
Anc 1 hope Mr. Banerjee will be glad
to know about it. He ought to have
known about it as his range of
knowledge is wide enough but it
seems, he has been in ignorance of
this particular matter so far. Well,
Sir, there has been considerable im-
provement in that. The average
figure of cognizable crime for our
country is 162 today, and it is some-
what above what it was some years
ago, while, in the most advanced
countriies which I need not name, as
everybody knows which are the most
advanced, it is not less than 1,200 per
lakh, so that in those countries cogn:-
zeble crime is six times more than
in our country. So, we can find some
consolation.

Shri Rajendra Singh: Is it because
cf the quality of the people, or be-
cause of the quality of the police?

Shri G. B. Pant: It is the quality of
the people that, in spite of those who
incite them to commit offences, some-
times political and sometimes non-
political, they remain peaceful. So,
the credit is due to the people, and
also to those who are in charge of
security.

Something was said about the nomi-
nation of the Anglo-Indian member
in Kerala. My hon. friend Shri
Apthony always speaks with eloqu-
encc and vigour, but yesterday he
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spoke with vehemence and agner.
That was something which did not
quite agree with my expectations. 1
do not know if he had really much
ground for being so indignant. He
is a great lawyer, and he was also &
Member of the Constituent Assembly.
He knows what an Anglo-Indian
under our Constitution  means.
Article 366(2) gives the definition, and
1 will read it out. I am dealing with
this matter to allay his resentment if
1 can succeed in doing so, because I
do not want him to be angry. He
may not like what we do, but he
should not feel on that account that
we deliberately want to do anything
which would oftend him. As I said,
every man should have his due, and
let that section of Anglo-Indians
whom he may not like, also ha-—e
what may be due to them.

Article 366(2) as Shri Anthony
certainly knows—as 1 said, he was &
Member of the Constituent Assembly,
and a prominent Member too—runs
thus:

‘* an Anglo-Indian” means a
person whose father or any of
whose other male progenitors in
the male line is or was of Euro-
pean descent but who ig domicil-
ed within the territory of India
and is or wag born within such
territory of parents habitually
resident therein and not establish-
ed there for temporary purposes
only;’

1 think he will concede that Shri
P veira who, 1 think, has been nomi-
n d by the Governor, is an Anglo-
7 Jdan. The Governor had the dis-
cretion to do so, and I did not put my
finger into the pie because I have had
my experience last time and I thought
1 bad better let him exercise his dis-
cretion. So, he nominated this gentle-
man, Shri Pereira, who is a senior
retired engineer, and suppose to be
much superior to Shri De Cruz who
‘wasg recommended by me last time at
the instance of my hon. friend Shri
Anthony. He cannot deny, I think he
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will not dipute, that Shri Pereira
is himself domiciled in India, that he
himself is a resident of India and that
one of his progenitors was a European.

The difficulty is this. Shri Anthony
seems to think that only persons of
British descent can be called Anglo-
Indians.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I explain?

Shri G. B. Pant: You muy explain
after I have finished.

Mr. Speaker: Later on.

Shri Frank Anthony: On a point of
explenation. I should know my com-
munity better than Pantji.

Shri G. B. Pant: Oh yes.

Shri Frank Anthony: I do not wnnt
Lo enter into these personalities. The
only thing is that this gentleman says
he ir a Feringi. The Feringis for
200 years have not been called Anglo-
Indians. The definition will not
help. The Feringis have not been
cailed Anglo-Indiang by the Back-
ward Classes Commission. You -ud-
denly make Feringis into Anglo-
Indians. The day after tomorrow yuu
will make some Hindus of Greek
descent into Anglo-Indians. That 1s
what I said.

S8hri G. B. Pant: It is not a per-
sonal explanation, it is an argument,..

Shri Frank Antheny: Shri Pereiis
is not an Anglo-Indian. I did not
want to mention, but he is not an
Anglo-Indian.

Shri G. B. Pant: ...... an argu-
ment which I do not think is realy
very sound, because in Kerala there
are many persons of Dutch or Por-
tuguese descent.

Ehri Frank Antheny: Whose mother
tongue is Malayalam, and that is pre-
cisely my objection.

8Shri Nagi Reddy: That is no reason
why they should be excluded.
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Shrl Braj Raj Singh: That is highly
objectionable.

Shri C. D. Pande (Naini Tal): You
also have your mother tongue as
Hindi.

Shri G. B. Pant: There is no condi-
tion here that if a person speaks
Malayalam, then he will not be an
Anglo-Indian. Let me repeat there
i8 nc such condition here.

Shri Frank Anthony: The Anglo-
Indian community was not recognizcd
in 1950. It has been recognized for
200 years. For 200 years the Feringis
have been fishermen and potters.

Some Hon. Members: What of that’

Shri Frank Anthony: You suddenly
make them into Anglo-Indians.

Shri G. B. Pant: My hon. friend
would not accept a potter or a fisher-
man....

Shri Frank Anthony: Certainly 1ot.

Shri G, B, Pant: ....as an Anglo-
Indian.

Shri Frank Anthony: For 200 years
they have not been.

Sbri G. B. Pant: He also says that
Anglo-Indians should be determined
on the grovnd of religion and so on.

An Hon. Member: No question of
religion.

Sbri G. B. Pant: I think the Chris-
tian religion asks people to be humble
und meek, not to despise those who
may be backward. We also feel row
that we did great injustice to the
Scheduled Castes because they work-
ed with hand, they laboured and we
had the benefit of their labour, and
they did not share the fruits of their
.abours with us fully.

In fact, so far as the legal position
goes, there can be absolutely no douvbt.
8o far as suitability goes, the Gover-
nor has made the choice, but I may
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remind Shri Anthony of one thing, if
he will permit me. Shri De Cruze
is of Portuguese descent, I think, and
not of British descent.

Shri Frank Anthony: Yes.

Shri G. B. Pant: And last time,
when he was nominated, I got a rep-
resentation to the effect that he wag
a Feringi. I do not very much like
the word “Feringi”, but whether one
call a rose by one name or the otiter,
that does not make any difference, it
smclls equally sweet. So, I referred
the matter to Shri Anthony and asked
him if he was or if he was not. I
did not get any reply from him. He
is a busy man, perhaps he had no
time. But I have only to say that this
nomination was made because, under
the rules, under the law, it was per-
fectly open to the Governor to nomi-
nate any one. One may not like
him; one may not agree with his
vicws; yet, the Governor has to nomi-
nate a person whom he considers to
be suitable for that purpose. So, I
shall not cause any further annoy-
ance to my hon. friend by telling....

Shri Frank Anthony: I cannot let
this position go unchallenged. Pantji
has not studied this position. I can-
not accept what he says. His own
Backward Classes Commission has
said that these people are not Anglo-
Indians; they are imposters; now, you
suddenly make them into Anglo-
Indians.

Shri G. B. Pant: The Backward
Classes Commission cannot override
the provisions of the Constitution, nor
can I or any other Member of this
House. The Constitution is binding
on e!l of us.

Here, I close this chapter.

Shri Frank Anthomy: It is wrongly
closed, because it is great indignity
and injustice that you are doing to
my ity. You t imp
on my community people who for
two Lundred years have not been
Anglo-Indians. The British p:ople
did rot know who the Feringis were.
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1 wmn sorry to say that the Home
Minister cannot go round creating
members of my community. To-
morrow, he will say that some Hindus
are cf Greek descent, and, ther<fore,
they are Anglo-Indians.

Shri  Panigrahi: 1s Shri Frank
Anthony the dictator of the Anglo-
Indiun community that whosoever is
suggested by him should represent the
Anglo-Indians?

Shri 8. M, Banerjee: Why stould
he not resign from the House? Let
him 1esign.

Mr. Speaker: The chapter is closed.

Shri G. B. Pant: I do not want to
give any answer because I had to
refer to it only if possible to soothe
Shri Frank Anthony, not with a view
t0 irvitate him further. But, in a
state of anger, reason does not act
very vigorously.

Shri Frank Anthony: You are en-
forcing something which is absolute-
ly illegal.

Mr. Speaker: Order, order.

An Hon. Member: If it is illegal,
the ton. Member can go to courts.

Shri G. B. Pant: There are consti-
tutional ways of questioning things
which are illegal. 1 am sorry that 1
have not been able to give any satis-
faction.

iri Frank Anthony: You are add-
ing insult to injury.

Shri G. B. Pant: If this statement
of a truth is an insult or an injury,
then, one has sometimes to put up
with it.

Shri Frank Antbhony: It is a per-
version of the actual position, 1 am
sorry it is absolute perversion.

Shri Panigrahi: This can be settled
sutride the House.

Sbhri G. B. Pant: Arguments are not
met simply by using language of a
&ind which 1 am not capable of using
myself.
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There were many other points rais-
ed in the debate. Shri Goray refer-
red to the insult that was done to
Shivaji's picture. Well, it wou'd be
unpardonable for anyone to do so. I
would be the first man to protest
against it. The moment, 1 heard
about it, 1 made enquiries, and I shall
just read out what I hove got in reply
I had other correspondence also, but
I am just reading out the telegram
which I got, because I wanted a tele-
graphic reply.

Shri Braj Raj Singh: Reply from
whom?

Shri G. B. Pant: Reply from the
Government of Mysore.

Shri Braj Raj Singh: They are a
party to it.

Shri G. P. Pant: I do not think so.
Otherwise, every Government can be
supposed to be a party to everything
that another man does not like.

The telegram reads thus:

“Story that police removed and
destroyed  picture frames ~*
Shivaji from peasants hut in
Yellur village is false. Depuly
Commissioner visited Yellur with
superintendent police and revenue
officers eleventh February for
revenue collection work. Party
of press representatives had also
been invited. Maharashtra
Ekikaran Samiti leaders including
three M.LLA's from Bombay
were also present. Press corres-
pondents were asked to go round
and make enquiries to verify for
themselves the truth behind alle-
gations.  Press  correspondonts
talks to villages in groups and in-
dividually aend were convinced
that the allegation of removal and
tearing down Shivaji's  picture
were false.”.

I huve read it out because it is some-
thing, which I consider to be, as I
said, unforgivable, and if it were
true, I would have followed it to the
bitter end. But I am satisfled that
the report was based on some sort of

misrep or




8187 Demands

Shri Mohammed Imam (Chitaldrug):
It is worthwhile to find not how that
pnnu came into exitence and how it
was brought into this House.

Shri G. B. Pant: No, it was not that
photo which came here. It could not
possibly have come, if it had been
torn. I think he meant to say that
something like this had been torn.

Suhri Basappa (Tipteer): It is part
of their false propaganda.

Shri G. B. Pant: I am not concern-
ed with that. I have just placed the
report.

Shri Nagi Reddy made some en-
quiries, I think, about the Kerala Bills.
He said that these Bills are being
deliberately withheld, because we do
not want any land reforms and that
is why we are keeping them back.
As I said just now, they are so much
shut up in their shells that they do
not know even the facts which are
known to everybody else. U.P. had
the first Zamindari Abolition Commit-
tee, and the Government with which I
was associated at a time passed a
Land Reforms and Zamindari Aboli-
ticn Act which has not been in its
revolutionary character surpassed by
any other Act in the country, includ-
ing the Bill that was passed by the
Kerala Legislature during the com-
munist regime.

Shri Nagi Reddy: Please send it
back immediately, or accept it.

Shri G. B. Pant: I shall tell you
why it is being held back. Well,
there are these four Bills. He said,
why do you not send them back to
the Legislature. If I send them back
to the Legislature for reconsidera-
tion, then it will take months and
months to get these Bills through.
So, 1 have asked the Government
therc to let me know exactly what
changes they want. so that we may
confine our attention to those
changes alone, and then see
which of them are worth ac-
cepting and suggest such changes to
b. made in those Bills. so that the
Bills may get through the Legislature
within the minimum time; or if they
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so agree, such Bills as can be sanc-
tioned or as can be given assent to
by the President today may rective
such assent. I think his misgivings
will be removed.

Shri Nagi Reddy: I hope it will be
done soon.

Shri G. B. Pant: Yes, I hope it will
be done soon, and I hope he would
agree that the course that I have
adopted is better than that suggestea
by him.

There have been a number of refer-
ences to Scheduled Castes and Sche-
duled Tribes. It is but naturs! that
this subject should have received the
attention of the House. 1 wish more
Members of the House could interest
themselves in this vital subject be-
cause we want in our country not
only peace of the ordinary type but
we want that emotional integration
and cohesion which is needed for the
functioning of sound democracy. I
may state here—whether one b~ an
officer or a Minister or a Member of
Parliament or any other individual—
that there are three things which
have to be remembered.  First of all,
one owes a duty to man as man. The
dignity of man has to be recognised.
There can be no difference beiween
man and man. Whatever be the
calling, whatever be the position, the
supremacy of manhood in humanity
has to be recognised by every one.
That is the first thing that we have to
remember.  The second is that we are
all citizens of a common motherland,
an ancient land which has very hoary
traditions and which has been known
for its spiritual nobility for ages all
over the world.  So let us discharge
our duties first as man and secondly
as citizen. Thirdly, comes the social
pasition, occupation. Whatever be
my vocation, whether I am a cultiva-
tor, whether I am following some
profession, whether I am a lawyer or
whether 1 am a Member of Parlia-
ment, the third also imposes certain
obligations.  But the first two are
very important and the third pales
into insignificance if the first two
receive due attention.
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So I say that it is the duty ol every
one of us to do our utmost for the
Scheduled Castes and Scheduled
Tribes. 1 have heard the criticisms
of some of the hon. Members. I
do not blame them. They can be
impatient. They can even question
our motives. But that should not
come in the way of our doing the best
that we can for them, for it is only
thus that every link in our chain can
be made strong and our society revita-
lised in a manner which will give it
its due place in the comity of nations
in the international world in all
matters.

So it is not a question of politics
for me. It is something which stands
on a much higher and bigger plane.
Members have been saying that the
grants that have been made have not
been tully utilised. I agree. I have
been doing my best to see that they
are utilised, and I have held confer-
ences of Ministers. I have spoken to
the Chief Ministers only recently. I
have been raising the amounts and I
hope that by the end of this year,
nearly 90 per cent. of the granls will
have been fully utilised. So I want
them all to make a gigantic effort so
that the maximum that we can do
may be done consistently with our re-
sources. So I beseech the co-opera-
tion of hon. Members in that task. Do
not set your back against the move-
ment that is meant for the good of alt
of us through your community. I do
not want to say that they have reason
to be grateful. But even where cne
is not grateful, one can sti!! be grace-
ful and gracious. So I would request
hon. Members to look at these things
from that angle.

For me to go more into details at
this stage is hardly possible. But
let us join hands and see that this
bt of untouchability is wiped out
completely and also that the maximum
progress that we can make ia the
minimum time is made, so that all of
us may be able, as self-respecting
citizens, to stand on our own legs in
this country.

There is, again, some reference to
corruption. It is the fashion of the
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day and I am really sorry that such
a fashion should have grown. So.
far as the efforts of Government go,
they are well known. We have:
tightened the law.

Suri Rajendra Singh: What are the:
results?

Shri G. B. Pant: The result is—
very little of corruption as compared
to what it was sometime ago.

An Hon. Member: Little corruption?

Shri G. B. Pant: I do not say that
it does not exist. But I do not
accept that there has not been im-
provement. After all, the total
number of complaints that we re-
ceived, when collected together in the
Vigilance Division, came to 10,000.
Many of them were found to be un-
founded or false. But taking the
10,000 as if they were genuine, it
would come to one in a hundred
When there is no complaint against
99 in a 100, can you condemn that
class? Can any class show that there
is nct one black sheep in the fold of
100? So let us not talk as though the
whole country is seething with cor-
ruption. I will tell you that nothing
will corrupt more than a talk of that
nature, because when we talk of
cleanliness, we become clean; wlen
we talk of God, we become godly....

Shri Rajendra Singh: The more you
excuse corruption, the more corruption
there will be,

Shri G. B. Pant: ....when we talk
of some evil person, then we are
drawn into the satanic fold.

So let us do our best. I do not
mean that we have not done anything.
As 1 have said, the law hag Dbpeen
tightened.

Shri Rajendra Singh: Your duty is
to defend and excuse them on the
floor of the House!

8hri G. B. Pant: Those who are
convicted of corruption are sentenc-
ed to a minimum term of impricon-
ment of one year. It is all prescrib-
ed. There are special courts appoint-
ed for the purpose. Besides that, the-
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law has also now made a persor wro
gives illegal gratification a culprit—
which he was not formerly. Again,
there is a provision for treating one
as an approver in a case against a
government servant for corruption.
Besides this, we have set up in the
Vigilance Division special squads of
various types. The Vigilance Divi-
sion’s report has probably been seen
by hon. Members. The report of the
Special Police Establishment must
have also come to their notice. 1
cannot, again, go into details. But
they will find that hundreds of gov-
ernment servants—] mean it may be
a thousand. not more—were dismis-
sed, several were removed. several
were punished in courts and t
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ed clothes and thus taken immortality
for himself. (Interruption).

Shri Chintamoni Panigrahi: Extend
it to other States.

Shri G. B. Pant: For the other
States too the basic principle stands.
Let them agree and we will try to
expedite it, (Interruption). That is
the basic principle; because what does
it matter whether a clod of earth is
include in thig State or in that so
long os it forms part of this great
land of India of which you and I are

- equally proud? But regional frenzy

and fanaticism sometimes overwhelm
us; and we are not able to Jook at
things from the correct stand point.

1 bave been trying to bring about

-ed and many were given disciplinary
punishment and had to face discip-
linary proceedings. The figures are
with me, but I do not want to tire
the House by referring to them.

There was some reference made to
a Boundary Commission and to the
need for having principles for bound-
ary demarcation purposes. May I
say that the principles were settled
by the States Reorganisation Commis-
sion, a dispassionate body consisting
of persons of the highest eminance?
They evolved certain principles. Now,
those who ask for principles do not
‘want to abide by them. What is the
guarantee that if I were to place an-
other set of principles here, it will
be accepted by another set of pouple?

Shri Chintamoni Panigrahi (Puri):
Even after the States reorganisation
there have been adjustment of
boundaries between Andhra and
Madras.

Shri G. B. Pant: So, reference has
been made to Andhra and Madras.
The basic principles according to
which we should work were observed
there too. That arrangement should
be made with the agreement of the
parties was the basic principle. And,
according to that basic principle, the
two States agreed that the village
should from the unit. (Interruption).
It is known as the Pataskar formula.
Good Pataskar has become immortal
thereby. He has only put on borrow-

azr t wherever differences have
existed. But, even here, 1 have not
come across anyone speaking in
favour of the other State thar that
in which he himself lives. Fvery-
one supports the claims of his own
State and opposes the claimg of the
other States. Even in External
Affairs where we have had no dangers
in the past we are not today as care-
free as we used to be. In these cir-
cumstances, little petty things in a
way eclipse our minds and we are not
able to look at these problems in the
right perspective.

Shri Mahanty spoke of the difficul-
ties that the people of Seraikela were
having in the matter of their langu-
age. I see he did not specifically
raise that question, When he wrote
to me and when he raised it I wrote
to the Chief Minister and I also ask-
ed the Commissioner of Linguistic
Minorities to go to the spot and study
the situation, and to request Shri
Mahanty to be there to enlighten, The
Commissioner did so but Shri Mahanty
did not go there. (Interruptions).

Shri Mahanty: 1 would say why
I did not go there. (Interruptions.)
Why should you laugh? It is not a
market place. Sir, I should say a word
of persepal explanation. I wrote to
the Linguistic Minorities Commissioner
that the date he had fixed could not
suit me because of my preoccupations
in Delhi, I have written to him to
fix another date and I will go there.
(Interruptions,)
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Shri G. B. Pant: 1 was saying I
have done my best. The C issi
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paedia is being prepared and 2
vol are to be published shortly.

reported to the Chief Minister and
the Chief Minister told me that none
of the Oriya schools had been closed,
that their number had gone up and
that he is determined to do everything
to respect the rights of the minorities
according to the Linguistic Minorities
Code.

So, wherever any complaint has
come to me I have tried to secure the
help of those who are in a position to
help me and, I think, I have, to some
extent succeeded.

Shri Nagi Reddy: I think, also re-
ferred to the question of Urdu.
He seems to have forgotten that a
statement was issued by the Central
Government about Urdu some time
ago which was considered satisfac-
tory by all those who are interested
in Urdu. And that statement is also
attached to the Report of the Com-
mittee of Parliament on Official Lan-
guage Commission Report.

Shri Nagl Reddy: My complaint
was against U, P. and other States
which have not accepted it,

Shri G. B, Pant: 1 am coming to
that. So far as U. P. is concerned,
they have issued orders in accordance
with the directions contained in that
statement and they have also declar-
ed certain areas as being areas where
the rules and regulations and such
like things should be published in
Urdu. He can, I hope, have at least
some sort of satisfaction when he
comes to know that his wishes have
been fulfilled in advance. Such has
been the case in Bihar too except that
they have not been able to work out
the details, according to my view,
in certain matters.

Shri Prakash Vir Shastri said that
sufficient progress has not been made
in the field of Hindi in recent years,
1 do not consider it necessary to give
a very detailed account, But I can
say this that lakhs of terms have been
translated into Hindi and an Encyclo-

441(Ai) L.S—8.

Thousands have been given training
in Hindi and many other steps have
been taken. Now that the report of
the Commission has been considered
and the Committee has also consider-
ed that and the matter has been dis-
d in Parli t, I hope decisi
will be taken which will be helpful
in giving further momentum to this
matter. So, he need not feel in any
way depressed or disappointed.

Shri Mukerjee referred again . ..

An Hon.
Banerjce,

Member: No; Shri

Shri S. M. Banejee: Both are Brah-
mins. .

Shri G. B. Pant: Shri Banerjee—
but there is not much difference so0
far as they are concerned He refer-
red again to 4A and 4B. So far as
4A and 4B are concerned, the two
rules were discussed even last year
and he had hig full say. I tried to
show him the path of reason. But
he does not like to follow that, (In-
terruption).

I may say it is not only in our
country alone but in many of the
most advanced countries that govern-
ment servants are not allowed—civil
servants—to go on strike or to make
demonstrations in order to compel
Government to carry out their wishes,
Of course, government servants and
the members of the Government form
one family and there must be com-
plete understanding between them.
Both are servants of the people and
they have to see that they render true
service, that neither of them fails in
rendering service. It is not a profi-
teering concern. Government is serv-
ing the people and so are government
servants. Why should there be any
gulf separating the two; and why
should there be any occasion for any
strike or for any demonstration?
Coercion must be ruled out where
understanding is necessary and good-
will must prevail (Interruption.)
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[Shri G. B. Pant]

Then, the other thing relates to the
recognition of Unions. About that
the rule is that the office-bearers
should, as a rule, belong to the ser-
vice to which the Union belongs,
There should also be community of
interests within the members forming
the union. I do not see why there
should be any objection about that,..

Shri 8. M. Banerjee: Sir, may I
interrupt?

Shri G. B. Pant: I do not hope to
be able to satisfy you. If you can
assume me that my answer to your
question would remove all your
doubts, 1 would seek the indulgence
of the Speaker but I know it will not.
So, there is no point in pursuing the
matter further.

As 1 said, many points were raised
and I have perhaps taken a few
minutes more than my allotted time,
1 only hope that we will all move for-
ward and there will be greater under-
standing and more of good-will. What
we need above all is some charity of
judgment without which our faults
loom large and whatever little we
may do is ignored, Thank you.

Shri Nagi Reddy: May I say..... .

Mr. Speaker: Order, order. After
such a lengthy explanation, if still
points persist, they may be reserved
for the next year. Now, shall I put
the cut motions together?

Shri S. M. Banerjee: I want to
press my cut motion Nos, 1050 and
1051,

Mr, Speaker: 1 shall first put cut
motion No. 1050. The question 1s:

“That the demands under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1" (Failure to
repeal Rules 4-A and 4-B of the
Government Servants’ Conduct
Ru’e:).  (1050)
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Those in favour will say ‘Aye’.
Some Hon. Members: Aye.

Mr. Speaker: Those against will
say ‘No’,

Some Hon. Members: No.

Mr. Speaker: I think the
have it

‘Noes’
Some Hon. Members: The ‘Ayes’
have it.

Mr. Speaker:
cleared.

Let the lobbies be

Shri S. M. Banerjee: I want the
House to divide on my second cut
motion and I want to have a voice
vote on the first one.

Mr. Speaker: The voice vote was
already taken. If he had been satis-
fled with the voice vote, it is already
there. Anyhow, I will see if I can
put it again for a voice vote. When
once a division is called, I do not
think there can be any voice vote.
Let me see—I find that I can take a
voice vote. Now, I will put the ques-
tion to the vote of the House, The
question fis:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1.” (Failure to
repeal Rules 4-A and 4-B of the
Government Servants’ Conduct
Rules). (1050)

The motion was negatived.

Mr. Speaker: I will put the next
cut motion standing in his name to the
vote of the House. The question is:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1" (Need for
classification of arrested represen-
tatives of various opposition part-
ies as political prisoners in jails).
(1051)

The Lok Sabha divided: Ayes 28,
Noes 100,
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Bancriee, Shri .M.
Chakravartty, Shrimsati Reau
Deb, Shri P. G.

Gaikwad, Shri B.X.
Ghoshal, Shri Aurobindo
Ghose, Shri Subimas
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AYES

Mshanty, Shri

Matera, Shri

Menon, Shri Nareyanankutty
Mohammed Imam, Shri
Mullik, Shri B.C.

Noyar, Shri V. P.

Shri

Goundar, Shri
Kodiysa, Shri

Ambalam, Shri Sobbish
Anjenapps, Shri
Baneriji, Dr. R.

Banerji, Shri P. B.
Bangshi Thakur, Shri
Barrow, Shri
Basomstari, Shri
Bhargavs, Pandit Thakur Das
Brajeswar Prasad, Shri
Chandra Shankar, Shri
Chaturvedi, Shri
Chettiar, Shri Remessathan
Chuni Lal, Shri

Das, Shri K. K.

Das, Dr. M.M.
Dasapps, Shri

Datar, Shri

Dube, Shri Mulchand
Dwivedi, Shri M. L.
Genpati Rem, Shri
Gbosh, Shri N.R.
Maasds, Shri Subodh
Jain, Shri M.C.
Jhunjhunwals, Shri
Joshi, Shri A.C.
Kedaris, Shri C.M.
Kbawaja, Shri Jamal
Krishna, Shri M. R.
Krishns Chandra, Shri
Kareel, Shi B.N.
Lachhi Ram. Shri
Laskar, Shri N.C.
Mufids Abmed, Shrimsti

Shri Barrow
motion No. 988.

Mr. Speaker: The question is:

Patil, Shri Nema
Rai, Shri Khushwagqt

NOES

Mallish, Shri U.8.
Mallik, Shri D.C.
Maniyangedan, Shri
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mathur, Shri M.D.
Mehdi, Shri S.A.
Mehta, Shri J.R.
Mehta, Shrimati Krishas
Mishrs, Shri Bibbuti
Mishra, Shri S. N.
Minra, Shri R.R,
Mohideen, Shri Gulam
Munisamy, Shri N.R.
Muthukrishoan, Shri
Naods, Shri

Nayar, Dr. Sushils
Padem Dev, Shri
Pende, Shri C.D.
Panns Lal, Shri
Patel, Shri N.N.
Patel, Shri Rajeshwar
Pillai, Sbri Thanu
Raghubir Sahai, Shri
Ramaul, Shri $.N,
Rane, Shri

Reo, Shri Jaganatha
Reut, Shri Bhole
Reddy, Shri Bali
Reddy, Shri K.C.
Reddy, Shri R.L.
Roy, Shri Bishwansth
Rup Nerain , Shri

The motion was negatived.

(Nominated—Anglo-
Indians): Sir, I want to press my cut

Mr. Speaker:
other cut motions
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[16:01 hrs.

Reddy, Shri Negi
Sampeth, Shri
Singh, Shri Braj Raj
Singh, Shri Rejendra
Siva Raj, Shri
Sugsndhi, Shri
Supakar, Shri
Verma, Shri Ramii

Sshu, Shri Remeshwar
Ssmbandam, Shri
Sardar, Shri Bholl
Sarhadi, Shri Ajit Singh
Satish Chandra, Shri
~ atyanar syana, Shri
elku, Shri
Serval, Shri Vairavan
Shankutls Devi, Shrimati
Shobhs Rem, Shri
Singh, Dr. Ram Subbag
Singh, Serdar Hukam
Singh, Serdsr Igbal
Singh, Shri Babunath
Singh. Shri Bahadur
Singh, Shri Birbsl
Singh, Shri D. N.
Singh, Shri Kaliks
singh, Shri Lechman
Singh, Shri Radha Mohaa
Singh, Shri Raghunath
Sibha, Shri B. P.
Siaha, Shri Jhulas
Sinhs, Shri Sstys Narayan
Sinhssan Singh, Shri
Siva, Dr. Gangadhare
Snatak, Shri Nardeo
Subbarayan, Dr. P.
Sumst Prasad, Shei
Thakore, Shei M.B.
Upadhysys, Shri Shivs Datt
Varma, Shei M.L.
Varma, Shri Rarmsingh Bhai
Wadiwas, Shri

1 shall put all the

The remaining cut motions were pus

“That the Demand under the
Head Ministry of Home Affairs be
reduced by Rs. 100 (Stultification
‘of the constitutional guarantees in
respect of the Anglo-Indian Com-
munity,)”  (988)

The motion was negatived,

and negatived.

Mr. Speaker: The question is:
“That the mpecg‘ve sums not
ding the ts sh in
the fourth column of the order
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paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1961, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos, 45 to 59 and 122 relating to
the Ministry of Home Affairs.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—Ed.]

DemAND No, 45—MiNisTRY or Home
AFFAIRS

“That a sum not exceeding
Rs. 3,06,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Ministry of Home
Affairs’.”

DemAND No. 46—CABINET

“That a sum not exceeding
Rs, 34,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 381st day of March, 1961, in
respect of ‘Cabinet’.”

DemaND No. 47—ZoNAL Councns

“That a sum not exceeding
Rs. 2,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Zonal Councils’.”

DeMaND No. 48—ADMINISTRATION OF
JUSTICE

“That a sum not exceeding
Rs. 2,25000 be granted to the
President to complete the sum
necessary to defray the charges

MARCH 25, 1960

for Grants

which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Administration of

Justice".
Demanp No. 48—Porice

“That a sum not exceeding
Rs. 1,39,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Police’.”

Demanp No, 50—Census

“That a sum not exceeding
Rs, 1,39,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Census’.”

DemAND No. 51—SraTisTICS

“That a sum not exceeding
Rs. 1,74,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961
respect of ‘Statistics’.”

.
DEMAND No. 52—Privy PURSEs AND

v

ALLOWANCES OF INDIAN RULERs

“That a sum not exceeding
Rs. 4,290,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Privy Purses and
Allowances of Indian Rulers’.”

DemanDd No, 53—Drrmr

“That a sum not exceeding
Rs. 11,51,48,000 be granted to the
President to complete the sum
necessary to defray the charges

8200
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which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Delhi.”

JEMAND No. 54—HIMACHAL PrADESH

“That a sum not exceeding
Rs. 6,36,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1861, in
respect of ‘Himachal Pradesh’.”

EMAND No, 55—ANDAMAN AND

NicoBar IsLANDS

“That a sum not exceeding
Rs. 2,72,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Andaman and Nicobar
Islands’.”

DemaND No. 56—MANIPUR

“That a sum not exceeding
Rs. 3,00,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
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necessary to defray the charges
which will come in course of
payment during the year i
the 31ist day of March, 1961, in
respect of Laccadive, Minicoy and
Amindivi Islands’.”

DrmARD No. 59—MISCELLANEOUS Da-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY or HOME Arrams

“That a sum not exceeding
Rs, 9,67,80,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Miscell Depart-
ments and Expenditure under the
Ministry of Home Affairs’”

DeMAND No, 122—CaprraL OUTLAY oF

THE MINISTRY OF HOME Arramrs

“That a sum not exceeding
Rs. 81,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Capital Outlay of the
Ministry of Home Affairs’.”

Mr. Speaker: The House will now

payment during the year ending
the 31st day of March, 1961, in
respect of ‘Manipur’.”

DeMAND No. 57—TRIPURA

take up Private Members’ Business.
We must have started at 3-30. It is
now 4:05. We shall continue till 6:35.

“That a sum not exceedin?
Rs, 3,90,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Tripura’.”

JEMAND No. 68—Laccapive, MiNicoy
AND AMINDIVI ISLANDS

16:05 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SixTIETH REPORT

Sardar Hukam Singh (Bhatinda): I
beg to move:

“That this House agrees with the
Sixtleth Report of the Committee
on Private Members' Bills and
Resolutions presented to the
House an the 23rd March, 1960.”

“That a sum not exceeding
Rs. 21,62,000 be granted to the
President to complete the sum
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Mr. Speaker: The question is:

“That this House agrees with
the Sixtieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 23rd March, 1960.”

The motion was adopted.

.

16:08 hre,

RESOLUTION RE: RENAMING OF
ANDAMAN AND NICOBAR
ISLANDS—contd.

Mr. Speaker: The House will now
resume further discussion of the Re-
polution moved by  Shri Subiman
Ghose on the 11th March, 1960 re-
garding renaming of Andaman and
Nicobar Islands.

Out of 1 hour allotted for discussion
of the Resolution, 22 minutes have
alrcady been taken up.

Shri Tridib Kumar Chaudhuri may
continue his speech.

Shri Tridib Kumar Chaudhuri
(Berhampore): Mr. Speaker, Sir, the
other day I was just going to explain
why Netaji Subhash Chandra Bose
selected these two names: ‘Sahid
Dwip’ and ‘Swaraj Dwip' for ‘Anda-
man’ and ‘Nicobar’. It is well known
that the penal settlements in Anda-
man and Nicobar at Port Blair have
been the graveyard of many fighters
of freedom, but it is not generally
known that the Andaman penal settle-
ment was started in order to lodge
the prisoners of Indian Mutiny, the
first war of independence of India.
Although the project for a penal set-
t in the And was formed
in 1855, the Government could not pro-
ceed with that scheme. The scheme
was interrupted by the Indian Mutiny
of 1857, our national war of inde-
pendence. But as soon as the revolt
‘was broken it became more than ever
urgent for our British rulers to pro-
vide for such a settlement, a penal
settlement, on account of the great
number of prisoners in their hands.
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The Imperial Gazetteer says:

“The Mutiny of 1857 threw a
large number of mutineers, de-
serters and rebels on the hands
of the Government with whom it
was difficult to deal; and in
November that year it was final-
ly decided to send them to Anda-
mans.”

Thus, it will be seen that the Anda-
mans are really associated, in a sense,
with the hallowed memory of the first
war of independence, and it was the
soldiers of our first freedom battle who
were really lodged there and many
of them never returned from that
settlement. It was those first pioneers
of our freedom who fought for Swaraj
with their blood and who were the
first Sahids who lit the torch of free-
dom by their self-immolation whose
names Netaji Subhas Chandra Bose
wanted to be immertalised in  that
spot, on the soil of India, where the
flag of freedom was firast unfurled. So
it is only mete and proper that these
islands should be renamed.

Then, decades after the mutiny,
when the modern ages came in and
our movement for political indepen-
dence began, the first Sahids, the first
soldiers, were sent there to serve their
terms of penal servitude for the crime
of having dared to rise against im-
perialist rule. Those well-known
names in the history of our freedom
movement are legion. They had been
in Andamans and many of them have
not returned from that spot. So, if we
look at it from the point of view
of perpetuating the historical memory
of our modern fighters for freedom,
then also, it is only mete and proper
that the islands should be renamed
in the way that Netaji suggested.

I might refer here to the way the
Andaman administration is being
carried on and the spirit of de-nation-
alisation which is still continuing
there. I will cite to you certain names
of places, the names of tahsils, villages
and townships in the And
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16:12 hrs.
[MR. DEpuTY-SPEAKER in the Chair].

You will be surprised to learn that
there are still these names there:
Aberdeen tahsil, Wimberley Ganj,
Stewart Ganj, Gollinpur, Knappuram,
Herbertabad, Taylorabad, Caddle
Ganj, Port Mouat, Dundas Point,
Hope Town, etc. These names are
strewn all over the islands. There is
hardly anything to show that here,
it was, on the soil of India, that the
first flag of freedom was unfurled. It
has been forgotten that here it was
in these islands that the administrat-
ion of free India Government, the
independent Indian Government, set
up by Netaji Bose, began to function.
So, we beg of the Government that
they should take all these factors
into consideration and rename the
islands as ‘Sahid Dwip’ and “Swaraj
Dwip’ as was proposed by Netaji
Subhas Chandra Bose.

But I have my doubts whether the
Government will rename these islands
like that. You know that there has
been an agitation for long about the
statues of foreign rulers and viceroys
and the people who suppressed our
freedom movement with the power
of the sword. Statues of all those
people still adorn our capital city,
the streets and squares of the capi-
tal city of New Delhi and other pre-
sidency towns in this country, and the
Government have taken no  steps
to remove those signs of humiliation
of our nation or to instal the really
glorifying statues of our national
leaders in their place. That is why
I have my own doubts whether the
Government will be willing to agree
to this proposal.

Nevertheless, considering the fact
that the proposal to rename the
islands as ‘Sahid Dwip’ and ‘Swaraj
Dwip’ came from so eminent a fighter
for freedom, the great son of India,
Netaji Bose, considering the fact that
in Andamans and Nicobar the first
martvrs of our country spilt their
blood for Swaraj and tasught us to
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think in terms of Swaraj in those
early days and considering the fact
that other fighters of freedom who
travelled on their trials and walked
on their trails also lost their lives in
the Andamans, I hope that Govern-
ment would agree to consider our
proposal and accept the resolution.

Shri Kalika Singh (Azamgarh): Sir,
the proposal to name the Andamans
and Nicobar Islands as ‘Swadesh
Dwip' and ‘Swaraj Dwip’ or even as
‘Sahid Dwip’ minimises the meaning
of Swaraj, Sahid and Swadesh. I
would have quite understood the
meaning of Swaraj, Swadesh or Sahid
if the proposers had just stated that
the whole of India, including the
Andaman and Nicobar Islands, should
be renamed ‘Swadesh’, ‘Swaraj' or
‘Sahid’ or something like that. But
to suggest that these tiny islands in
the Bay of Bengal should be renamed
as ‘Swadesh Dwip’ or ‘Swaraj Dwip’
would be really minimising the mean-
ing of Swaraj and Swadesh.

Then there is another reason why
I oppose this resolution. The name
‘Andamans’ has been coming in his-
tory for as long as period, as, I think,
India itself, I was just looking into
the Encyclopaedia Britannica and
there it was mentioned that Anda-
mans was really ‘Hanuman'. They
have said that it was named after
Hanuman, the great monkey. I think
Hanuman in his time, in the past
history, was something like Columbus.
He might have visited so many is-
lands on the seas and this island also
might have been named after him.
Marco Polo had visited these islands
in about the 12th century. He has
given a very bad description about
the islands which, the later historians
say, does not tally with the real
facts.

“They have no king nor any
lord and are like wild beasts.
Both males and women cover
th lves with nothing what-
ever in the world. They have no
house, no law nor order. They
are very cruel people and they
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very willingly eat men raw, all
those they can catch, provided
they are not of their people.”

That is what Marco Polo has said,
because he was sent by Kublai Khan,
who himself was a great cannibal.

Shri M. C. Jain (Kaithal): How did
he escape?

Shri Kalika Singh: I am quoting
from a book in which Marco Polo has
been quoted what he wrote in the 12th
century when he visited Andamans.
He was sent by Kublai Khan to many
East-Asian countries. So, when he
happened to visit Andaman and
Nicobah islands, he gave a descrip-
tion like that.  But later historians
have said that Marco Polo was quite
wrong. It is just like the description
which Europeans gave to so many
islands in order to occupy them and
assert that they really civilised those
islands. In this very book, which a
European  gentleman Maurice has
written, he has said: that after the
Hindus and Islamic people went there,
their customs and manners remained
the same and it was only when the
British went, they civilised those is-
lands. It was with that motive that
Marco Polo gave that description. It
is said in this book as follows:

“They had millenniums of ex-
perience behind this view, which
has been proved correct, for after
staving off the dangers of Hindu
civilization and, in the centuries
following Polo, of Islamic civilis-
ation, they were incorporated in
the British Empire, prevented from
eating foreigners, encouraged to
wear at least some cloths, sub-
jected to alien influences which
profoundly shocked them and
told that their most sacred beliefs
were rubbish, with the result
that they are now moribund.”

I also do not agree with the des-
cription given. But I just quoted that
only to point out that it is the only
place where there were very ancient

who somet! inhabited
Indl. China and these islands in the
seas. In India, a change-over took
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place and in China also there had
been large migrations. But in these
Andaman and Nicobar islands, the
people who manned them stuck to
those islands.

Then, again, if we say that India
snould now change their names as
Swadesh and Swaraj, I think it will
give some meaning which the people
of that island may interpret other-
wise. Some person from that island
might argue that Swaraj means self-
government for Andamans and
Swadesh means it is independent of
India, which is Bharat. So, these
names will give a meaning which
may be interpreted otherwise by the
islanders themselves and later on it
may complicate matters. So, we
should be very cautious when we try
to change the name of these islands.

As for the suggestion that they
should be named after the suggestions
of Subhas Chandra Bose, I agree that
the views of Subhas Chandra Bose
should be given due consideration.
But we have to look to so many places
in India itself for that, because it is
not only Andamans and Nicobars
that we have to look to for renaming
as Shaheed or Swadesh. There are
vast regions in India which we can
name as Shaheed or Swadesh. So,
the matter is not easy to be just
finished with renaming these islands.

1 also oppose the proposal to change
the name for the reason that it may
have been named after Hanuman.
Andaman is not named by British
people as suggested by the previous
speaker while mentioning Herbertbad,
Stewartgunj, etc. Some people might
have thought that Andamans is just
like some such name given by some
European. It is really Hanuman or in
Malay ‘Handuman’ wrongly pronounc-
ed by the Europeans as Andamans
and that is what l.s ment.loned in the
lop Brit So, that
has got some meaning. There may
be so many people wedded to reli-
gion who might say it is a religious
interference to rename it as Swadesh
or Swaraj when it is named after
Hanuman, who is the great ancestor

ncy
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of monkeys or the ancestor of the
whole human world.

qN weww fag  (Awfadfia-
w=AE qar feE fiv-wgg) ¢ fAe
fedt ez, e frae div-aeg
F AT B g9 & TR F A gEE @«
T ¢, 99 9§ AU 9 W FE@T
arga § AR qE # f § ag q@wrn
amgaT g 5 a0 T g §, S s
7 frER a9t & AT Fr 0wk
fely srE F S A A AR F 5y
FHAT A FT AR Fgl qF AT
TR, Tg T WY q9 & I & |

fedt Y s & AWM ¥ @
F TR FT 94T T9qT § W fww
@ Fft Y agET A 9T gFar | q4r
St #1 gATR faet # Y gaAT § WY
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=1 ZRT, FifE gH A AR g A
I ar g T o F R A =y oI
AETTE & WU g § W S # AR
I HY BT R ATAT AWV G| g IES
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7€ ardr qarE oTd W #YE g FAwT_r
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HfrT T g ag A A R W
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
question as to whether the name of
Andaman and Nicobar islands has to
be changed has been before the Gov-
ernment for a number of years, nearly
12 years. This question was first
raised in 1948. Then Government
pointed out that in view of the his-
torical tradition till then, it would
not be proper or advisable to change
the name at all.

Again, the same question was raised
on the ground—as one hon. Member
made reference—that Subhash
Chandra Bose had named Andaman
and Nicobar islands as Swaraj and
Shaheed islands. A reference was
actually made. A question was ask-
ed on the floor of the then Provisional
Parliament and an answer was given
by Shri Vallabhbhai Patel that Gov-
ernment had no such information so
far as the naming of the two islands
was concerned.

Subsequently, the same question
was raised and a point was made on
the floor of this House that these
isltands  should be named after
Subhash Chandra Bose. When this
question came up before the House,
Sardar Vallabhbhai Patel drew the
attention of the hon. House to the
views of Shri Sarat Chandra Bose,
the brother of Subhas Chandra Bose,
who had publicly stated it would be
an insult to the name of his brother
to associate his name with these is-
lands. Then again, the same ques-
tion was raised and Shri C. Raja-
gopalachari, who was the then Min-
ister of Home Affairs, informed
Parliament in 1951 that Government
had no such proposal at all. The
matter was again raised when we
had a long discussion on the States
Re-organisation Bill and then the
Government’s point of view was made
clear in these terms by the Home
Minister, and T would like to read it



8211 Resolution 14

[Shri -Datar]

as it would be of use to the House.
He said:

“The suggestion that has been
made here will receive consider-
ation, namely, as to whether Anda-
man and Nicobar Islands should be
re-named at all, and if at all they
were going to be re-named, what
should be the name or what should
be the names of these islands.”

“These islands are of two groups,
Andaman group one and Nicobar
group another, and there are a num-
ber of islands. So, that question will
reeeive consideration when and if
that question has to be considered at
all. That is what the Home Minister
has stated.

The suggestion that has been made
here will receive consideration and
we will examine from various aspects
whether a change can appropriately
be made. If a change can be made,
then we will see what name should
replace Andaman and Nicobar. There
is nothing controversial about it and
we have certainly no desire to miss
the opportunity to show respect for
Subhas Babu. But a number of names
have been suggested. So the whole
question will have to be considered
carefully before any change can be
made; none can be made just now.

Shri Kalika Singh: May I know
whether any proposal to associate the
name of Hanuman is under consider-
ation?

Shri Datar: My hon. friend is very
ingenious. He has found out certain
materials from old history to prove
his case. But we are not aware whe-
ther it was named after Hanuman
at all, and at present there is no
proposal to go back even to the name
of H: B , for a b
of years these islands are known by
these names, Andaman and Nicobar
islands. It is not a question of giving
a new name, or changing the name
of a city or a town. Even with re-
gard to that, the Government of
India’s policy is very clear. We have
informed the State Governments that
if at all there is any need for chang-
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ing a name, it should be considered
fully and, finally, the Government of
India’s views also should be taken in-
to account, because it is quite likely
to introduce a number of difficulties.
If there are changes in the names,
then naturally, as the House is aware,
there would be difficulties in  the
Postal Department and the railways.
Therefore, the general policy is that
Government are slow to change the
names of towns and villages, much
more so of an area like Andaman and
Nicobar Islands.

When this question again had to be
considered, we made a reference to
the Advisory Council, to the Chief
Commissioner of Andaman and Nico-
bar Islands. There also the whole
question was considered and they
did not come to any conclusion at all.
Therefore, under these circumstances,
as the hon. Member from And
and Nicobar has himself pointed out,
all of us are fully agreed that, so far
as martyrs are concerned, we ought
to have an adequate memorial for all
those martyrs, because it is they who
warked for the emancipation of India.
Therefore, Government are with the
hon. Members and the common people
that the utmost respect should be
shown to these people, because it is
they who have brought independence
to India.

May I also point out to this House
that the Government of India are
now actually considering the question
as to whether in Delhi, the capital
of India, there ought to be a memorial
to the martyrs from 1857 to 1957. So,
that question is also before the Gov-
ernment and that proposal is under
active consideration. Under these
circumstances, especially when there
has been such an opposition from the
local population of Andaman and
Nicobar islands, then we should rather
be slow to make any changes.

So far as the changes are concerned,
three names have been suggested; one
is “Swadesh Dwip”, another “Swara)
Dwip” and the third “Saheed Dwip .
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Shri Tridib Kumar Chaudhuri: On
a point of personal explanation. I
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India has for him. Under these cir-
cumstances. 1 regret that the Gov-

moved my d it only b

due to inadvertance the word
“Swadesh” was used when actually
what he wanted was “Saheed”. It is
actually at the instance of my hon.
friend that I ved my d t

Shri Datar: Anyway, these three
names are before the House and it is
our duty to examine the propriety or
otherwise of these three amendments.

=it fatfr frwr (awrgr)  SOTEE
agram, g At w{eAz §

Shri Datar: May I point out that
there is no significance in calling
them “Swadesh Dwip” and that it
will render them susceptible to the
mistaken impression that my hon.
friend has pointed out? Secondly,
“Swaraj Dwip” is also practically the
same. So far as “Shaheed Dwip” is
concerned, as I have pointed out, there
have been many martyrs in different
parts of India, and there have been
many places associated with the mar-
tyrdom of a number of great martyrs,
whose services have brought Swaraj
to India. Therefore, whenever any
memorial has to be raised, then it
ought not to be in respect of a far-
flung island, but it should be on the
mainland itself and all of us should
take whatever steps are necessary bo
see that the ial is

t this pProp 1
I wou.ld request the han Member to
withdraw it, if that were possible,
instead of allowing it to be defeated.

Shri Subiman Ghose (Burdwan):
No, Sir, I am not, because I am not
convinced by the arguments that have
been put forward by the hon. Minister.
Because, he wants to say that when
there was a proposal to name it after
Subhas Babu, his brother resented it.
Naturally, he will resent it. It is not
a question of ing it af Subh
Babu. Subhas Babu lived in spite of
this Government and he has carved
a place in history, side by side with
that of Rana Pratap and Shiva)r.
To remember his name it is not ne-
cessary that these two islands should
be named after Subhas Babu. Nat-
urally, that has been resented to by
his brother. But what I have put

Shri Kalika Singh: I think the hon.
Member has not understood the point
of the hon. Minister. An island need
not be named after Subhas  Babu,
because Subhas Babu's name is associ-
ated with the whole of India. There-
fore, it was thought not to name the
islands after him.

Mr. Deputy-Speaker: There is one
thing. If the residents of those is-
lands do not approve of it, then we
should take their sentiments also into

ation.

and the memorial has been placed 5t
such a place that all the Indians can
derive inspiration therefrom.

Then my hon. friend has pointed out
that it should be named after Subhas
Babu. So far as that question is con-
cerned, we have got the views of his
own brother. So far as Subhas
Babu is concerned, all of us revere
his great name. Therefore, if at all
and whenever a memorial has to be
erected, it has to be adequate and it
has to be as near to us as possible,
because it ought to fully reflect the
great gense of reverence, the great
sense of veneration that the whole of

Shri Subiman Ghose: Regarding that
also I wish to say whether that senti-
ment has got any value. According to
Gover t's own stastistics, the
original inhabitants of the islands
have dwindled and have now come
to 1,000, and the rest are inhabited by
the settlers. More than 10,000 East
Bengal refugees have been settled
there. Naturally, they form a big
majority as compared to the original
inhabitants of the island. I am not
trying to wound the feelings of any-
body. My intention in tabling this
Resolution was this. These are the
two territories first conquered by the
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INA Azad Hind Fauj and after con-
quering they named them.

To celebrate that victory I  want
that these islands should be given the
name that was given by the Azad
Hind Fauj. It was not done by Subhas
Babu It was done by Azad Hind
Fauj. If the hon. Minister says that
he does not know whether these were
named as Sahid Dwip and Swaraj
Dwip, 1 shall refer him to the book
written by one Union Deputy Minis-
ter, namely, Shri Shahnawaz Khan, in
which he has categorically stated that
these islands were named as Sahid
Dwip and Swaraj Dwip. Now how
can the hon. Minister say that they do
not know it? That is absolutely a
very good device for avoiding it. Can
he say that one of his colleagues has
written something which is false? I
referred to the British writers. They
have also written that the INA after
conquering these islands named these
as Sahid Dwip and Swaraj Dwip.

What I submit is this. Will the
Government be able to efface from
history the names of INA or its
Supreme Commander? If that is there,
it will automatically come from very
many books written by the hon. Min-
ister and other notable persons, name-
ly, that these two territories were
first named as Sahid Dwip and Swaraj
Dwip. I am not trying to wound the
feelings of the settlers or anybody.
There is nothing of that kind.

The capital is named as Port Blair.
Why are we very fond of that Euro-
pean name? Archival Blair went
there in 1788. The East India Com-
pany sent him to start a settlement.
The capital town has been named
after him as Port Blair. But we are
very fond of European names.

Shri Mahanty: The hon.
is not listening.

Shri Bra) Raj Singh (Firozabad):
we are very fond of European names.

Mr. Deputy-Speaker: The hon.
Minister is not listening because he

Minister
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knows that he shall have no oppor-
tunity to reply now.

Shri Datar: My hon. friend is
bringing in new arguments in his
reply.

Shri Subiman Ghose: No, I am not
bringing in new arguments. You
being an hon. Minister and too big a
person have not done me even little
justice by going through my speech
that I delivered on the last occasion.
Then I had advanced that argument.

Mr. Deputy-Speaker: Then it is
only repetition,

8hri Subiman Ghose: That repeti-
tion also is not without any fruitful
purpose because the hon. Minister has
not read it.

Mr. Deputy-Speaker: He may con-
clude now.

Shri Datar: Why does he make
these personal references?
Shri Subi Gh The of

many institutions are being changed.
In Calcutta, Harrison Road is known
to every child. It has been named as
Mahatma Gandhi Road. The name
has been changed. That has created
confusion,

An Hon. Member: Why not change
this also?

Shri Subiman Ghose: In course of
time that confusion will be removed.
But when the question of naming the
Andamans comes he says that it will
create confusion. What kind of con-
fusion it will create I fail to under-
stand. The Europeans named our
country as India. But when we
fiamed our Constitution we said
India, that is, Bharat. =~ We wanted
our own name. We do not want to
go by the name of India lone. It
is for this reason that I said that
Andaman be named as Sahid Dwip,
that, is, Martyrs’ Island, and Nicobar
Island be named as Swaraj Dwip,
that is, the Island of Independence. I
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do not think there is any confusion,
any sentiment or anything of that
kind in that. It is only to commemo-
rate the victory of the Azad Hind
Fauj by whom these islands were
conquered. If there is any confusion
or any wounding of the feelings. it is
of the hon. Minister’'s and nobody
else’s.

Mr. Deputy-Speaker: Let us re-
move that confusion now.

The Minister of Parliamentary
Affairg (Shri Satya Narayan Sinha):
Time is up.

Mr. Deputy-Speaker: Has he con-
cluded? }

Shri Subiman Ghose: What I had
originally thought was that I shall
not withdraw the Resolution. But
I think that the Government is not
adamant in not accepting it and keeps
an open mind. I thought that the
Tripuri episode had been forgotten
but I think up till now that has not
been forgotten. In view of that I
withdraw the Resolution.

Mr. Deputy-Speaker: Is  Shri
Chaudhuri willing to withdraw his
amendment?

Shri Tridib Kumar Chaudhuri: Yes,
Sir.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his amendment?

The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his Resolution?

The Resolution was, by leave with-
drawn,

1646 hrs.

RESOLUTION RE. DEVELOPMENT
OF BACKWARD AREAS IN THE
THIRD FIVE YEAR PLAN

standard.”
Shri M. L. Dwivedi (Hamirpur):
Sir, I beg to move:

“This House is of opinion that
while preparing the Draft of the
Third Five Year Plan special
attention be paid to ensure that
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the pace of development is greater
in backward areas than in other
areas and that this arrangement
should continue till all the back-
ward areas are uniformly deve-
loped upto a certain basic
standard.”
WY 9 HHed F §TT & gAY @
W@ § T g7 § T § W e
ey [ A A ¥ e g
R AT ¥ 1 T QAT W
R g Fw @R IR
Tz s 2 1% § 5w fae gu
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fafea grm 5 Tq X & 3 qoar

FTRTAT AT | T & gr 147§ -—
Jt is axiomatic that the special

needs of the less developed areas

should receive due attention.”
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JAT TR T TIHI AT T HY {IHC
N g frederd § v 29 fF farg @@
&1 HW T Q@ WA & W@ )
faerg & F I, TEr ar
A E FErAT W9 3F § 1 AW
aft 5§ wF T oW fAgAm A @
R A May A W w
U EH M A @A T A FeT R



8221 Resolution re:

fir g wfg® Twar TR 1 @ §
fe % o & g afz dee
AT A w7 A e A e,
wH far A @ @ AW AR
wad fF o Y it & wfus owar
W ¥ TR TN AR e
qga sare afcferfaat ox oFm, mw
T T AR 9T @A | ag aa &
AT ARy a7 W oA @ g AR
AT A @ a9 W0 9 w0
o foF FTRT A TG FET T AT
Y 3, 37 W QO W T Eoar g
2| ag qU A I WrETEAT B
T R AR afe g agl s g A
Erca i c |

4 qar Sew § v foge gu
HIRTIE I @ AT T &7 § 78/ T
YAYE T TH G 4, WA G,
fearad 4f, fomey 2t framed wgr smar
7 71T IT TATH] W AART ¥y e
FgSfara g & Q& AT T Ao A
frg? gu & | g @9 {7 A9
TR # fammal & aR) § O 39 s
7 JEF F 9F FI GANT AvAT F |
I FET 41—

“Where on account of smallness
of its size, isolation of its situa-
tion, the inseparable link with a
neighbouring autonomous terri-
tory, be it a Province or a bigger
State, in practically all economic
matters of every day life, the
inadequacy of resources to open
up its economic potentialities, the
backwardness of its people and
the sheer incapacity to shoulder
a self-contained administration, a
State is unable to afford a modern
system of government both demo-
cratisation and integration are
clearly and unmistakably indi-
cated.

In the world of today where
distances are fast shrinking and

masses are being gradually
brought into touch with latest
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administrative amenities, it is im-
possible to postpone for a day
longer than necessary the intro-
duction of measures, etc.....”

qg wTIF Frxe AT H g o ¥
¥ {eve ¥ wwifaer fear war a7
IR TR R H ¥ w7 97 6 g @i
foaraal &1 faffirr sx R E fv &
W @ gfrew § T W ww)
FTHr A€ gt ¥+ ww faww Wt i
@, I wvgr g W w99
ardy foreat & wed W« e g,
wrod 3% fog A fage s @
Tt ¢ | e & e ww W) e
TR AT ST A, T E> A
fawfaa § | @i 9T gl femd & f5
TR AT AR N FeAT 1 ww
fEaT Y TEAT ¥ WA & oy Qu-3e
e uw AT, &Y I w1 3 A A
¥ I 9¥d § 9w @i faw IgEr A
ok & w9 ¥ AR W A e
AT & I9&T @i I Iy ar
Ro—-3Y WA IAE WA I F @ g
IR E 1 W AE T AT A
# W F wgen g T @ W wm
T I swmgE AT &
IARY AT GG qwAT § |

oY FER FA7 W@ § ST grea waw
7 R i ¥ IR A €
¥ gem ag € 3 e a1 fagw
FC &7 ¢ agt gt & fio AvgE
# oY weara g gan ar, 9w Jarfaw
a#f g1 &, 99 NEE B A9 wwey
wafitar g1 fawarydamng
g 9T qH Afeat § o T ek
9 7Y & 1 AET AT AN ¥ ofr T
q & 7Y  fF g awfior o A ogw
TN | AR T AMAFT WY g fr
o ¥y @ § o § A o )
8 g fmargmo fqa e o Q@
wmt,ﬂx«mwmtu\tu'r



8223 Resolution re:

[ wo Ao &7 7]
Freor ag § e agf o aew g 1w
feeelt &Y SFTEIT FIA AT FEAT WY
TTE 7 TG, A A FA S 7S 7
a7g wfaT FuRG @91 1§ Sy
TTHE T I | FT A FY §ra
Fretor sreaT guT & fag aw @ g ?
TR QYSAT W §H A 8GF B A
N aT e Sud fwifa @ s
g @E FGT 7 aqr ag N A9 F AT
TIET TEA 9 @F FG g7 Y HATEY
TT WEEr # o gfawa § WX FAT
grter SFar 9X e mErlr eR
wfgad & I, @9 F 1 faar adl
ST RE? g AT F AR A
w37 a1 & 7 faar & 1 wrdvor S
F TR 9T & WA @ a9 g,
TTHIT H7QAT F I I & ArEA T @
& W) A S Y & Sy F @
£ =T ASET HIERT Q7A@ GORI
¥ qg Ifva feard Jar §? A=Y A
¥ & "y Far g asma gl o
AT FA F g gAR Il § ol W)
agr AT T qH TA9E 5 B ¥ gUR
¥ F1 gU & W W IR 8 g
Feam qm f@ @ & =@ AR
TR FTH THE FI IZAT MR 0 W0
& s #¢ @ § fE oagt o g
#1774 g

&t 7y (W Wk Jdee aay
Yoy w) - e A e & A

W Ro wro frAfY: A=r ot A
FAA I FaR AU g
Wt ag T § f agt W e
faaram =

I AEAT: 3g FEd & R
oq oy g 7

ot o wro i@y : g AT {1
iy FPET S 7 qI9ET OF FAT qT,
AIY¥ T T4T 74} 97, WY ALY 6T AW,
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fog Sft 5@ & 1 & mw Y mTOEY
faiaor Zam g fv ww Wil W RA

ferF g ¥ AT g AR
f o e S afg M FE I T RE ?
qi amg et wrer gaTR ds(oEw &
TR WA AL 5 w0 Faamdt
arEady farar " wmafas faen ar <@

& ofz g 9= & 5 Faw @ vl

& 35E wpew F 9 & Y I Feranrferat
T ST S ATE F FAC g1 ATV
oSt W o F ow@
T A T Ay § W el
Ffuamdoa R § ST ¥
for FE AP A 1WA F
w=X war ¢ fr g wfafes frw
& el , FFfwe oo Seamd @,
¥ o faaw e § 9 A @y
afd, & I famem & wmEET
A wmt e foey dawed T |,
o w1 @1 39 ¥ fog wg O3 e
§ wifafus faer, Ffrra oo &
fog & | WK A g awg ¥
oft wT w91 TRA, T T W
T AT |

{

¥ A qaamn 5 fomed aaf &

T qga AT §, W {7 W
gt ax wnft aF fawre ad fear
JTrE ¥ fo T oo v g,
o fagre &1 g, wgh 9X W
T 78 g @ e oAt @ g,
FEFEIF AT A T an g
¥ ogret ¥ @ §, T F A G AqT T
R IR A U S S
feafs gox fagre & W &, W =g
oY By A 1@ 1 IO w2w ¥ afaeft
W # fad Reee wgy § ™ @

W) "y & S N ¥ e\

@ & W § W 99 Wt &



1225 Resolution re:

< & wmar § fow o feafy ag &0
R A wmw oARa faw W @ o
qar 7 @, & A& *g Twan, AfwT ofee-
Few HHE & A GG 4 G | o
FT JIA TATHT 9T g1 8, 99 & faww
O F W9 w7 @qe W@y ? oA
agIgT Y e A TS aw § agw w1
JaE W gU F@ F oW uweEH A
qomg W & 1 e 7y e @ B g
T ANT AE § Al g FTE &Y
o % ? F qg W § froafes
I Y Far § 7 SO agi ¥ wE
USSR SEIME RIS AN I
| T AHM AT G497 HT gH FT J9ar
§ W s T § e o e o
sy Af @ gEd Ao A e
zafaw gn ST qg A8 a9 g9 |
WY F 9 I, qER WA § | W
wsd T, ¥ fagd | whew Yo A
WA ARA F faeen ¥ FvEE aw
feeelt & FoFA qF | gAEAR €I
Y & 3 dre A & farrer T, A R
T wgE AT Y, S G aat aw
WY aaTE Y &Y g fY, @ TR AW
T aEr e mn, wwa @u
T T, feeet ¥ owem waw AR
R *1wwew § @ oy ?
TF T S Fgd ¢ for @ emar g
t @ wr o, ifed @ @ W)
o Nfod, fre o &, g &)
AL A Ed aw s aw
Yqmdmivmas@ifraE e
o ZgQ, sl & A fasem, i
# oF grd ® W T R
Tg g @ W R ) W AR dr
i ot 3 A & gt 3 @y i o,
Wt g T § A 2 W g awf,
ag W e A ¥ ot Y oW
Trw g TR I A N
WX A A g ?
441(Ai) LS—T.
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e fom ot & sfed ag @ 2,
SET AT 3 §, qT Ad w T
aar, wgi faweht 7@ ¢, @@t ¥ fag
WY T AT @ F 7 oy faorely A @
agt & fau gew Ao wed § fr sfe
agt faoreft 7 & wafa wm sew
@ g9 oy | faoelt T+ &
fog ¥ Tomd ¥ uw oty &= O, fow
&1 A" AT & Ay § ) ag fe
= affy AeAr ¥ wifwe ar 4 A
wgr & faRaht fafrmn gt arg
i & wufoy Aar ey aiy A faoeh
AT FT FW AG G qFaT W A
T FT foar w1 w9 Ty & 9w
gt faorelt 7Y @ e g A @
Y | IO WA Y oA faoret 4@y
g ? fawet & fom gk am fadeht
fafrg 7Y &, w19 fr faefY fafra &
W T W s fra g o
QY Nt ¥ qwae firar § Forg & e
& =g, T 9 F gy ¥ §%q 7
7Y 3 S § ) AfET 9T 3y W)
& gafow o & fr o o o A
& a8 AT awer wr vt & fw
AT AR TOF A =T W] Qe
ot v o & "yfem frw @Y
o J agER ol wEd § fr oo
FAW ¥ AVA TAR T A E BF A
¥ frg? = § Wi #19 ¥ frgd oo
T & Y from am @ ¥ Afew
T W7 A A | I ¢ Il
® T awr § wg ot e g qar A
fs ¥\ ¥ afesfoa dx § | wF aww
wfasfaa @x ® oar & w0
afer T ¥

JqTeT AR ¢ R Tl w Ay
@@ e

ft wo W0 fRE : 3% wAQ,
& o T | Fw W | O wE g
R wgt ¥ fe @t a@ T A



8227  Resolution re:

[ 70 ATo f53dY]
T F@E F ) QO HT A & @
AT YA HEF T < ¥ TF 9g
fram & .. ..

ot W @ (@9) : IW oA
F AT g °

oY 5o o fy¥f : A &, 7 W
AT 99 & G Yo famr AT § ¢

“The National Development
Council recommended that there
should be continuous study of the
problem of diminishing regional
disparities and a suitable set of
indicators of regional develop-
ment evolved.”
> oo ¥ @@ @ F weaEw ¥ faw
o FIH ALY I5TAT | o9 fF oA F
T IR AL F F@TIT @ §, T8
I FT AT &, Agr g AfgC | S
wré, =9 Y aqfera fawme # aa w3
& 1 5T Figy & o dd=E IFATHE F46
7 TG §dwe TqAT 6 O g
W g g 9d AR fagE &9 f
I9 ¥ oF g7 Y 7 g ? faww wwt
N @ @ =9 gr qfed, faww
&3 AT AT a8 & f6 ag o qwmam @
woyaett &1, fo ¥ wvar aifaai #1 ae
¥ oI ¥ 7 W AT I A A
@ & 1 fow g #§ fawre @ g g,
agi & AW FT SR G AGE I3,
gt w1 SO AG q© | feeEl &
Ty 797 & 17, 5 a=ar § A A,
g 7 F T8 faar | g famd e
Y Eqr agdr a7 @Y & | g uw faardt
TTSAT AT I FA F AT 099 97T H
¥ Fx A= @ fFoag 9T woEw
A FT | wTq FY ZFfrwe faear AT )
farear & vy swaear & T & | S
T ww A F fww ¥ ag aw@ @y
& w1 AR St a¥ Ay =t §
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T T faw Y @ @ afe 8
A & foed sfawrd 8, 7 a2 gva §,
T g w1 ¢ i g Wt ¥ w g
2, 2@ %1 g3 fawra ot ga 8, fog Y
& e ffe saiar 73 § 1 & Y e
a1 gl wEar | e g fawra gEw
ar & | o 5T w1 wlys fawr faar
T & W A 5o A faear A A
AT aww A d fF W s AT
T 7Y § fa=me w3 o 3w &7 gun
X | Of saEa ad & Aed
g9 gifa ArFar & ufawlaa &1 F1 wC
afus § gfes aw fear 9w 1 & 8
Fgar e g@e st &1 fawr 7
T, IET I T qg AU A AT AH
ag & 39 fag? & @@ s2fraw
Iz g1 agq fadra fRar g W
9 7 FET AT A0 AT qE 3T TqEAC
T TN |

17 hrs.

# g1 § o w0 F am St
g e @ f5 @ &
M Y F > Afad | oww g o
g A 9 §, Tg N GAT § Iq HT
oY G T @ & 99 ¥ a9 g
TR I frasrmgmam s A §
agiaaiar Emiwga ag R f
T TME T IT A A G @R
AT 7 AFT 7 @) T ¥ 3 ag
a¥ TofafaEl @ M o gaar
SRy dIME ATy FA
&% AT § 1 419 & q1d W W IMT
¥ 3R §, 7 # gve far AT g
T Q0 a<g ¥ Eaw aga frar amw Ay
o7 FY g AWM N AEEsAT &
7 9% | dfwT ag W A fewr om
@ | WY QAT W & § oA
3 & a7 & 91 waew, 9 HEAW
et srsm g e d s g fs



8229 Resolution re:

g Y TUaT F fordErd & ww
faw g AF & FW A€ FT@w ar
A faw waem ® Fefad, W
Ffady Fawdz N fafed dw
FTH A FET A AW I agfAq )
SET TE@ @ IW T GUR DfAE w7
T AT ANE A 7 w7 FWET
o F ey gk o A sty
& ofa 7 ¥ wrar g 1 w9 F o faerd
warag &, gk warew § faww s
¥ qg wifr 7@ & fo 7% feer &Y
JqTE FT ¥EWT FRaT a1, a7 fifers s73
# i srarAY g 9% SmEw gy far s,
fea faaré sarery g § 6 gw ar
[ Gt Hol AT Y | 3w A 7@
% qrt AR Faar S A9 & & A
@ ST § 1 FATE FY A A daT A
Y § @g g@ ar & ) fear e g
& & 5 qu g5 Qe & & g
7T g 7 ) w # fafee §
T WY qANT AG g AV EwW
Y Fw gAEAT ? WAL W F fAw
Ty gEETT faedare § a7 I Tsar
®1 s7ar HfTd Y AT FY TG F FH
X | I ¥ 57 Ofad fF el 97
ity Frorar § fapefy O 157 F¥ wAv
A& fear smAM WY FW EEE D
JATE F F1 A F@T U N qaOoF {
fas 7 F< w9 AGH FOW | W AT
IFAT 7dF TH AT F1 FE AV K oH
TE & e & 7 &) gEAT § | FA
|fenr w34 &t &z gt anEfas
farera waTerg &Y, fro oY agt "z
4, IR w1 fr o & a T @ g
afafaat wvaesar $T & A )

JaTeUw WEAW ;AL 9T LY, R
fRsE okl A sz ¢ fw
I F EATHT d6AE § |

ot qo ®o fyAd : Tw v Avwr
fear 9mo oT & wrden wEw fw 0
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T eyt fawg § 5 gq o7 wnw
aa fear o Y s N TR
fF T 97 o SeT v a9 At 9

IeTR wghw - W A aw faw
@ g WA aw fegem &
¥ 2

W Ao @0 fyadt : avar fegmm
dwat & gy & wan g, Sfew W
T fF qome ¥ s gg o ofar
TR dwad § 1 wAET §, o
afearr &, ag @ ¥Wace ofar §,
wfem Ogaw 2, efamr &, a1 ) w
1 qgrY T §, ag wAEATE §
I o A feafy & & gaT A oA
WY & | IUTSHW WEIEw, W9 Al AT
qrEq ¥ 9y § gafan & aeaa
g & oo @t ow o smfe qd
&R wifew | T T L L L

Iqregw wgEE A0 ar wf
safa 7g & « 30 wafa a @ ¢ fE
foa a9 &, ag q@ %1 fa=r s

st wo W0 fradY : & ww W
# srdar w31 g f W W
& & 7 g @ fRT J@ weTE A @
FFR & I | gEfET OF e R
aqr fear s

Ay rw swea ¥ ag foer @
oI SR FT TAENAT G, afrEaE
&1 §g ufar &, 33 dg2 1 i @,
g fage #1 ¥ ofar &, s &
feht for & wew s a7 g wm
AN T A G W dwAE g, T
@ ¥ AT =1 afeaefy smams w1 ofar §
Y o dvard , dgh Tefafored ofars
¥ fomraw sw &, wfrge §, frga g,
s searfs § @Y fF aga fagE gg
&1 § o T A aw fww qaag
[ & grawmEa g



8231 Resolution re:

[ 7o are fgad]

T F qEET WA R 7T 3G
T T g, 89 A aE W@
wfog T TEm 1 99 ssfeaw
qifee Wieama & ag foen §

“In order that industrialisation
may benefit the economy of the
country as a ‘whole, it is impor-
tant that disparities in levels of
development between different
regions should be progressively
reduced. The lack of industries
in different parts of the country
is very often determined by fac-
tors such as the availability of
the neccssary raw materials or
other natural resources...... It is
one of the aims of national plan-
ning to ensurc that these facili-
ties are steadily made available
to areas which are at present
lagging behind industrially or
where there is greater need for
providing opportunities for em-
ployment...."”.

7% A § f& gamy gl A W
T 93X g AR faar @ ) W 1 ww
& Tt @ AfE ¢ a1 A 9 AR
19 GaETE AT ¥ A A W ]
rofau & @39 &1 @ St FET
ST § W e § fe AR e
W T 1 Afaw AT T s HF &
ag fawr ol fow ¥ f5 foed go oo
o\t wfasfag comd f w@drar sifa
& 39 g@ ® wwa FX & foredy fiv
7% o fadl & Tt SR 90
o § oF, Q a9 Fg FI AT
WG AT FEAT | TF 1@ a1 A
gt § 5 o Ssfgmereem
WYL TIMET QIR
R ¥ ) ¥fa s W R § ) TR
¥ ¥, ¥ q¢ Fr@E §, 95 { o g
Wi araE ¥ so &F WA FILATY &
o § | 7g 9 FREW F § T W
T 91 Q & a1 T 1 fedigamew v,
W AT THTEAT AT | wlwfaa

MARCH 25, 1960

Development of 823>
Backward Areas in the
Third Five Year Plan

& § FE FAEd | o9 9% WY
fedaamediTa 7 #30 q@ aF w@r
I oAen g 31 Bd e
T A W FW F W
aaT wtd fF wgl a3 =1 qrar W/
& 9T et v ag gunr e =<
Iq =t ® fawfaq fean o @ 1 o&
fareg s F1 @ & Afwd ) fasa Rw
& fau #wgr ¢ f§ Vindhya Pradesh

is the epitome of the min‘enl
resources of India. ¥® AT ILHFT @,
azat &, A §, s 8, dwEe
¢ R gurfgat @faw 92 9 WS
g 1 fastrae & o ggrel § TR o
AFL AT WG A Agr amy &
co FYEdT IW § AEr § A 39 W
#1E e A2 faar omar € ) 99 g
¥ giifF gan foaee o s & o
AN IHEANIET G5 F ;SN agr
T EIMATF AT @RS
& ) guw qmr f&oaar o &
T o I & fEws N ag g
g agimsm i@
a1 f warioeT SfeE ¥ #7712 w9 qw
w o ¢ 5 owmy ous fafem
oERTE % Ww wEd e d
st f& g4 ar dFeE dfaw ¥
g N & qR § AW qEAw S@T
W@ SR AT {9 a9 qW 9T
T F AT W@ 1§ e e
Ig AT T ) AT Iy TUA YT
FTH T W | ADT FET W AW
¥ e® & q & forw fem mar a1 WiX
T LA oo WA &'
AT 7Y TgT WTEEHAT & | AW A I
= qu T fFar @ o o dar A
oty A fFaT & A fdeT &
TR @ e & s w=2w i
o afx ag dur v ¢ A ag Sae
T grir



8233 Resolution re:

T ¥ 89 i s
RAME 9T |IT 37 & | HG AT F AL
F oo ¥ @ qgrEl ax wai fF oo
/@ § WX qfF agi o faard wd
R g ¥ @A ag w fawen
Fa1 DfFT W fawrer dar Nfwg
W ET O TE W A ey Ofew
AGT G wFdr § O i O 99T qrEw
AR wAfas qEx F@w wfag o
w7 foeit # gEp TfRs W
HY FA7T AEAEHAT § P W WT ¥ I

wEas g W A § 5f e ¥

[T SareT ¥ F § ) AT ;EH B qh
R o eifas arEx v 77 3
T 9} e A 2 A w9
g F41 fF qvw & qrac W foedr &
w9 AR e e W fes §
o ? foeelt F A AT @ g%
9 ¥ A g A7 A F faoy &
o A gE e, siefar =5}
Trgs TI# A1 s AW W e &
Teama ¥ faorelt oAt &< & @Y @A
wEM T § N faorelt v # gt
Y At § 99§ € wre@Tr g AT
FEAT § | WX A9 IT Alawtym A
%7 fae® FET TRy § AR ST &
AR FTT @Y § a1 99 A
fawst & gl sk ag st &
T 9T IT W AT K AT AT
I N FEY wafes Qfd, oifiw
XY T, Fawar W e ¥ A
¥ FT [ET K aAred =@ dEn
FA I WA qI® ¥ 9%A &
FRT | T T § FeT o ¥
wqifzfeen & arey gt & g e
*frd R @ & fag W waEE
2fm &fagd ot ™ aw@ A A
A a7 f5 A A @ T A
F oA gT e el § w1 W
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WY 9% qW FT AT A W FT FH
T w®W | frEd d quee @
&I, AN A g AT FOATA W
FF ¥ A I A0 AT i
w w9 fAa qd¥m )

Y T ¥ A% TRE A fewwd
& oogr o aF a¥ gl AR fawfaa
Tl X § @y § wrar @ fr g
Frafad agft i § Afew @y
frgg ¥ & 3T F I oA
gfewrd X W< w7 e far awr
¢ Al 97 &Y OF qeg ¥ e & FY
St & 1 FrifE T oAraw § AT
1 TTEA & A & w9 # I@Es
fF #2947 @A § gE W
araa famr & 9 39 A Fier 3T g9
Wz & AR o § 5 ag fean go
tfE Qe fiw w o mi
W I owiw X & o wW
IWTEF IF AT A T &
gt & fF s & ar star A WS
o § afew g 9 IR 9
frag gr @ & & G A fr AR

I TR A TTHIT FT &I AL AT

2wl & FEEw 9X TG w0 frar
ST | HT o e wRw &

W wrf fawm w1 AR gem oo
qTH T W R | gAR fmw w3



8233 Resolution re:

[# 7o are fot)

agt 9T favm wa wfres qe #<
0 =fed |

it gEa™ T A Wigw 9
an A & & ...

lﬂﬂo@l‘lof(&ﬂlmﬁ
o 1% T | g & At ¥ o A
@ A A @ difE Fw o) A
& fag & ¥ s | wlawfaq &= a
W S HE TF GCEIT FT IV @Y
¢ 9g gt Tifgd | w@ & g =
g fF a oy gk foy A9 2 9 oy
AU AF g | AE N 3y AR
FEAT G AF o W e F wT
= F1 faom a7 fAag #= g
F o 3@ A ¥ gy g e gd s
TEEy 7 U Wy fear 5 ogw fusw
TA®T #T AT Fg gH W T W
AR AT F AR et fafaeet
N daveg feaT @8 | W W @R
¥ €9 919 F wrHEr H3ar § F dre
? Mg feE gu e B fawfea
AT a ST A T fF I sem
& @R 9w F AWy afz awww @
A FET FA A AT T g
Ffsars & oo ¥ @19 w9 § Fur faew
FT I AT AT Y 77 Fa1 | g
gC T ¥ A6 owEd §, 9
A & amra & W g <fedr fr
3 WY R N AW & W A W
FHE & HAGT T § A A AT AR
o W A W W T AW,

IR WHAT ;. WIS T A
AW wTW WE gEe Wy s A
wman ?

st wo ®o fyAd : Y gEY W
f g el Afew & ufews ww
Wit A @ w1 9g qAew I
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g & fF & 37 o & 4107 9 ey
a W fe=r s wear § fal
§ f& garo €= AR T EEr S
T e, o a3 fF e A
1 AW Ioead AT &, G @ A
T Sgr fF g miE Y EwT
a1 o, gax fag &1 @ agi fr
Il A @rEaT A Sfa s W)
T avg afaw # IR W ww T
ot F A T Wa A @
&G A9 T 1 I w7 fam W)
s g 6 i g% wfasfag @
 # faww &0 q@R Mu arow
A | ¥ oquw AN A Hu=t w7
wFEar fear a1 ) 9w waw @
3 Y 99 T ¢ Afew a8 @< 7 fow
§ % g Aoy aET Wi a% IEr
SUAT AEFR FOITAT AR 9T &
I Y | W A o O, =g
9 T feedlt T A T 9X qHw
for # fd, @ ¥ vom 9%
warfaa fd, 3 =wrg o o= faw
14 fed | AfEE m A sliT I W
¥ oR welr woR SR FEE &
@1 3z wed § fr wfasfaa ok frg@
N fawfag s & @ 9@ W
sy fzar oy 6 FiUE TEaie Jhar
& T & 9 9T & A w0 A @Y
2w o ¥ g # s sw
G ¥ ;O @@ g
Mr. Deputy-Speaker:
moved:

“This House is of opinion that
while preparing the Draft of the
Third Five Year Plan special
attention be paid to ensure that
the pace of development is greater
in backward areas than in other
areas and that this arrangement
chould continue till all the back-
ward areas are uniformly deve-

loped up to a certain basic
standard.”.

Resolution
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There are certain amendments which
have been tabled to this resolution.
The first one is in the name of Shri
Bibhuti Mishra. Is the hon. Member
moving it?

Shri Bibhuti Mishra (Bagaha): Yes.
1 beg to move:

“For the original Resolution,
substitute:

“This House is of opinion that
while preparing the Draft of
the Third Five Year lan
attention be paid to ensure
that the pace of development
is greater in backward rural
areas than in other areas and
cities and that this arrange-
ment should continue til! all
the backward areas are
generally developed at least
up to a certain basic stand-
ard.”. (1)

Shri Narayanankutty Menon:
(Mukandapuram): I beg to move:

“For the original Resolution,
substitute:

“This House is of opinion that top
priority should be given to
backward areas, in location
of heavy industries and in
allocation of other develop-
mental expenditure.”. (7).

Mr. Deputy-Speaker: As regards
amendment No. 8, Shri Daljit Singh
is absent. As regards amendment
No. 2 tabled by Shri M. C. Jain, it is
ovt of order. This is a Resolution
concerning backward areas, not back-
ward classes.

Shri M. C. Jain (Kaithal): I may be
given a chance to speak.

Mr. Deputy-Speaker: That is a
different thing altogether.  Amend-
ments Nos. 3 and 5 tabled by Shri
M. C. Jain are also out of order for
the same reasons applying to amend-
ment No. 2.
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Shri Ram Krishan Gupta (Mahen-
dragarh): I beg to move:

In the Resolution, after the
words “than in other areas”
insert—

“and a Commission be appinted
for the demarcation of back-
ward areas in the country and
suggest ways and means for
improving condition.” (€3]

Shri S. M. Banerjee (Kanpur): 1
beg to move:

In the Resolution, add at the
cnd—

“and to achieve this end a Com-
mitiee be formed comprising of
representatives of Lok Sabha
and State Legislatures, eco-
nomists and agriculturists
which may advise the Plan-
ning Commission in this rc-
gard”. (6)

Mr. Deputy-Speaker: As regards
amendment No. 9, Shii Mahazty 1s
absent.

All these amendments which have
teen moved together with the origi-
nal Resolution are before the House.
1 have received chits from hon. Mem-
bers and I also find hon. Members
rising in their seats. There is a very
large number of hon. Members who
want to participate. I think a limit
of 10 minutes to speeches should be
observed.

Shri Rane (Buldana): Yes, 10
minutes.

Some Hon. Members: 15 minutex.

Pandit Thakur Dag Bhargava:
(Hissar): Those who have not sent
chits may also be given an oppor-
tunity to speak.

Mr. Deputy-Speaker: Yes. I said
1 have received chits and also I find
hon. Members rising in their seats.
There would be a time-limit of !f
minutes to each Member.
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An Hon, Member: It is a very im-
portant Resolution.

Shri Narayanankutty Menon: It is
a tragedy for this House that a Reso-
lution of such a character has to be
discussed because it presupposes that
when the formulation of the Third
Five Year Plan takes place, special
importance and consideration should
be given to backward areas. ‘Back-
ward areas’ obviously mean areas
which have become backward be-
cause of the implementation of the
First and Sccond Five Year Plans.
That is inherent in the Resolution.

Planning presupposes not only
planned development of industries,
not only planned development of agri-
culture but planned development of
all the nation-building activities by
leaving an equitable distribution of
these activities in various parts of the
country. That is not only essential for
the successful outcome of a planned
economy, but for the successful out-
come of both the emotional and the
other integration of India as a nation.

When a similar Resolution was
moved in the other House in the last
session, the hon. Minister of Com-
merce and Industry replying to the
debate, referring to the Mover of the
Resolution and the points that he
raised, said that there was an element
of parochialism inherent in them.
Here I must apologise to hon. Mem-
bers; if any Member speaking on this
Resolution takes the liberty of parti-
cularly referring to certain areas
which he has got the liberty to rep-
resent because he comes from a
certain State and is represented in
the House as such, and represents the
difficulties encountered by that parti-
cular State, and it that is to be term-
ed parochialism, we will be the first
people to be proud of that parochial
ism.

If you see the whole picture of the
country, a feature of the implementa-
tion of the First and Second Five
Year Plans is that industrial deve-
lopment, especially the basic industr-
jes and industries having a high em-
ployment potential, has shown a ten-
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dency to be concentrated in certain
particular places. So also the deve-
lopment of the roads, the railways
and the ports has shown a peculiar
tendency to revolve round certain
areas.

1 was reminded of a story in war-
time. When Belgium was occupied by
the Nazi forces and half of France wag
yet to be occupied, a private trans-
port company started running a few
buses to Bordeaux. They wanted to
get passengers for the buses going to
Bordeaux. So they found out a
method of advertisement. They sent
out soothsayers to Belgium to tell
people about where they could find
their relatives who had been evacu-
ated to France. Then they manufac-
tured a map. Behind Bordeaux,
there was kept a piece of magnet, and
a pendulum used to oscillate on the
map. Everybody was shown the
pendulum and told that at the place
on the map where the pendulum stop-
ped oscillating, he would find his
relatives.  Invariably, the pendulum
stopped at Bordeaux. So these peo-
ple began to go to Bordeaux! There-
fore, the transport company got
passengers to go to Bordeaux in their
buses.

Likewise, whenever a particular
industry is to be located somewhere,
all sorts of excuses are made out, for
example, technical advice, technical
report, Planning Commission’s con-
sideration, Government consideration
and other considerations. Finally,
when that industry has to be located,
it takes a particular turn and it goes
to a particular place. We are not
grudging that a particular State or a
particular place gets that industry be-
cause we want every part of the
country tc develop and within the
limited resources of the Plan. But,
if people become so blind that certain
portions of the country and certain
States are altogether completely
under-developed and these industries
are concentrated in certain particular
places, certainly, there is objectively
and subjectively also discontent and
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that discontent will have to be avoid-
.ed in the Third Five Year Plan.

Also the special problems facing the
.States will have to be looked into.
.Because of the limited time 1 will
refer only to my State, how my State
has been treated in both the First Five
‘Year Plan and in the Second Five
‘Year Plan and how the state of
.affairs are there today and how the
.State is going to get treatment in the
‘Third Five Year Plan.

When in the Second Five Year Plan
-and in the First Five Year Plan so
:many industries have grown up in
India, in my State, where the un-
employment situation is the worst
rcompared to the other States, we have
.got only two industries in the public
sector. That is what the statistics
show. One is the Hindustan Insecti-
-tides Factory employing a maximum
-of 130 people; and the second is the
Indian Rare Earth Factory which had
‘been started before the First Plan and
which employs only 77 people. The
hon. Labour Minister knows this be-
cause they are retrenched. This is
the total achievement of the State of
Kerala in the public sector in the two
Five Year Plans.

If we talk about the big steel plants,
the argument immediately comes that
a steel plant cannot be started in the
south because we have no iron ore or
coal there. That argument sometimes
stands good. But, what about the
other industries?

I will come to a particular question
‘because that question has heen
answered by the hon. Minister of
“Transport and Communications and
the whole burden has been shifted to
the Planning Commissicn #»day I
will tell this House what iy the story
behind the Second Ship-builaing yard.
“The British Technical Mission came;
it went and toured the country and
went to 6 or 7 places to enquire about
the soil and other conditions also.
They made a categorical recommen-
dafion that Cochin is most suitable for
the Second Ship-building yard. It
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took 14 years to consider that report.
And, again a committee of Govern-
ment Secretaries was appointed to go
into the question and they also made
a recommendation that the Second
Ship-building yard should be started
there.

From 1957 onwards the answer
given by the Ministers in this Parlia-
ment was on the assumption that in
the Second Five Year Plan we are
going to start the second Ship-building
yard there. But nobody knows how
the whole thing has faded out; and
now there is no possibility of the
second ship-building yard taking
shape when the Third Year Plan is’
out.

I am not’saying that because those
people do not want the second ship-
building yard to be located therc that
they are doing this. There may be
different reasons.  Unfortunately,
when these different reasons are com-
ing, Cochin is going to lose the second
ship-building yard.

The Transport and Communications
Minister says that he is prepared to
include it in the Third Plan but it is
for the Planning Commission. I do
not know what will come out of the
Planning Commission’s deliberations.
But, we are not at all hopeful, when
we see what is gathering up in the
horizon against the second ship-
building yard, that Cochin is going to
get it in the Third Five Year Plan
because forces are working against it.

I will put forward another example.
It is not prejudicial to any other
State. I am only pointing this out
that whenever money is invested in
a particular project, first of all, the
Planning Commission and the Govern-.
ment should see where that money
could be profitably invested; and,
secondly, which part of the country
requires development.

When the Second Five Year Plan
was taken and when the allocations
for major ports are taken, it is so
surprising that Cochin, which is one
of the major ports in the rountry and
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[Shri Narayanankutty Menon]

which requires development because
it is in the international maritime
route, and which, even from 1936
onwards, wanted a large amount of
money got hardly Rs. 2 crores, while
other ports, which are not actually
working, got to the tune of Rs. 17
crores.

1 am referring to the port of
Kandla. 1 am not at all grudging
that Gujarat should have a port; but,
with all this technical advice there,
the Kandla port is not working.
From the last year’s report I see that
Kandla port shows a few thousand
tons of imports. When 1 looked into
the details the imports were all the
machinery for the port itself. But
the port is silted. Therefore, when-
ever these allocations are made, the
special situation in a particular State
or region is never taken into conside-
ration. ‘We find in certain cases
deliberately certain amounts are
allotted. When the Third Plan is
formulated, if Kerala cannot have a
steel plant, it can produce electricity
very checap and more money should
be given to develop the water power.
it there is not this water power, no
basic industries can be started there.
While formulating the Third Plan,
whatever injustice has been done
during the First and the Second Plans
should be removed and allocations
should be made suited to the natural
resources of each State. As the Third
Plan is in the formulating stage, I
hope it would be possible for the hon.
Minister to keep sufficient watch of
the undeveloped areas at the cost of
which over-development had taken
place in certain places during the First
and the Second Plans.

st Ho o I feA
e aed, § W e A fad
& e gER fomme w5 &
frd wwr gwn g, WR gew & s
W T A g ¥ fod 99 raurg
Wg LN A v § o
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2w H, I N qadw s
# e fafree arge %1 #% T
g grm 1 dfFT T TR A A R
T AT AT T § W] v e
AT & @ § 1 A I A o Gfed )
FUG AT T FFAE T T
e ®v aEeiw fRaT @ 1 SW X woR
foiie & & vo ¥ 77 fam 2 -
“There is lastly the question of
providing for the correct regional
balance in our development.
While this has been accepted in
principle, it will need greater

emphasis in actual implementation
auring the Third Plan period.”

I REAT T TAAT AT

fe ot gt dwad ofane & o ®
SRR R forger gw F W
A §, W TR ¥ A e ot
W AT A qE w371 fF gk frgge
T AW WEET 39 ofar § &)
sy § afe farw ¥ fgor &
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awad ofer § 1 g f Zgwl
9T Y Eg & wwd & 1 W Ty wy
q feel § T FT gEq § 1wy
F A TE N AERT g @ A
sgreTaR gfeowt #1 g & 1 9w
gl ¥ e F 0 fawfaw feed &
& AT Y)Y A o e g A
T W OTETE ¥ 87 ¥ g7 W
gwal § 1 § g @R > faee & @Ee
¥ & Tw 9T SyrET ) AT 9Rar g |
o fam g 6 Y IS & =y @
£ 7 TE¥ & fafree amew ¥ Am i
afFT fee i # o e o e o
& ST § fFogw # W gu
$R-{¥ AW & T R gH J qger
M & I300-3300 FIAT THAT @
foFam o1 gE Y A1 § Y300 AT ¥Yoo
FqT &9 T @ ¢, AT ghwa @
fF s % @ 3o AEd gfomt wv
aa § 99 #Y Y SNy MW Y
TS AT gUR A g Y ..

Ineaw wRE ;g fafet &
foric @ @ 9%, f 1 wm
wWaasr g RE

wt Wo wWo WA . W W § I
Yo 9T &2 waATAY F7 fox frr wqfed
oY WEY ¥ WSe v § ar §
Tg FTAT 9gaT g i o AT e afare
¥ g § 3% Fre g ot g fe &
AZAFGN R | T FT IZ IR AT
FW1 9 A AT ¥ 9 w6 ag
Fg 1 e § 5 g7 AW & fog wga
= FW fear & 9w e aw
T & GETK 9 LATE TAT FIAT &
FCRE w9 A i fggema A ey
Wit § WR e I guie s fau
% & ar w9 A @ W@
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& 1 & wger wgan g f ag 3R a
7@ & fF gw o faw ey @ w TR
#1 o e mw dfear & fafmex
T A3 Y W AR TR A § R
ATt & forg Y ATl woaT En ad R
& g w1 8, A1 IAFT A W
¥ 1 # fa e am 9 9 A e
¢ f5 3 g5 g 9% e frar & @y
T TE ¥ 1 R R s sarmy
T 91few | § § T wge @) aF
AR FAE ) W ® oAE owEy
fr foram et #71 ;fgw s gw
T X HF AR g s won
wifew a1 & q& awe @R | A
A gw w FT R wke
T TERNCE gUT W18 FI9TE FT @
&1 fe gt ow aew  we f
fied o N IEA Nw fafwad §
W TR ¥ FE 9R 5w A o oA
Frad § w2z fafreed & wq1 fr free
it & forg ot o ATE wmT <@ Ay
mm%vx_mmﬂqéwgﬁm.
w5 g gem A
g #R F1 1w & i gw o
FTH F7 T2 & 1 ¥ioo FTT 4Y yrAAT
ia?ﬁmmﬁommm
#efedt & i Y owar fear omar § @
a% 0% ¥ @ A Qa1 | g
TEaa IR @E |

& ar fo ot 2w A TR
fae ag a5 4 § fr g8 g2 oo &
FE AT T TTAL T GRfT T Aot
# aren g fr qist sufeai @ o
¥ Y qTET A T e Ay
w1E TF OF 79 W 5 ) §, e %
? 1 T B &Y T A g Y oAy
& wwar § 1 6T gk 2w & qrnfoas
Y F dvit F agw uvr fawwr )
WA 1w wfgy wifs  wEwy
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[*Y 7o Ho ]

T favy e A o YT SERE Y
B aFar | THR A1 A aE
T a<g Y faumar F1 g FAT R |
& o1 £1 vF @9 &Y farer T =g
£ 1 o Tar aa § fomd fs & § ok
TeR ¥ G & e gAR g WY
21 TR Eq B SF A G A Ay
- FY FTT FT TR T TAFT FT R
AT HEAT EOIT | T aXE ¥ W
AT AV X | qgi qg A & fF 0N
Y T § oY qETEl SRAW 99 W@
MR e mgEAa g fF v Fm
&l wE X W E | TAT 3w A T
T GHAT § A T grera & 43 Fwi 7
TR T Y Awar & | &Y
A ¥ oFar @ awr & ey
el @1g @R T qFEA FT F o)
g0 g frw A ofaw N T
varar e & famen faww @ gAm
2 AR I fAu o ¥ SameT w4
@ 9.7 | 9 foey go @t & A
N TqAT TG/ A@Y § IEHT SF T F
g frar s =i AR fam a0
@ I SUTET WIAET §1 A% 99 a4
IJEHT FH FE Y | AT Forr ey
-qT A FAT G4 HA ¥ e
WA g IUH OF qE § & 7 H qH
A a9 wA & fag wm s
Thvg TFE FX | g ag F@T el
£ it vogr 3 fag T & ag
A% ¥ @ T &, W D I
aget grir |

17.36 hrs.
[MR. SPEAKER in the Chair]

# wa oF faee ¥ oA o S qr
i f g@ TN g § A IF doma
afar &1 g g | g aww W
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aufre e ¥ garw oft P}
TS ¥ aIE o waAEz Ay o
A @ & AR G FER W
F ¥ N A W g A
SRAT FATA BT TAN § | JHY TR
TR 1 (%8 wad) @ F
gfam &1 frf s g @Y daw
F X TH & WrEl W A
TETATATATE | A AR TAH F T
# qar & 1 fow gk & qam g
g o @gt ¥ § 7w 39 wE w A
Y AT AFAE | § w0 A w
fF a@ ¥ 99 T A T AR
fearmar & 1 wgT T W F ogAA &,
I7 W gA NG § 1 e afafaq & v gw
AR Iy & o g & =i
% T EFA 1 s ¢, e
F o gfamr # fas oF aEfed
FHT &1 IT BT GT AT AR I
HFa oagpaT & qafeas s
gt g AG &1 fEwa wow
I FF WTEET ¥ &4 AETT 49T,
fFT 97 1 o1 FT Jlyarw ¥ F
ST WAT | AR 99 TTET &Y OKAT
At & @ fgafey & o @ aEewr
T #war | &% e fafaee @y
faar fF wEE AR W difae §
fag s gwar weR femm T, 9w oA
¥ g TE &1 A fgEr qv, 39 Y
gd T fFwr mar. dEw A
dTw ¥ uweaw ¥ fau @ws, @wy,
HEH AT ®qGT @ a4 91, SfEa s
# ¥ gfew § o9 W@ T @ d
fFmm w1 W & SEw ¥ e
fafaet arge & w71 fF a5 a7 o Ay
Qe oo v g ol g WA



8249  Resolution re:

"t v dfsq argw T W
7 %3 ¢3 uirweax fafaet & fowiga
9T AT g FA1 41 fF Az AT
N U7 A AT A oag ez
TAANEZE T FT TG F AT § )
ag g Fedt & 5w w oA, wg A
Tz TaHHE &1 FW 51 F 98w
&1 A § fFogrew w1 gw AW
¥ &1 quedr a8 & TadEE SR
FTEVSIAT FT AHT FIT A AR FE
W qie afem #3, 3fFT ga 99
a1 g faga 9&Q &1 @@ wEE
Taddz §, ag & wmwar g, ¥few ay
daz § fr confar st | 1 8@
FI@AT ¢ | AT 9T g ®1 YFE AT
= T 2, 9 fa 39 A a7 &1 @
AAAT | wEAHE FTE WY FTW IS,
e ag qarfaa 7€ & fa agi v &€
fafaeze mer &1 #7 ug w¢ 5 aw =
#, faez ot gf & o) g &1 €
TR FT OFW | G AR
T HES 9T MR O AR gafaa
FTLaT FW, qT HFT FL AT ag,
qERIST FATHI WX THAET AW FY
T i |

oot & g § woq e &
s # fgrma w3 g

wt fagma fag  (EqR) :
weag o, 3@ ¢ 5 swmEw wgim
g FEATT I FIA & 41 979 F I
IJ AT WIAT T A 4 FANY
IR AEHE B &Y, ¥ I W v
TWIUWE | I TF FTA T a7
8, framat &1 Avaew g, confr s
%1 e w1 graey &, fafaedt % afesy
& g¥ 3, qg Fg 9Tl § 5 dwag
gfa M siegs faar o o 9=
*) syaaTy faar I, arfe gar qa § Ay
SHATAAT &~ W T & oY wEwTar
o ford WX F93-ford & oY T 8,
ZAT AT TN A W WH 99
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& fog o & 92 ¥ 9 @), 39 # oY sr-
AT - I B JY-HFAG A fHT I 1
fea sq 7o Af7 F1 w107 = 7 qfefoa
7T &Y a AEr &, & M T Y
& I 31 Wt ¥ a9 wEd #
N qF I FA-FRE@AT & AT, IR
fora A 92 @1, AT T @9 fFg
mry fre frge ofans #§ dem-
9 3 & fog @ g, wifaw
FHITA 9T 99 A faw &7 @9 w0
F£ T1@ T F1 AR fEar gt 6]
I #F F qEg Q@ FO & it & g
& w7 a9 gar @1 dT o AR
qFaT w7 AT g0 g ¥ | W
B TIT9 #Y 3G, a7 g9 0 % T
A ad ) qaEEr & fau 99 3y
fFar 913 1 AT AR A & R W
gAY AT AT &deg &1AT ATg 9,
a1 g9 A 9 ga &1 W gl
Negra T FT G E, A oA &
T T q7e 4T, FgT FE) AT AT T
g, TOET a7 QT §, AGT TG T
g ok &, 3T o Bgra A Awar, A
frgd ¥ FEeTd §, IT & IAAT
7g wegy A& s fr fafew oo s
WO A g 1 S F AT
E q@r g

ot fafer foreg - & fafer o0 Wi
W T # gy g wW §

ot fagraw fag . 70 97 wRTC
X & I F aom. gfew 3@ g,
o HF A §1 W IT W gy
frrerar 3, faoreft frerefy §, @Y @ w=a<
& § 37w wfa mme §,.
wor sfa s ¥ 38w ady
qE FW | AWAE aTe & ag
g dxr g 81 A o g,
w fag ¥ gmg W NEA
FQ § §few ok g 8 WR
o T 7 foed ond & .
aar ! fremEmmwfraasgy §?
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[ Fagra faz)
fager varm A & awar @ R gt
T A R, it fRdY 2o Y
¥ fou &= A # wEwsa 3
g ¥ fau g o3 &, 99 & fav
farer Y sgaear € AR NI 2T G
& 9§ & fov ar a1 R
@ § Al Fr-sefara, daT
S 5w A-sqaear @ o, dt g
TR g QY aFT & | T frg g
frgE o # w9 A9 ¥ AgAr TIfEY
fr agr Ted & ar A, faer &7 99
& ar 7 R 99 & forg qrefr % sgaear
Rar T 1 =g ¥ v § ey v fE
qama & feet ag A *F fag qer
AR TR F forw s Y T
AT 17 & qAAR 3T A F q9F
& ® &1 faare fear mar ar o
qEF A< W §, e AR an
! 9¥% a7 § AfFT we gl
e I A faa F g A aga
FH FTAAH & @R g F "W A
% foau T w4 &, T forg sem Ferie
N W mfeai @ ¥ I §, & fa
T g § omr wew & @A
g @ 7 9gT ot &) qgAm IW
ag 17 IR FF i i Y s A
framr A & a9t ama, 0 R
I 97, A 9x - W AT
F AW | WX T qAE 4T AT A
At gw g 9 @y § fF gErd AT
T ¥ S I E, 7 A AR,
£y fag gt Hiife W ae A T
aq & 9, ag faa avE ar §
g 0w § 1 g W, FfwT aeww Wi
A &Y g% I« IA@ §, N ITF g9
U gy N wEws ¢ 6 g o,
JgT gl TEE &Y, I qF &A1 &Y I,
M F FET G| wH 0F W ¥ FEr
ITE qFF G T @ §, Wifs § v
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At o e gt &, 7t & AT w0
Y T Y = O & T AT ALY
aZ gEa 159 g A9 & aaY 1@ S,
s agi aT4 § mieat & agi 77 7A<
Y T B 3, faorelt i 7 ay
gt T g A wE & fF g
g TET 4G R, WY @ ! TG Q@
gATE Wi & fF ag Tgar awar e,
aTfe agf g R —{IgE TATHi B T
X & T TRAT AATET A | GE
w=ft ¢ 5 ger w@ faoeh /8 2,
=9 faw gR wm-dd 4@ & §99 & 1
fawrelt T I AE AR gw
faarelt @ @ aFd, faoey a A
FTHS AT IT ALY & | T F Tt
% f faoreht o, somy ¥ §, 5@ fov
gt -mE fawet & woen, @9 g
Fw faselt ¥ g, afew wp faoeh
& &, agt e swEear A W o |
SRTT AEAT F¢, a1 T E qH & 1
waell a4 ¢ 5 g & wefa
% afcads g | g afcaaw #ar @7
TN & GTHIL gTT &Y aCF AT & 1
& ux wEH w7 R qgw A o
T | Y Y 7T F 9 fF g A
T wo, Afw o fruT g7 gl
T aF AT | gL qH TG B HraTer
g @ & A g A A 9z
T G A T T FOw faww ?
ctfr fafreex 7@ ww w4 afs &
7g #E % gAR | FT A ATATE
RACIESI I ER e EICE R oI
B STE T A g § | gL A famd
w5 A fora & AR gw N9 g
& o\ g ¥ =) i go & T e
TEdl § | W AT T T B
7€ ¢ fr qufs 3 @@ & dav gn B,
few g ag wEw fawar § WX mRY
# ge fagar &)
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ot fgar fay: s d q@i
e & f &1 & agr @9 AT 0= aTe
2, TG Y v R, S gt aver aga
TG qT @, A g F 90 F WG
Tawar &, ife g & afag adg
& %R 9 g FT IE@ q¥) &, @Y &W
T AT T¥AT & | WIS 2|ra A fady
T I AE | gAR agi MREg &
g § A @, arew woU A A
? W% T N werg TqQ A4 faear § 1
w@r A & 9w fe o 9 faa
& A g FT A AL G, I
s ar & &, Sfea afaec 3 A
g ¥ AR qEM 9TAT & | ¥\
¥ A g A oaew W, wifE
[T e X § | I F qg wW
fadar & 1 5T T WR A frar @
o & w3 ® faer qrar § 1 S
1 g ¥ W FT qE AT * g
IS & fo g0 9 ) Wy AN
T WTHgT FL | Awew 35 § f
W\ F N gEF ), A 7w Ff
wm A fa, 3 g o @ foar &
a5y § 1 g ¥ qgi orgi N g
& agi & foar sod E W g T
¥g  FAT T § | ag o ghawnd
IqASH A ZIT & FTOT AFN *1 fwwa
AT Y | T T AT W ¢ Fr g
& gfy s ® wafe o=, wife
AT fegea™ W & war § ) '
EIEO FAE AN s e R AW R
oy FED mTh At | F a9 <
FA FA E 1 ST W AT TET HT
W AE & 1 oF FaEefa & R
T T, Afew 9w A fafesw age
¥aq @ & WX ag [ § awey,
A A T H AT WAT A wFQ
=T agr ) q¥F T, AfFA T@
fafeam Y g HF T W ¢ | I
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9T arT A I & e AR deaE
ufara ) a@ #, e s o
T IT wE FgAT R

WET OF T NEE T oAEE 8,
7g g7 I ¢ 1 9¥ FrEF AT A
W RTE I A g U QAT I
t fr gw 2w A A0 W g FX
aifmgrn @ aww &) Fwar R fw
g wfus & wfes o T@y §
I ® I w1 fear g, afs 9w
A I FT G w faw wg W)
I ] I W TE T AR
aqaT @ da FT ¥ qgr aw g a9,
o @eT FL AR IG F IR AR A |
faAYaT AT ¥ qTH-US FT AT AT
21 99 % gy & fe g0 OF A Hgfaa
W@ 9 "ot I ag @ qEar w7
X | S a9, T AE AT | ATH-TA
9 & fag 92 9870 & 5 awR Sw
TTFE FCH TG A AL FTOAH
o % T FO9 9T A &, 39 #;
aFR ¥ X )

soft Agar s 7 o fawet
@ f5 s feadglic T 9T gW
q wfae # "gEw wEa w1 )
$g wfagt 7 o771 fF @ & a ¥
Fg W T oy 0§ A qEHar
£ 5 59 & A § w9 F 3 ot fer
toaw At wigsr A faew
Fafe T ¥ @ g oy § 0 wAa
& g ¥ ag fefgae dfase wgoman
q7 T FAFRT FFAWT 97 T AR
Iaw # ag fremdrw &) mar &, far
w1 i | o gAY fw g, ag ¥
g i 9, 7 @ fae 7 Afew awt
g & fyemda & fea § 1 Ay 48
t fr oaz fadr & mifers @ mam 40
I & fre ¥ wraT @ & & o
T s 4 wrar & A Al s g
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[+ fograa fog)
9 7 TIEARTY FRET Y qA9T @i
& T 97 ¥ ot A am T g
2

st Ro &o frady : @ Y wT
T wETE

st fagew fag @ & qui
¥ F9EC F9 Y 9 FALA a7 F@T
g A wa wrE fomiw FEd
g Fr & 1 T fyemdw §, 9w
A g U I3 T TR F@AT &)
for & afad oW g0 =18 7@ §
I FY 77 @O & | TE AR F @ HW
& T are w7aT @ AR fam We
ey qiz 777 & faay o aw 9w
T g @ @ § 1 I A7 1 fywe
2 feq o &

# g ¥ wadw 9N v &
STIAT FT § 5 g & aong fefafas
IEE A1 FT F AWM A 4y A
feand it =fed

Mr. Speaker: Shri M. R. Krishna.
shri Braj Raj Singh rose—

Mr. Speaker: I will call him after
Shri Krishna.

Shri M, R. Krishna (Karimnagar—
Reserved Sch. Castes): Only this
morning we heard the Home Minister
giving certain assurances and hopes
to the Backward Classes.

An Hon. Member: Backward areas.

Shri M. R. Krishna: Now we are
discussing about the backward areas.

Shri S, M. Banerjee: Yes, backward
classes in backward areas.

Shri M. R. Krishna: As you know,
8ir, I come from a State in which the
Chief Minister is also from a back-
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ward class; the State is also back-
ward, and that is Andhra Pradesh.
My hon. friends, who have spoken:
just before me, have given various.
reusons to point out the defects of the
Planning Commission in setting up.
industries in various places, ignoring
the areas which are very much under-
developed.

There are various instances. If one
hag to quote the industries in America,
England and other places, I think:
ten minutes will not be sufficient.
Therefore I would like to confine my"
remarks only to certain things which
are prevalent in this country.

The Planning Commission says that
wherever the industries have to be-
located in the public sector they are
very strict about raw material, the
cost ¢f producticn and so on. In
place: where ther want to encourage
rrivate industries they want the pri-
vate people to come forward with
lot of money in a backward area. I
do not know whether the Planning
Commission members know very well
the conditions in the backward areas
and rich people in backward areas.
Had they only known about it I do
not think they would have put this
condition as one of the very impor-
tant conditions for locating private or
public industries in the backward
areas.

1 think the Planning Commission is
moving in the direction only to help
those people who are very rich. For
instance, in Andhra Pradesh a factory
was to be located. For that the
Andhra Pradesh Government wag try-
ing to find out people or private firms
who could come forward to invest
their money. Many people from other
parts, like Bombay, have come for-
ward to help the industry but on the:
condition that the industry should be-
located in Bombay. Therefore it
becomes impossible for any State,
however honest the State or the
people might be, to get that private
participation in order to get some
industries.
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i1 was gpeaking about the Heavy
Forging and and Structural Steel
Facrory which was to be located in
Andhra Pradesh and for which the
Andnra Pradesh Government is still
struggling. The Telangana part of
Andhra Pradesh, as it is known to
thig House, is very backward not in-
dustrially but even in the agricultural
field compared to the Andhra areas,
the Telangana part is very backward
and the people are very backward.
Most of the areas there are barren
and there are no river valley projects
there. "They will have to depend still
on agricuiture.

The former Government, that is, the
Hyderaopud Government had certain
plans. Regarding those plans the
people of that State thought that
when this integration takes place the
Andhra Pradesh Government will be
assisted to start those industries. But
to our misfortune all those promises
and the industries which were to come
up have now been thrown into cold
storage. Again the same principle
has been applied even there, namely,
that if people are willing to come
forwarq to invest their money then
only they will be able to get the
industries.

Even Ordnance Depots and other
offices have been shifted out of
Andhra Pradesh—] mean Hyderabad
and other places. Formerly buildings
had been constructed to locate certain
depots because in Defence particular
type of accommodation is required to
locate the Ordnance depots and other
things. Even those places have been
vacated and they have been shifted
to other areas.

Now gome places, like Bombay and
other places, have got lot of industries
even after the withdrawal of the
British. The British also wanted to
develop only those areas and that is
the way in which our Government is
also trying to develop these areas.
All the industries  are con-
centrated in these places. For
instance, even the Railway offices
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have been shifted from Hyderabad to
Lombay. Therefore the people in
taese areas feel very bad because of
the half-hearted way in which Gov-
ernment is trying to develop the back-
ward areas.

I had to voice the feeling of Andhra
Pradesh here because recently in the
Andhra Pradesh Assembly members
have taken a decision that they should
have a special session of the Assembly
to voice their feelings. Every Minis-
ter, the Chief Minister and the Gov-
ernment ot Andhra Pradesh have
tried to convince the Central Govern-
ment about the backwardness of that
State. And they got assurances, but
the Central Government never try to
honour their commitments. That is
why I feel it my duty to express here
the feelings of the people of Andhra
Pradesh before the Andhra Pradesh
Assembly itself passes any resolutions
on these lines. The Minister for
Labour in the Andhra Pradesh Gov-
ernment—just ag our Nandaji here—
is even assuring the people through
the Assembly that he is going to start
one of the first institutions there to
train people to work on safety
methods, provide for health, welfare
and other things. The Labour Minis-
ter there said that an lndustrial Safe-
ty Protective Institute is going to be
started in Andhra Pradesh. Andhra
Pradesh comes forward to do many
things without knowing that the Cen-
tral Government is not going to
uitilse their services!

Once the Central Government want-
ed to manufacture diesel as well as
ordinary railway coaches in one of
the factories in Hyderabad. We
thought that it was coming up and
that orders would be coming to that
factory. But suddenly it has been
taken over to Calcutta and other
places, even though thI8 factory is
very well equipped to produce this
kind of things. At the Bangalore and
Perambur workshops these things
have now been produced. Even
though the Bangalore workshop Is
already working to its full capacity,

.
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yet the Railway Ministry has given
various orders to them. The result
was that the factories which are very
well equipped in Andhra Pradesh have
not been encouraged to do this kind
of things.

Again, the Aircraft factory is one
of the things which the Andhra Pra-
desn Government wanted to proceed
with, for which the America have
already got plans and everything else.
American collaborators are offering
help. But the Planning C ission
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therc as a result of the principal
industries; other social welfare
measures, communicationg and various
uther things have also developed as a
1esult of one industry being located.

18 hrs.

If you go into the history as tu how
these industries have been started in
some places, you will find that the
Britishers wanted to industrialise the
ports and they did it. But now, after
, some of the industries

and the Government of India want to
consult various other agencies and
thereby the things are very much
delayed.

1t is true that Andhra Pradesh is
an agricultural State, but that does
uot mean that the entire Andhra Pra-
desh is depending on agriculture and
their income is derived only from
agriculture. Ag I stated earlier, the
‘Telengana part of Andhra Pradesh is
barren. Without irrigation facilities
they will not be able to produce any-
thing. So it is only industry which
vould help them to come up.

When the Government of India feels
that backward areas should be
developed and should be encouraged,
1 do not see any reason why in the
matter of Andhra Pradesh proper
trecatment is not meted out to it. In
the National Development Council,
every time, right from the time when
Shri Ramakrishna Rao was the Chief
Minister of Hyderabad, from the time
till the recent Conference of the Chief
Ministers, assurances have been given.
The Chief Ministers coming from the
utate have tried to explain to the
Government of India and insisted on
the need for industries. But yet their
voice is not at all felt and Andhra
Pradesh is in the same state as it was.

1 have got figures here to show the
way in which the various other States
nave been helped in the matter of
having Central industries in the
oublic sector. A number of other
sncillary industries have developed

wh.lch should not be necessarily on
the borders, because of certain dangers
from outside, have been located there,
and the Government and the Planning
Commission do not seem to feel the
uecessity of shifting them from these
places which are very near the danger
zones. From the point of view of
safety, many of the industries which
are now being localed in various
piaces, have to be shifted to the safer
zones. If there is no other considera-
tion, the Ministry will have to give
proper thought to this at least. After
ail, to start these industries and fin-
ance them, the Central Government
will have to depend on the various
States including the backward States,
and though they may spend money to
set up industries, they will have to
take proper care to see that in a time
of emergency they will be able to
stand against all kinds of dangers.

Many of the industries which are
now being located are not in the safer
places, and the Government will have
to be very careful; at least in the
Third Plan when they are going to
produce some of the very important
things required by the country, in-
cluding defence requirements, some
of these industries should be shifted
to the safer places, and they should
definitely not be in the danger zones.

Mr. Speaker: Shri Braj Raj Singh.

Shri Harish Chandra Mathur (Pali):
Sir, this resolution refers to
undeveloped areas, and at least areas
which are fully known as undeveloped
should get some representation here.
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Some Hon. Members rose—

Mr. Speaker: Let me have an idea
as to what the under-developed areas
are.

An fAon. Member: | represent
Madhya Pradesh.

Shri ‘Bibhut! Mishra: 1 have moved
my amendment.
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groups, leaders of groups, but I will
not follow that distinction hereafter.
So far as Private Members' Bills and
Resolutiong are concerned, all are on
the same footing, except the hon.
Minister.

Sbri Kalika Singh: It is a mistake
in planning.

Mr. Speaker: Very well.: The
Minister also agrees.

Shri Ram Krishan Gupta (Mah
dragarh): I have also moved an
amendment.

Mr. Speaker:. Is Punjab also under-
developed?

Pandit ‘Thakur Das Bhargava:
Punjab is certainly undeveloped.

Shri Shree Narayan Das (Dar-
bhanga): We come from backward
areas.

Shri Kalika Singh (Azamgarh):
Kastern U.P.

Shri Harish Chandra Mathur: If a
a gentleman hag represented U.P. it
is all right. One has represented
Punjab. At least you should come 10
other places.

Mr. Speaker: I am i I will
call a member from Rajasthan and
also from Madhya Pradesh.

Shri Harish Chandra Mathur:
Madhya Pradesh has already been
represented by the Mover.

Mr. Speaker: I have called Shn
Braj Raj Singh. Very well, let him
go on. Anyhow. I leave it to hon.
Members themselves to decide. There
must be a proper adjustment. There
is no opposition so far as Private
Members' Bills and Resolutions are
concerned, I think the opposition is
only the Government. As between the
varioug parties, I do not count any
opposition, and therefore 1 am not
going to proceed on the basis of parties
here. I made a mistake in calling
Shri Braj Raj Singh. Somehow 1t
stuck in my mind that I must call

st wrew fay  (fedoma)
IqTAW AEREY, T 9ET & AN AE-
forar @ wr &, W% @ T AT
Ty A

Shri Shree Narayan Das: There is
no quorum in the House.

Mr. Speaker: We do not think of
quorum in the evening.

ot wwm fag o W@ AT
geedt & N faure gyt 9 wwe frg
§ 39 & 91w ag gav e § fe e
e w% 9% T § e fad o
& afer @re qoF qur § W fagwm
T &, W T T A e g W
f& 7 frw & s e g 8,
g fe we g@t 93 v | W ¥
fret &t @ Td 7 & TN o
mimmfmwttﬁzﬁqw

Shri Shree Narayan Das (Dar-
bhanga): I rise to a point of order.
There is no quorum in the House.
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There are not more than twenty
Members in the House.

Mr. Speaker: We are not voting on
any item now. So, let the hon. Mem-
ber Shri Braj Raj Singh go on.

st wrow Ty @ SRR A Ay
ffEa Y § N Bt
& frdga &%m fF wiwe ¥ a7
ot anfae Y o et &1 R @
¥ & wrn § ag agy fawr g g0
&fFr & 99 ¥ =@ o 9 1 #
N qg frazw s agan o fF &
et w1 T o A o ¢ T o
X ¥ wWOT gy ¥ ANE &, E
qgr ¥ W § 9 F e AR
QR A A qwd § R W
£5 T &, 97 N aTF DL AHA W
o T A Y ol ) e & fad
g s | gaT wdw ¥ W ¥ fagR
«iq g=Ta, agt faoelt ¥2r o ) w0
¢ W e ¥ afas faosh gt
d @R W ) Ay T SR
feret @ gz fagem aEw W &
ot &g

Shri Shree Narayan Das: I rise to a
puint of order. I have objection.

Mr. Speaker: What iz his objection?

Shri Shree Narayan Das: I pointed
out to you that there was no quorum
in the House, and no bell was rung,
and Members have not come in, and,
therefore, the proceedings of the
House should not be carried on. That
is the point of order.

Shri Narayanankutty Menon: His
point of order is that there was no
quorum.
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Shrl 8. M. Banerjee: Previously.
such questions were raised, and the
Opposition Parties and all other want-
ed to have a convention that during
the non-official business such ques-
tions should not be raised. If the hon.
Member wants to speak, I shall not
speak on my amendment, but let him
speak. But let him not raise such
questions regarding quorum.

Shri Braj Raj Singh: May I submit
a word? If this is the way in which
a Member of the ruling party is going
to behave, I shall show that the pro-
ceedings of the House cannot go
on any day. I can say at any time
that there is no quorum.

Mr. Speaker: I think the whole
House agreed unanimously—that dur-
ing the extended period, that is, after
the normal period of five o’'clock, we
do not insist upon a quorum, as during
the lunch hour. Only, I said, the
other day that no division will be
taken here. Therefore, let us not
insist upon it. What applies to the
hon. Member on this side of the
House will apply equally well to the
hon. Member on the other side.

Shri Narayanankutty Menon: Not
equally.

Shri Shree Narayan Das: My
point of order is agalnst no in-
dividual, and it is not against
any particular party. My point of
order is general namely that when
sufficient number of Members are not
present, the proceedings should not
be carried on. On some occasion,
we may not raise it, but ordinarily
we should not go against the Consti-
tution.

Mr. Speaker: I may point out to
the hon, Member what happened the
other day. Possibly, the hon. Mem-
ber was not present here on that dey.

On the 22nd March, 1960, the House
was scheduled to sit till 6.30 p.m.
After the Question Hour, when the
discussion of the Demands for Grants
in respect of the Ministry of Food and



8265  Resolution re:

Agriculture was resumed, some Mem-
bers submitted that more time should
be allotted to the discussion of the
Demands for Grants of the Ministry
of Food and Agriculture, and that for
that purpose, if necessary, they were
prepared to sit till 7 p.m. Thereupon,
some Members expressed difficulties
about continuance of quorum after
5 pm. In this connection, I observed
as follows:

“My attention has been drawn
to a provision in the Standing
Orders of the Central Legislative
Assembly.”

—that is, the rules made under the
Government of India Act. 1935.

“There is the following provi-
sion there:

‘Adjournment for failure of a
quorum: If the President on a
count being demanded by a
Member at any time during &
meeting ascertains that twenty-
five Members (it is now 50 Mem-
bers here) are not present. he
shall adjourn the Assembly till
the next day on which it ordi-
narily sits:".

There is also a
important.

proviso which is

“Provided that no demand for
a count to ascertain the presence
of quorum shall be made within
one hour of any previous count.”

We have adopted one conv
that during the lunch interval, nobady
will demand quorumi, provided, ot
course, the discussion goes on, but
nothing is brought up for voting. For
voting, quorum is necessary.

Similarly, if the House agrees,
within one hour of a count having
been taken, we shall not ask for
quorum, except when a division has
to be taken, in which case there must
be quorum. That would mear, if
once a count is taken, within one hour
from that, once again a count shall
not be taken.”
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‘When a Member (Shri Naushir

Bharucha) submitted that the conven-
tion would be against the provisions
of article 100 of the Constitution, I
observed:

“The practice during lunch
interval has been adopted so long,
notwithstanding the fact that
there is a provision against it in
the Constitution. If that is right,
this is also right. If that is wrong,
both will be wrong......

Conventions are always cstab-
lished notwithstanding the law.
There is no need for a convention
it the law itself works satisfac-
torily. Law cannot be changed
every minute, but human practice
goes on changing to suit changing
times. I am not introducing the
practice as a rule now. It will
develop as a convention, as we
progress. Let us understand that
if we extend the time, during the
extended time, no quorum will
be demanded except where it is
proposed tn take & division. Let
it be the general understanding.”

That was
House.

accepted by the whole

Shri Braj Raj Singh may continue.

Shri M, L. Dwivedi: I request that
as this is a very important Resolu-
tion, the time allotted to it may be
increased so that it can be discussed
next time also.

Mr. Speaker:
next day.

This will go to the

Shri M. L. Dwivedi: The time may
be extended.

Mr. Speaker: Let us see when we
go to the next day.

Shri M. L. Dwivedi: Then the House
may adjourn now.

Mr. Speaker: I am not going to
udjourn the House. The hon. Mem-
ber moves a Resolution. He s
interested only in hearing his own
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voice, not of others who would like
to speak. This is a rather strange
request.

Shri M. L, Dwivedi: I am prepared
tc fully hear every Member.

Mr. Speaker: Then let him continue
sitting.

Shri Shree Narayan Das: You have
just read out the ruling you gave. I
will abide by it. But was any count
taken when the question of lack of
quorum was raised in the House
today?

Mr. Speaker: He did not follow the
last part of what I said. I referred
to the previous rules and said that
ultimately whenever time is extended
and the House continues sitting, no
quorum will be demanded, unless a
division was sought. This is the
extended time—the extension of time
by one more hour.

Shri Shree Narayan Das: I humbly
submit that this is a constitutional
provision regarding quorum.

Mr, Speaker: I have looked into all
that. If only he had heard
my ruling fully, he would have known
that all this objection was raised by
Shri Naushir Bharucha the other day.
I considered this matter and said—that
a convention would be established
against the law—of course, not as
absolutely immoral or unjustifiable.
The whole House accepted it. It is
not for me to go on changing the
decision of the House from time to
time. <

ot worem fag o AF wwEE
fe gl aet & @ o A fr
forah ag § fF e N s
Y I T § T W T W wrafeat
FREfFIF e N sEad
T ¥ Szt Wt g .
Shri Shree Narayan Das: On a point
of personal explanation......
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Mr. Speaker: No, no, not necessary.
Let him leave it.

Shri Shree Narayan Das: He is
throwing responsibility on the Mem-
bers of the Congress Party here.

dfea sge T wwiw ;. F A At
wgr a1 fF a= A gu 9@ 3g FAW
JTET T 4T | I T &1 s
T .

=it werew fag trauwﬁfsrﬂr
T w1 oV .

Shri Shree Narayan Das: I have
not raised this question on behalf of
the Congress or any party. It is not
a party matter. Sometimes, hon.
Members of the Opposition are not
present in the House.

Shri Braj Raj Singh: The Congress
Party is responsible for keeping
quorum in the House. It is running
the Government. It is not my res-
ponsibility.

Shri Shree Narayan Das: 1 did not
raise it as a Member of the Congress
Party. It is a general question.
(Interruptions.)

Mr. Speaker: Order, order. Is there
going to be chaos in the House? I
cannot understand this kind of talk.
The hon. Member may proceed. I
have given my ruling. The hon. Mem-
ber. who raised the point has accepted
it. There is no question of challeng-
ing the ruling. Only the hon. Member
need not accuse them. They are
entitled to raise a point—and the
point is novel.

Shri Braj Raj Singh:

accusing anyone.

I am not

Mr. Speaker: 1 am really surprised
at the fact only the hon. Member is
there from the Opposition to speak.
How is it that there are only three
Members of the Opposition in the
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Opposition now? He thinks it is the
business of the Government to have
quorum? It is the business of every-
body, including the Opposition, to
have quorum.

&t worerw fag - A frdgw S @
a7 fF fidw & ¥ faorelt dar @ o
forg & ¥ fr wat A wfus faoely
qEw & FrEm ;4 o & § Wk
ag Wt faa T gif o7 F wrar s &
a @ &1 form wr qe faoed &
it I wE 9 I W & e
g TR ahE @ | 5 faorel § W
oY 918 &Y | qEf g adw A g
B’ FeE " g6 § e ¥ ame
safrat N W faw gwar § WK
o Y 9 ¥ uF ada o aErd @
7g T &) HT 3§ HqoAr Wi oA afax
il FT ¥ orr a9y § | T AR
ag Wi & faghwer w1 qaw &
W gw Wi & fadwon s
@ & e Jgt X IEW 9 qA@ A
¢ f5 ofew ¥ ufus FEw @,
gre ge IAw 9y werfyg g v swit
N o e, @ A FCF @ Q@ IW
R TR AT At §
sty wfys gar & e el
aTE T A g | W A9 fagEa
Y g F 9 & A1 5a ¥ fag
%8 W ¥ 9 AT § I 0 F T
a@ N wfar FET 9w A
T gt aifs wfyw ¥ afas S
o wrEr @ | A frerae g § B
JTHTC 56 TG BT 1 T8 FC @ L |
R ¥ 9 €19 FT FI@ET &A1
@t 9z w=gr W feqr WX 3@ @
B2 gr FIEm g 99 gha Wi
IT F T AW FFW TR F FW
foar @dm | e @ faoe @
0 =ifgd daw & alal & w@w
o & fad | e area o faerft
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o e ft § ard ) 7y I9E wW D
o ¢ 1 & fraew s WA g
FTHIT FT A T §H aG & IeeT
a9 W & WK frw qrew & ggdn
gar wifid fag? gu Wl & faww &
fot ag a@f & amar 1 wafad W
g g5a1 § fF w@ gw Al danfEs
ST HY TN A Q@ §, AT g A=
1 W ¢ R ag Qe d @, @
FIE § TF q9 Tofaal 9T Qe 3
fgd | TEW & fad e @i
uF weEr W19 §, faweht &1 qEmw
oF 5= 919 R, e g T fe
stk frgtge 2 3T MR F
fdgnamamasm Mm@ §
Wi # g faodt sy § oF =@
A srg A qefar amy § afe gy
Mt FT qET X AT A G w@ | KA
wgi 9 F§ AEATAT ¥ T g 8,
g g FSO gEF N AR & fad
&ue aff & | greae ¥ fafree A
aamar 5 I=) A 5 fawrr ¥ fod
(ooemﬂa ® qoar g O
dfe crfm sTw A s g fe QW
1 o FUT § ST ALY faer war |
T ¥ arr 9z & 5w qew aff aq
Y | F FgAT AR IF A qgew
w1fgd 1| 37 & fawady fr sorar wfzd
o7 T &, gark A A ey A
qg1qY AT AfEd | BfEA g7 7Y 78 BT
g ®fgq % g7 fem AT F1 @
Z | a7 3T A GIF H AT GHA
wid @ 97 aF fagd go wAw F
TFEE T aq A4 T B XA K7 qATAT
T T@AT A(ET | AgT % QA =g
WA F1 AT §, §T B IH IT qAT 7F
g} FTAT Migd 7« 7 o g ST A
THAGAAATIG | Vg ET a@ &
T a4 FT 24 0050 | QG qOp F
ag) fasraa § e qrafcdy & fgamw ¥
o A fear arar 1 fow oW W @Y
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[ warzrer fag)
ITAT & IH T FH A ATATE | WY
W R gt & gfema w1
R & gart oy § it |WEd @
g I A G &
T &R & fad quTeE W A T |
oty ¥ fadew & fF fad I &
Y ST @ § A qgA T ¢
g T T WK AT wifed R oww
N dwyadi® @A § § wfaar
T gl fer oY e et AR g
Arsrmat F g W foer & aror awrd
Y R qgeY FoT AT @Y & S fgE
UEFgsTd fawm i Q@
T §F FW g Y 0 ¢ | wR fGady
ST & 9T T IR I TAE qEAT
@ § wma g g @ &
T W 3T | Sqrar fawme w1 w3 qHA |

oY a% A & qF A% A G N
e Ao & faeme §Y | 9T WOy
it a9y e e o fr e
oAt FY AF T T wraifEg @
& @ & WY Y ST 9T SATET F94qT
s FAT q1fgd a1 1 ¥ F gwEe R
I 3T AgaT g fFoww 2w A
T A T §9 a @y & S fE Ao ¥
faems & WX ag W ¥ A7 WAk #
2 & 1 afg =T Ao w1 S § ¥ @
STy A 9 & fold @ar & /war §
wife o F QY W dar @ T §
f& aror & faers § | & wgw B
W XAEAT B g Jr § ey
g W\

Mr. Speaker: I will call the hon.
Member from Rajasthan. Shri Mathur

(Interruptions).

Some Hon. Members rose—
Pandit Thakur Das Bhargava
(Hissar): Sir, the question is the

common concern of all States. (Inter-
ruptions). It is not a question ot
provincialism. The whole c! Punjab
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is not a backward area. But there
are areas in Punjab which are cer-
tainly much less advanced. So, it is
not a question of States. (Interrup-
tions.)

Mr. Speaker: I will call others also.

st foyfe e (@) - SR
fge frgzr g efan g 1 @ W
e &1 gy T far amar o gfea
BER T AT T qT A T
FRIfAReT O A gh § WK T 9o
YA ATRA § 1 T faaw & gwrear
& I FI7 B fqUE 1w F
gl A A s ?

ot TR F A (AEE W)
# 7 oft maede faar § 1 ¥ ofan
N &wat § | g8 =i faeem ofgd

Mr, Speaker: I am sorry that every
hon. Member wants to represent some
backward area. Not all areas of a
particular State are backward. I will
give them also an opportunity. There
sre States which are more backward;
and there are States less backward. 1
will start with the more backward
first. 1 will call the hon. Members
one after the other. If necessary we
will extend the time. Shri Mathur.

Shri Harish Chandra Mathur (Pali):
Mr. Speaker, Sir....

Mr. Speaker: I will give opportuni-
ties to all backward areas.

Shri Harish Chandra Mathur: I will
try to represent all backward areas.
I will not refer only to regional view-

points. The demands made in
this resolution are unexception-
able. This policy has already

been accepted by the Govern-
ment and it is reflected in the various
announcements and policy statements.
You may take the Plan or the various
other statements. Everywhere it has
been stated that the backward areas
will be given special treatment and
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that they must be brought up to a
particular level. Right from the
Rashtrapathi, the Prime Minister and
the planners—all these people have
given this assurance. More parti-
cularly, when the former princely
States were integrated, such a cate-
gorical assurance was given. It appears
they now want to wriggle out of it
some how because they say the whole
country is packward. What is back-
ward? They ask like that. This is
a thing against which I raise my
voice very strongly. It is a very
unkind cut against an already accepj-
ed policy. Even today in the United
Kingdom, they have a definite policy
regarding certain areas and they give
special preference to see that these
undeveloped areas could come up.
That is even in the United States. I
would like them to understand what
they have done in the U.S.S.R. Just
across the border, in Tashkent, they
have given special preference to that
particular area during the last few
years and it has come up. I hope
that the Government will not back
out from a definite policy statement
which it has made. It is untortunate
that these policy statements have re-
mained absolutely pious hopes and we
have been living under a delusion o
illusion that something will be done.
I have got here from the Parliament
Library a complete statement indicat-
ing how the Central Government
during these ten years had catered
the Central assistance; you will find
from 1t that it is only the under-
developed and backward areas which
have got the most uncharitable treat-
ment. I think they will ask how to
determine or compare the backward-
ness. We know in Rajasthan the
percentage of literacy in 1950 wus
10 per cent.

Shri Kalika Singh: In U.P. also ii
is 10 per cent.

Shri Harish Chandra Mathur: (n
other places it was 30-40 per cent....
(Interruptions.) I represent all those
areas. I am just giving it as an
instance. Yet, if you look st it, you
will find that Central assistance to

41(Ai) LS~
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Rajasthan on education is the leas:
per capita. Let us look at the high-
ways. You will again find that those
areas which had been under-develop-
ed, there also the highways mileage is
the shortest. You take again the rail-
ways. Those particular areas wher¢
we did not have these railways ana
which were under-developed, they are
completely neglected. Out of twenty
lines, hardly two or three lines werc
given. Then you take the Central
educational institutions. They will not,
for instance, take the Central engi-
neering college to one of these back-
ward areas. This is a policy which
has been going counter to the policy
statements made by the Governmesn..
You can judge things from these
criteria. There is not one public
enterprise established there. It could
have been there. I could convince
the hon. Minister about it. But let
me not go into details. I only want
to submit that the policy had been
accepted but the Government is
waniing to wriggie out of that policy.

Now, I come to concrete sugges-
tions. It is no use our denouncing the
Government and making general
accusations and condemning the Plan.

-1 would make some concrete sugges-

tions so that we are not left in the
same position even after the Third
Plan. We now understand thst in the
Third Plan they propose an outlay of
Rs. 6,500-7,000 crores for the public
sector. I do wish that at least Rs. 500
crores are completely earmarked and
kept separate. Let the remaining
Rs. 6,500 crores be distributed accord-
ing to the Plan. We must have a
plan outlay. We must have a planned
development. At those places where
vou have a definite advantage for
certain industrial development you
must have those industries there. I
do not say that you should not do it.
If a particular place is most suited
for a particular industry you must
have it there. But I would strongly
urge that out of this Plan outlay
Rs. 500 crores must be completely
ecarmarked for the under-developed
areas. I would also very much wish
that we have a Cabinet Minister here
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at the Centre wno will be in charge
of the administration of these Rs. 500
crores which amount is to be set apart
exclusively for the under-developed
areas, apart from the allocations
which are made in the Central Plan
and the State plans. If that amount
is kept in charge of a separate Cabinet
Minister, he will see what to do.

Apart from that there are other
steps which could positively be taken.
Now, I understand that you will have
a steel plant at a particular place.

Shri Nanda: Is the hon, Member
suggesting that a Minister should
administer it directly from here?

Shri Harish Chandra Mathur: No,
Sir; through the States, but these
Rs. 500 crores must be kept separate
and administered by a Cabinet Minis-
ter here through the States as other
plans are administered. What I am
suggesting will be in addition to your
plans and projects, and that amount
will be utilised exclusively for the
purpose of bringing up the under-
developed areas. After all, the dave-
lopment of the entire country has to
take place. I wish that there must
be a planned development. We have
to give a fillip to these under-
developed areas. To give that fillip
we have to give some special treat-
ment to these under-developed areas,
and for that I want that Rs. 500 crores
should be earmarked with a Cabinet
Minister in charge of it who will go
into the question of their develop-
ment.

Shri Kalika Singh: Will that be
discretionary or budgeted?

Shri Harish Chandra Mathur: Sir,
I will give another suggestion. There
has been absolutely a vertical growth
of our industry—that is there for his-
torical reasons, I am not going into
that. If you are planning the fourth
steel plant, what I would suggest it
that the plant should be, as a matter
of fact, planned in such a manner that
you have the original plant at the
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place selected but you set up at least
the ancillary industries to support
that in the backward areas. It is
nothing new, it is done everywhere.
I wish that all the public sector enter-
prises, all the public sector projects
should have these ancillary industries.
‘fhese ancillary industries should be
set up in the backward areas. There
must be an industrial estate of 20 to
30 units to cater to a particular plant,
and that industrial estate should be
set up certainly in one of the back-
Wward or under-developed areas.

We are now thinking of manufac-
turing cars. If you go into that ques-
tion you will find that the Jha Com-
mittee which went into that question
has said that the project has suffered
because the ancillary industries were
not properly developed, because they
were not drawing most of their com-
ponents from ancillary industries in
the country.

Our projects should be planned in
such a manner that you have a num-
ber of industrial estates which are to
be feeders of the big projects and
those industrial estates should be
located in the under-developed areas.
The Railways can do it, because they
take quite a number of stores. Simi-
larly, the Central Government can
also see that a number of small indus-
tries grow in those ureas.

Out of the Rs. 500 crores which I
have suggested, they must devote a
sizable part of it—Rs. 25 crores to
Rs. 50 crores—for settling up nursery
sets for power generations in those
under-developed areas where power is
not likely to reach otherwise, so that
industries can grow there. Apart from
that, we can give special incentives
so that industries can grow in those
areas; otherwise, industries have
definitely u tendency to go to other
places where those advantages exist
at present. I do not want to drive
any industry to any disadvantageous
area, but these temporary disadvant-
ages which are there because of
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earlier development should be out-
weighed by certain incentives which
you give to counter-balance those
temporary disadvantages so that
industries can grow there. In the
under-developed areas, more parti-
cularly in the rural areas where the
population is below 5,000, you can
give them a tax holiday. Then you
can entrust the work to a particula:
Ministry. When a tax holiday is given
there, say, for about five years, natu-
rally, the industry will be attracted
to those places. en you can give
certain concessions in the sales tax.

There is another important thing
that you could do, namely, you should
make the raw material available in
those areas.

Mr. Speaker: Has any survey beern
made of all the under-developed areas
in the whole of India, in various
States, in order that priority could
be given to them?

Shri Nanda: Would you like me to
say something about it at this stage?

Mr. Speaker: No. I enquired whe-
ther any survey has been made.

Shri Nanda: Surveys are being
made in various States.

Shri Sinhasan Singh: On paper
everything is good!

Shri Harish Chandra Mathur: Even
at present, you have got schemes and
organisations for making surveys.
Apart from that, as I submitted
earlier, you must remember that there
ure under-developed areas in coun-
tries like the United Kingdom and the
U.S.A. also. They have got under-
developed or depressed areas, even
at the present stage of development
in those countries. And they are
giving special treatment to those parts.
We have got a report about the indus-
trial establishments in the United
Kingdom. It is a revealing document,
and in it you will find that hidden
subsidies and open subsidies are given
to see that the depressed areas come
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up. These subsidies are given both
for developing those areas and also
for dispersal of the industries. So,
such methods could be adopted by the
Ministry in this country. There are
certain scarce raw materials. For
instance, I would like to set up an
industry in an under-developed area,
but you do not encourage me for this.
You say that “I will give you some
amount and the raw materials also if
vou go and settle in a town with a
population of just 5,000 and start &
amull scale industry there”. Then,
naturally, I would like to do that and
settle there. Of course, electricity
must be made available. Then I will
have certain disadvantages also,
because such things as have developed
in the urban area will not be avail-
able in the rural area.

But then, a tax holiday could be
given. The raw materials should be
made available, Certain power plants
and nursery plants could be made
available there. Various  other
measures could be adopted. You will
find from the various reports what
steps could be adopted. Only yester-
day, a report was submitted by the
Estimates Committee wherein they
came to the conclusion that it is really
unfortunate that there has been no
dispersal of industries. It is natural.
There is not going to be any dispersal
of industries unless and until you take
certain positive steps to see that
industries are attracted to those areas
and are dispersed. The greatest
malady and the greatest failure of the
Planning Commission and our Plan
projects is that there has been no dis-
persal of industries. That is why
there is a regular exodus from the
rural areas to the towns. We have
been indulging in tall talk. I say it
is no use making general observa-
tions. Let us think what positive
steps should be taken. Let us under-
stand from the Planning Commission
what positive steps they have taken
to give effect to the policy resolution.
I say it is absolutely none. That is
why I have suggested to them that
very positive steps should be taken to
develop the under-developed areas
and effect a dispersal of industries.
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Mr. Speaker: Any one hon, Mem-
ber representing Madhya Pradesh may
speak now.

Shri R. C.
rose—

Sharma (Gwalior)

Mr. Speaker: Is he from Madhya
Pradesh.

Shri R, C. Sharma: Yes, Sir.

Mr. Speaker: All right. Let him
go on. We will adjourn at 6.35.
st Wo Fo wRE : Fewwr WEEH,
A FHT T T F AT TRT AT,
I & fad & o fGady &1 =7 A
g ST 7 @ S A AR E
T UEA F A T QAT HaET Iqfeqq
far § fif o o< famme &< gu 7 WA
arET WY FT oA W F frgE gu
G40 F fawm N AR Ty aw A
faam @@ & | & 7g o § R
Ao o ot weaTerErdr § W oo
R Y 4 T AW F A N LW
&7 FY HTHT FAATIAT AT | FY HCH-FeqT
& fad I %1 e @ w@maTfaw
T 39 w1 ) g w3, § Afuwa:
ot §, & awwan g 5 ww fawm @
J F A fAR wrw-wew & §
3T ¥ qUgeA § | & qg T A §
fr e iwd g grwm m A g
FZ THY & IT HT TW THICJ HAHT AT
qoar § 6 9z @ 3 § e a8t Qe
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& frer<ar & 5% 92T oY 7 s
AR @ q § Wi 9< Shaw F e
Y, S 7 S g w< ST § grefas-
ar 7 & 1 afz @@ gl oo #
foar w13 &t &R w1 T AW fawwr
T A g ATaT & | TF W Ty gH
& gt ax IET-se T e §, Oy,
frerar § o gEdr WX R § et
= 6 7 e §, A97 § A afewar
w o e 2

>ffT § @ o0 W @ W H
I FA AT A AW dE § WK
S IET Al § A A e #
WTaT &, 39 F1 3 w1 & 75 fdw w
ATEAT § | S F T 7 i fawr
1 F & frgg gun &7 forw A1 wver
Y, RS FA IS, ITHE AR
& WY T qT WTHIAS HAT ATGAT |
w@ 2w § WY sfuwac fra® g W &
afz 37 1 F@T 9T, d AAT TG,
% Fg TEaT § i o qga a9 T
for =1 AT e w3w § W S FOw OF
g AT T WX ...

Mr, Speaker: The hon. Member will
continue his speech on the next day.

18.37 hrs.
The Lok Sabha then adjourned Hll

Eleven of the Clock on Monday, March
28, 1960/Chaitra 8, 1882 (Saka),
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